Fifth Series, Vol. LXI, No. 37 Tuesday, May 11, 1976
Vaisakha 21, 1898 (Saka)

LOK SABHA DEBATES

Sixteenth Session
(Fifth Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs. 2.00



CONTENTS
CoLumns
No. 37, Tuesday, 11 May, 1976/ Vaisaka 21, 1898 (Saka)
Oral Answers to Questions :
'S:m. ffuﬂﬁma Nos. 751 10754, 75610 759, 761 and 764

1—40
Written Answers to Questions :
Starred Questions Nos. 755,760,762,763and 76710770 . . 40—48
Unstarred Questions Nos. 3698 to 3786 . . . +  48—120
Papers laid on the Table . . . . . . . 20—21
Demands for Grants, 1976-77—
Ministry of Steel and Mines—
Shri Jagannath Mishra . . . . . . . I22—27
Shri Damodar Pandey . . . . . . . I27—33
Shri Dhan Shah Pradhan . . ) . . . 133—34
Shri D. D. Desai . . . . . . . 134—38
Shri Prabodh Chandra . . . . . . . I138—42
Dr. Govind Dag Richhariya . . . . . . 142—44
Shri Mohammad Ismail . . . . . . 144—47
Shri Sukhdev Prasad . . . . . . . 147—54
Shri C. D. Gautam . . . . . . . 154—57
Shri M. C. Daga . . . . . . . . I157—61
Shri Chapalendu Bhattacharyyia . . . . .  161—64
Shri Giridhar Gomango : . . : . . 164—65
Shri Chandulal Chandrakar . . 166—68
Shri S. N. Singh Deo . . . . . . 168—70
Shri N. P. Yadav . . ; . 170—72
Shri Chandrajit Yadav . : i : ] ; . I72—95

* The sign+ marked abovethenameof a Memberindicatesthat the question
was actually asked on the floor of the House by that Member,



(i)

Ministry of Law, Justice and Coftipany Affairs

Shri Somnath Chatterjee

Shri Jagannath Rao

Shri Dinesh Chandra Goswami
Shri D. K. Panda

Shri B. V. Naik

Shri Indrafit Gupta

Shri Bedabrata Barua

Shri Satyendra Narayan Sinha
Shri B.R. Shukla

Shri Aravinda Bala Pajanor
Shri Ram Singh Bhai

Shri M. C. Daga

Shri P. G. Mavalankar .

Dr. V. A. Seyid Muhammad .

Ministries of Chemicals and Fertilisers, Communications etc.

Appropriation (No. 4) Bill, 1976~
Motion to consider —
Shri C. Subramaniam
Clauses 2, 3 and 1

Motion to pass—

Shri C. Subramaniam

.

195—268
197—208
209—13
213—22
222—27
227—30
23034
235—41
24145
245—47
247—49
24952
25254
254—57
257—65
268—172

273
274

274



LOK SABHA DEBATES

LOK SABHA

Tuesday, May 11, 1976/Vaisakha 21,
1808 (Saka)

The Lok Sabha met at Eleven of
[ the Clock.

[Mr, SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Costing of Balk Drugs

*751. SHRI BHALJI BHAI PAR-
MAR: Will the Minister of CHEMI~
CALS AND FERTILIZERS be pleas-
ed to state:

(a) how many cases of costing of
bulk drugs were finalised during the
last three years and the number of
cases at present pending with Gov-
ernment;

(b) whether almost all foreign
drug firms with more than 28 per
cent foreign equity have notional
prices for bulk drugs manufactured
by them for their self-consumption
and if so, whether Government pro-
pose to do costing of bulk drugs of
these firms in a time-bound pro-
gramme;

(c) whether costing of bulk drugs
manufactured by IDPL has been
done; and

(d) the percentage of increase in
prices of various bulk drugs and for-
mulation as a result gf rise in cus-
toms duty?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
795 L8—1

—

2
FERTILIZERS (SHRI C, P. MAJHI):
(a) to (d) . A statement is laid on
the Table of the House.

Statement

(a) During the year 1974-75
1875-76, price revision cases ::dli;;
bulk drugs were taken up by the
Governmeni. These cases have al-
ready been finalised, Information
for the year 1973-74 is being collect-
ed and will be laid on the Table of
the House. The following iwo cases
are outstanding for further examina-
tion: — )

(i) Chloramphenicol from L.
Base.

(ii) Vitamin BI12.

(b) Prices of drugs are statutorily
controlled under the Drug (Prices
Control) Order, 1970, Under the said
Order all tha manufacturers were
required to declare their own prices
when it came into force in 1870 or
when they took up production for the
first time subsequent thereto. Despite
the above provision enabling the
manufacturers to notify the price of
a bulk drug when taking up produc-
tion of the same for the first time,
there was no case of merely notify-
ing the price declared by any foreign
company during 1974 and 1975. Many
of the drugs manufactured by foreign
companies have also been cost exa-
mined and prices have been fixad by
Government both for self consump-
tion and for sale. A list of bulk drugs
costed by BICP for which prices
have beep fixed/revised by the Gov-
ernment from 1-1-75 to 30-4-76 for
companies having & foreign equity
exceeding 26 per cent is laid on gh_e
Table of the House. [Placed in Li-
brary. See No, LT-10826/76]. As the
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prices of drugs are already statuto-
rily controlled, the question of
drawing time.boung programme for
costing of bulk drugs presently pro-
duced does not arise.

() Out of 30 bulk drugs in the
production range of IDPL as an
30-3-76, 4 bulk drugs were costed by
the Tariff Commission, 10 were cost-
ed by the Working Group set up
under the Chairmanship of Chair-
man, Bureau of Industrial Cost and
Prices, and 6 by the BICP. Baged on
above appropriate prices have been
fixed.

(d) In the Indian Customs Tariff
Act, 1975 enacted recently, the Gov-
ernment have obtained general
waiver from the GATT Council in
regard to commitments under the
agreement pending for negotiations
with the concerned contracting par-
ties, In view of the waiver obtain-
ed, exemption enjoyed by several
articles including drugs on this ac-
count, have been withdrawn with
effect from 16-3-1976. This has result-
ed in increase of custom duties on seve-
ral imported bulk drugs. Government
have recently revised the wprices of
bulk drugs imported by CAPOO and
a statement showing the earlier prices
and reviseq interim prices is laid on
the Table nt the House. [Placed in
Library. Sce No. LT-108253/78]. 'The
jncrease in price of formulations/bulk
drugs would be cost-cxamined by the
Bureau of Industrial Costs and Trices
for the drugs concerned wheraver the
parties submit/have submitted 1iheir
applications with regard to the in-
crease in customs duty as per the pres-
cribed procedure under the Drugs
(Prices Control) Order 1970. The ex-
act impact of increase in bprices of
bulk drugs and formulations conse-
quent to the increase in customs duty
will be known after BICP has con-
sidered such applications

SHRI BHALJI BHAI PARMAR: 1
want to know whether it is a fact that
Ciba Gulgy, Glaxo, Hoechst and May
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& Baker have declared notlonal prices
for almost all the 75 bulk drugs ma-
nufactured from penultimate interme-
diates by these companies and they
are adopting high prices for these
drugs and formulations, earning high
profits and burdening poor consumers,
I want to know whether Government
have any proposal to have cost-axami-
nation of preparations of these com-
panies, in a time-bound programme;
it not, why not?

SHRI C. P, MAJHI: The priceg of
drugs have a statutory control and the
drug prices are revised from time to
time on the recommendations of the
Bureau of Industria] Costs and Pri-
ces, working groups and the Tariff
Commission, So, whenever new pro-
duct come into the market, their
prices are fixed and also the prices of
old products are revised.

SHRI BHALJI BHAI PARMAR: 1
want to know how many drugs of
IDPL yet remain to be costed? T also
want to know whether it is a fact that
prices of most of the bulk drugs of
IDPL: were fixed on the basis of re-
port of working Group? There is no
doubt that TDPI. has increaseq ils pro-
duction. T alvo want to know whether
it is a fact that no cost examination
was conducted and prices have been
revised in an ad hoc manner? Will
Government agre~ {o cmduet cost
examination for the drugs manufac-
tured by IDPL now?

SHRI C P MAJHI: I could not fol-
Jow the question.

SHRI K S CHAVDA: May I know
whether the Government propose to
undertake the cost exanfMatioin on the
basis of actual cost of bulk drug im-
ported by STC. whether the prices of
bulk drugs imported by STC have
been revised after the recent increasc
in excise and customs duties and
whether the Government have taken
into consideration the profits earned
by STC while fixing their prices.
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THE MINISTER OF CHEMICALS
AND F¥FERTILISERS (SHRI P, C.
SETHI): As far as the implication of
excige duty is concerned, &s soom as
the Finance Minister made the an-
nouncement, the companies were ask-
ed to revise the prices on the basis of
whatever impact of excize duty was
there. As far as the customs duty im-
pact is concerned, the B.I.C.P. peopic
will have to be asked by these compa-
nies and it is only after they have
examineg the cost proposals then only

Pimpri Drug Unit

*752. SHRI Y. ESWARA REDDY:
Will the Minister of CHEMICALS

Oral Answerg 6

(a) whether the Pimpri Drug Unit
near Pune Is working Tbelow the
installed capacity;

(b) if so, the reasons therefor; and

(c) the steps being taken to im-
prove the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJHI):
(a) to (c). A statement is leid on the
Table of the House.

Statement

(a) Details relating 1o the installed
capacity, actual production and per-
centage of utilisation of the installed
capacity of main items in the produc-
tion range of HAL during 1974-75
and 1975-78 are given below:—

Percentage
Production utilisation
Items Installed
capacity  1974~75 1975-76 197475 1975-76
Penigillin (mmu) . . 84 62+83 6452 75 774
Streptomyein (T) . 3o 63-37 62-1 78-7 77'5
Vialsfilled (Jakhs) ) 600 434 522 72 87

(b) Non-availability of certain es-
sential raw materials ang power cuis
imposed were the main factors res-
ponsible for the under ulilisation of
capacity in regard to bulk drugs snd
non-availability of glass vials for the
production of vials,

(c) Steps have been taken to in-
crease the production of penicillin and
Streptomycin by obtaining improved
gtrains from abroad. Similarly alier-
nate source has been locateq for the
supply of glass vials, It is expected
that with the improvement in the raw
material position and the stabilisation
of technology, the capacity will be
more or less fully utilised,

SHRI Y. ESWARA REDDY: 1 have
gone through the statement. In the
statement, il is stated:

“It is expected that with the 1m=
provement in the ruw material po-
sition and the stabiiisation of tech-
nology the capacity will be more or
less fully utilised.”

I hope, it will he done soon. This
being the premier plant for manufac-
turing the basic antibiotics m the
country, may I know whether it has
started, besides penicillin and strepto-
mycin, the manufacture of any new
drugs that are extensively used but
are at present being imported nnd, if
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o, what are they and whether the
p:mélucﬂom is going on satisfactorily?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHIY: The productipn line includes
penjcillin, streptomycin, viuls, tablets,
capsules and other products and, in
1975-76, penicillin (bulk) and strep-
tomycin (bulk), Regently we have
tried to ymport technology from Japan.
We have entered into an agreement.
We have taken gteps to increase
the production of penicillin and strep-
tomycin by obtaining improved strains
from abroad. We hope, after some
time, it will be able to increasa the
production considerably and it =will
be, more or less, at par with modern
technology, We hope that the Com-
pany will be able to turn the corner
after this.

SHRI Y. ESWARA REDDY: May 1
know whether this Company has sub-
mitted any plang for its expansion
and diversification and, if so, what
are its plans, the amount of invest-
ment nécessary for them and {o what
extent the Government has acrepted
those plans to finance them and imple-
ment them?

SHRI P, C. SETHI: In the Draft
Five Year Plan, a sum of Rs. 30 cro-
res has been providej for expansion
and diversification of production of
this Company. They would be given
this money. Now, as far as thjs 1s
concerned, it would be utilised ag per
the details that I am giving: expan-
sion of the capacity of penicillin plant
involving an estimated capita] outiay
of Rs. 292 crores; expansion of the
streptomycin plant ot an estimated
cost of Rs, 291 crores; expansion of
the semi-synthetic penicillin plant at
an estimated cost of 1.67 crores; estab-
Yshment of an Erythromyecin plant at
an estimated cost of Rs. 415 crores;
establishment of new formvulations
plant at an estimated cost of Ra, 1.46
crores.

The feasibility reports in regard to
penicillin, streptomyein and Erythro-
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mycin plants are being examined
vis-g-vig the expansign of the ABP
through a technical group

SHRI ANANTRAO PATIL: From
the statement it is seen that the uti-
lisation of capacity during 1974-75 In
the case of Penicilliy i 75, in the case
of Streptomycin it is 78,7 and in the
case of vials it is 72. For 1875-76 the
respective figures are 77.4, 77.56 and 8T.
May I know from the Minister whe-
ther the utilisation of ecapacity upto
72 per cent in a sophisticated drug
industry like HAL in the past few
years can be considered to be highly
salisfactory? What are the norms for
this drug industry? And though the
utilisation is only about T0 per cent,
the Minister has stated that they are
giving approval for the expansion of
the project. May I know when this
new project is likely 1o be started?

Secondly, 1s it a fact that HAL has
turned the corner and is likely to
break even during 1976-77.

SHRI P. C, SETHI: As a matter of
fact the capacity utilisation is not sa-
tisfactory and we have made an on-
the-spot enquiry and also got a report
from the Company. They say that the
shortfall is, firstly on account of
power shortage, and secondly due to
non-availability of raw materials such
as Methanol and caustic soda. Now,
however, caustic soda 1s abundantly
available, They said that they also
had paucity of funds but, according to
us there was no peucity of funds: it
is mainly due to non-availability of
Methanol, power shortage snd some
labour trouble,

Rallway Workshops utilising installed
capacity
6753, SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether all the workshopa
belonging to Railways are utilising
fully their installed capacities;

(b) if so, the facts thereof; and
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(c) what was iha production of
these weorkshops during 1074-78 and
1975-787

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
A slatement ig laid on the table of the
Sabha.

Onal Answers 10

As regards the Production Units, the
available capacity in the Chlittaranjan
Locomotive Worke and the Diesel
Locomotive Works, Varanasi, has been
tully uiilised. In the case of the In-
tegral Coach Factory, Perambur, it has
not however been possible to fully
utilise the available capacity due to

constraint of funds.
Statement

(a) Capacity available in the Rail-

way repair Workshops has been fully
utilised.

(b) and (c):

(i) Railway Repair Workshops:—

‘Total outturr f

Capacity  overhaulrcpeirs
Type of Rollirg Stcck for over-
haul/repairs  1974-75 1975-76
Broad Gauge Steam Lrocomotives . . 1675 1535 1712
Metre Gauge Steam Locomotives . . 1454 1280 1383@

Broad Gauge and Metre Gauge Diesel Locomotives 102 103 125

Broad Gauge Coaching Steck in four-wheeler units 22¢C0 18850 2744€%
Metre Gauge Coaching stockin four wheeler units 17254 15026 16A37
Broad Gauge Wagons in four-wheeler units . Bs613 74134 96649
Metre Gauge Wagons in four-wheeler units 26063 24104 31364

Because of more quantum of due to heavier the outturn has b li
o !eu'lemt the regniruplcitywl?:atbeen ofdny“ﬂuﬂl{:cl:l..in o s il

**Because of extersgive corresion repairson BG & MG coaches the outturn has becrn
slightly less but the available capacity has been Fully urilised.

(ii) Railway Production Units:

The position in regard to items (b)and (¢) of Production Units is Indicat-
ed as under:—

Production during

Installed —-_—
Production Units Capacity per

Year 1974-75 1975-76

Chittararjan Lecomotive 66 Electric Locos 46 Electric Locos 54 Electric Iccos
“Works. <+ 50 Diesel Locos +34 Dicsel Locos ~+28 Diesel Locos
Diesel Locomotive Works 120 Locos 85 Locos 110 Locos
Irtegral Coach Factory 5o Coaches Shells 535 Shells
B 7 ’s% Furnished 817 Furrished
Coaches, Coaches.

In addidon, 132
coaches  Were  re-
paired for  hea
crrrosion ard PO
repairs.
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Chittaranjan Locomotive Works, The
production of locomotives has been
limited from 1975-76 onwards only
because of constraint of funds. With
a view to fully utilise the available
capacity measures were taken by
diversification, introducing production
of additional electric traction motors
and bogies, manufacture of steam loco
components, overhaul of diesel locos
and repairs of electric locomotives,

Diesel Locomotive Works. The pro-
duction of locomotives at DLW from
1975-76 has been affected owing to con-
straint of funds. With a view to utilis
ing the capacity fully at DLW vigorous
diversification was undertaken and
DLW supplied larger number of spare
components to the Zonal Railways for
maintenance of diesel locomotives.
DLW also entered the export market.

Integral Coach Factory. The produc- .

tion at ICF is constrained only owing
to shortage of funds. With a view to
utilising the surplus capacity, efforts
were made for diversification. Coaches
from Railways were sent for corrosion
repairs and overhaul,

oY THGE TEAAY ¢ FTAFT A

§Y 77 =% F1 93 ) § a7 FoAT
TIFAT 3T WAz A FIEL A
£ oy T2 & P v i § g
afaemgdmT g7 oy 4@ &Y wwr fv
T Y FHT WG st AF FTT T8
2 {5 uaeseaT & A17 T ¥ SATAT
Teqanee e O feaEnes ¥ 3=
¥ a,rrr_ , A1 a2 357 2, fams fak 3=
TR iﬁt Y fafaedr AW qarera
¥ qres &) af vy o gras § wafw
gAY agd ¥ I3 ATEAET TFATAE AT
T E, AT geni § Iy femiy o £,
TTH FATAT 29 7% ArgEEd FI oA E-?a';‘
fgza & frx o o= #7 O aw
AT T FAT, §F AT FAT AT Ao
AT F FAY ATAT=—=TZ H7 T g9
¥ Ag wrar &)

Wty A
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Are 7 o1 @aaee fzar 2, saar
@ T AT ZIar F—~PragaT are-
qifrr 55 § w#t 1974-75 ¥ 46
TAfEF dFT T4, 1975-76 ¥ 54
77, afra 97 § 72 aEE 92 T,
1974—-75% 3437 ¥, afwa faser qrer
1975-76 § 9% 28 & a7 & 37
frem@z #Y Fwz =TT 12T § 2

ai’rwawzm&ﬁ“r ¥ oF aqg
A% FIAT ATAAT g-—3T27T 0T
CAEH HIT AN & frara & a7 ar
AT &, foar woftady agt & ST 2
395 tgara F Frers 29fE) faare
T 31 TEFAT OF gAT AT F
77 1T fa7F= a8 & 5 wer afevara
AT AAZ ¥ FW TAAT ®OAT AAY & b 7
3 =T Fafadt 1 g zEAE F
a% | afFT OF ar7 26 30 2o
T A% AT & A191 T 4 2 OF sEi-wet
T RAfEr T qur TEArE Aw "@'m 2
AgT 9T FrgafafEFaq w1 F10 gur 2
S faaverT ammifza § a1 921 o
ZAT, AT EF F 7T erﬂz“r T TFATE
ATLTEF AT FIL FEAALT AT
# fFar. ...

T wRRa ¢ 9% (98 & fF
FI1 9T Ir9T FA AA——IFTT  FAT
g & 7

Y WErwE TR FREn o A f
uAedE QU a@ F T g, FEA
FI FAT 47 |

=t FHElE WEAET @ FIFT AT,
# fi5T a7 AN FIAT ATZAT §—FA(H
20 oERTE & Ay aiaf wmeed &
AN FL E F, AU AE WA &
Frearat # fad zaar & 727 fn orane
FT ATIEET FT FIFAT F FA g2 &,
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Mo ¥ ar qwofo ¥ oY Bterr wrEw
it § Susr geAver fear a0 %
areerr arger g gai o F weee
o war afadt 8 7

ot Yre Wt gt © ot aF
$A gleamedua w1 areE &, a2
3% FT 1 § o o Py oF e A
Y A X @ &1 Feaw ¥ A%
T FrouAoETI e ¥ 15 MEMfrag
Fr A avfar ¥ g frar 4
T A% 37T AreET faAfed Fv qv
TETAI Y v | €AY A ¥ e
I SF28 ¥ 9 FIIT FT W4T Rl
¥ AT 64 ﬁw«ﬁmmw&
faar 21§90 Wt T & afee
AT 1 ¥ AT A A AT O nanerE
arfe & qaafas s ¥ wrix e
WA w1 e fear s 8

SHRI THA KIRUTTINAN: While
the other Workshop Iike the DLW,
Varanasi, and Chittaranjan Locomo-
tives have not utilised the full capacity
and increased the production, the
ICF, Madras, seemg to have exceeded
the target and increased the produc-
tion; if it is 80, I would like to know,
since 'when and to what extent. And
in view of the successful and efficient
working of the ICF, may I know whe-
ther the Railway Ministry is consider.
ing bifurcating the workshop and shifi-
ing it to some other place in India?

Omal Answers 14

SHRT MOHD. SHA¥I QURESHI:
Coming to the last question, there is
no proposal as such to shift the ICF
from Madras to any other place,

The installed capacity of the infegral
Coach Factory is 750 coaches, and we
have been able to produce only about
517 furnished coaches plus §35 shells.
1t Is a good performance and it has
also created a dent in the foreign
market. If more funds had been avail-
able, we could have done much better,

oft worws Wy W @ W R g
wdwE! &7 Gl v s awwmt F
PaTfie avAr w7 qOgT I e
T I TETAT 3T FQ U T 7% o
o ge 5wl et ¥ wor ¥
¥S a7 57 qrar ¥ agd F w0 g
wear qf, ¥ a2 oawr Srgar g-—aar
wrr ¥ SAT AgRE ¥ 57wt &7
AT =T & PF s #4T omg &) v 8,
wifs exfer aft §, s oy &, guw
aét # e ava war g€ oY SeEreq ¥ afy
g% 31 WO AT FT 97 9 AT EY AN
¥ WY FHY WATC 9 T§ q@ WU
waex w1, afew oF frdw & fx w3
¥ 7 daw ymrateafy §, afew avmg
feafy ¥ o w1w ot avg A Y7

ot qEewr o PR ¢ 4% 19
ﬁwﬁhm#}mmﬁfﬁ%
oY 2t TYAT a7 Af ¥ 2T W
IR F—1974 ¥ X T FEATH,
g7 OF JW, gT U a7 wF #
atofan qar Y JY, TR ¥ oMY
®vE §, 3T AT W A faear
ar | @fFT  wa fefafiae o1 217 &
-7 | &, & Wi 2, fyer
el W Nk e @ R §
CHFT qGT W9 qd T fAFT T &
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Accident at Dnmamned Rallway
Crosing in Mabarashtrs

*754. SHRI SHANKERRAO SA-
VANT: Will the Minister of RAIL-
WAYS be pleased to state:

{a) how many accidents occurred at
unmanned railway crossings in Maha-
rashtra during the last three years:

(b) whether Government propose to
reduce the number of unmanned cros-
sings in that State; and

(c) if so, the amount sanctioned
therefor for the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the last
three years ie. 1873.74 1o 1975-78, 11
accidents took place at unmanned level
crossings in Maharashtra.

(b) Yes, Sir.

(¢) The fotal amount available dur-
ing the current year for direct ex-
penditure by the Railways for man-
ning unmanned level crossings or up-
grading the existing manned level
crossings is Rs. 4.19 lakhs for Maha-
rashtra.

SHRI SHANKERRAQ SAVANT: I
would like to know in bow many of
these accidents, cars, trucks, caris, etc.
were involved.

SHRI BUTA SINGH: If I am per-
aited to resd Sir, I can give the
details, In the first accident..

MR, SPEAKER: You can give the
number.

SHRI BUTA SINGH: Invariab'y, in
all the eleven accidents, either motor
1ransport or carts were involved.

SHRI SHANKERRAO SAVANT: I
would like ip know, how the amount
is proposed to be spent for example on
keeping watchmen or putting up new
gates, or constructir¢ over-bridges etc.

MAY 11, 1978 -
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MR, SPEAKER: Over-bridges would
not come under this; it would only he
manning the unmanned and improving
the manned ones.

SHRI BUTA SINGH: There s a
constant review made by the Railways
in collaboration of the State Govern-
ment. We upgrade the unmanned into
manned gales and meanned gates into
a higher category of gates, There Is
a proposal to upgrade sbout 13 um-
mannad gates into manned gates in
Maharashira according to the priority
accorded by the State Government,

st fo Qo frr@® 1+ wsww off,
M yge i iy s s g
Y § et Ifew g smar § W)
tachiden Wt wfr % § 1 W Harew
¥ 9§ Qar oF sy § foa ¥ g
v fw fipy Fier wames A Bife
gz £ few s § s dwidew O
§7 snIAE A X oA T W
e femm amwgr & 7

=it wer feog : g% 2w & 22,000 F
w07 3 wwitve Afaw Afew § fom
1 A wex w1 @wl  afy wmar g
& S T AE . L. .,

sit ¥to g0 forarlt s & a7 ¥ fad
T % U E, 7w gt SwireTw W
pAESa v R Fwg @ g |

ot w1 ferg : 3w w7 @A@w froee
2 @ & R 9 sratawa @
R/ sAMRE)

SHRI VASANT SATHE: I would
like to know, how many unmanned
gales are there on which heavy bus
traffic or truck traffic takes places in
Maharashtra. Thig is because g num-
ber of accidents have taken place
where buses carrying families and
marriage parties were involved an
account of the gates being unamanned.
Are you going to compensate those
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farnilies? If so, how much compensa-
tion have you given and how much
«compensation are you going to give to
those families?

SHRI BUTA SINGH: To slarl with,
1 must mention that there are about
1,278 clagg C unmanned level crossings
@8 on 31st March, 1975 in Maharashtra.
This is with regard to all the four
railways that serve the State of Maha-
rashira, {.e., Central Railways, South-
Central Railways, South-Eastern Rail-
way and the Western Railway.

Ag regards the second pari of the
question ig concerned, wherever there
Ig a national highway, we do not take
a chance, we always provide a manner
gale. In all the eleven accidents that
have taken place in Maharashtra, in
ull the cases an enquiry was held, as
it is invariably held, and it was found
that the responsibility lies with the
private truck operaiors or the iransport
operatorg involved,

MR. SPEAKER: So, the question of
compensation does not arise.

SHRI BUTA SINGH: Yes, Sir. Al-
though there is no provision for that,
my senior colleague, the hon, Minister
of State paid Rs. one lakh as ex-gratia
payment in respect of one accident that
he wvisited.

*756. SHRI ARJUN SETHI:
SHRI S. C. SAMANTA:

Will the Minister of RAILWAYS be
pleased 1o state:

{a) whether his Ministry has taken
steps by organising numerous drives
to create greater awareness among
the railwaymen for minimising the
incidence of compensation claimg due
to losses, thefts and pilferages of the
goods carried by the Railways;

(d) i s0, the salient featureg there-
of; and

18

(e) whether there has been any
decline o far as the question of pre-
ference of new claimg on the Rail-
ways during last six months is con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir,

(b) A statement indicaling various
claims prevention measures taken, is
laid on the Table of the Sabha.

(c) Yes, Sir. The number of new
claims registered during the last six
months viz,, October 1875 to March
1976 has come down by 69,239 as com-
pared to the corresponding period of
last year.

Statement

Wi h a view to preventing loss, theft
ana pilferage of consignmentg in tran-
sit hy rail, various measures have been
{aken. More imporiant of them are as
under:—

(1) escorting of goods ftraing in
respect of commodities like
iron and steel, foodgrains,
sugar, oil seeds elc. in vulner-
able sections and formation of
block loads in respect of such
commeodities;

i) patrolling in vulnerable and
major yards by Railway Pro-
teciion Force armed personnel;

(1) collection of crime intelligence
and conducting of surprise
raids with a view to tracking
down criminals and receivers
of stolen property under the
Maintenance of Internal Secu-
rity Act;

(iv) insistence on provision of dun-
nage hags to prevent pilferage
through flap doors in case of
wagonload congignments of
sugar, grains, pulses, oilseeds
ete;
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(v) proper markivng, addressing and
labelling to avoid consignments
going astray;

(vi) use of nuts and bolts for rivet-
ting wagons loaded with valu-
able goods;

(vil) special drive to avoid deten-
tion of wagong in yards and
quick despaich and clearance
of packages from goods sheds
and parcel offices;

(viii) intensification of panel paich-
ing of panel/body cut wagons
in sick lines, yards and goods
sheds to reduce circulation of
defective wagons;

(ix) prompt repairs to remove the
defects of the doors of wagons,

(x) surprise checks being conducted
at loading points to detect
cases of short loading and pre-
paration of test vans to mini-
mige the incidence of short.
ages of complete packages/
bags;

(xi) ensuring locking of brake vans
and luggage compariments;

(xil) proper supervision and careful
tallying of packages during
loading and unloading opera-
tions;

(xiiiy intensified supervision at break
of-gauge transhipment points
and repacking points;

(xiv) prompt fixation of staff respon.
sibility and taking detlerrent
action against the staff found
at faulf,

After {he declaration of Emergency.
a special claims prevention drive has
been initlaied and intensified on the
Indian Railways High level Claims
Prevention Meetings have heen held
from July 1975 onwards almost every
monih 1o instil greater conciousness
amongst staff at all levels and to en-
sure observance of claimg prevention
measures.
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SHRI ARJUN SETHI: It i a matter
of great satistaction that ag a result
of a special drive in the
the figure has come down, However,
I would like to know from the hon.
Minister the total amount saved as a
result of these measures during the
last six months and in how many cases
the stafl had been found guilty and
what measures have been taken agninst
the erring staft?

SHRI MOHD. SHAFI QURESHI: It
would not be possible for me to give
the actual amount of savings because
these cases have not been settled as
yet. But the number of claims has
come down. That will substantially
give us savings in the amount of
money to be paid. The number of
stafl involved has also come down
because of the stringent measures taken
by the Railways. I am giving you the
comparison of figures of 1974 and 1975
From March 1975 to August 1975 the
Railway employees who were involved
were 373. The numb%er has come down
to 286. The RPF involved numbered
114 last year. It hag come down to 61.
The number hasg considerably decreas-
ed,

SHRI ARJUN SETHI: One of the
measures taken by the Railways as a
special drive is to gvert detention of
wagons in vards, and the despatch and
clearance of packages. May I know
from the hon, Minister in how many
cases the consignees have used these
wagong as godowns end what action
has heen taken against these consign-
ees?

SHRI MOHD. SHAFI QURESHI:
These are certain phenomena of short-
ages. When there was shortage of
essential commodities, certain un-
scrupulous traders used these wagons
as godowns. Now everything is avail-
able in plenty, they are not using it.
Even then the Railways have taken
very strict measures by enhancing de-
murrage and wharfage charges to see
that no detention of wagons is made.
Recently an Act has been passed—if a
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wagon is not cleared in sevem days,
the goods willl be auctioned and those
sods will be supplied to the loeal

:

S8HRI S C, SAMANTA: The stale-
ment gays—“After the declaration of
emergency, a special claimg prevention
drive has been initiated and intensified
on the Indian Railways, High level
claims Prevention Meetings have been
held from July 1975 onwards”. 1 would
like to know whether the rules are
sufficient to deal with the responsi-
bility of the staff?

SHRI MOHD. SHAFI QURESHI:
Certain deficiencies were located in the
rules itself The rulea have been modi-
fled and the whole Act has been modi-
fled ag such We are quite aware of
i{he situaticn as it exists to-day. Ac
cordingly the rules are “eing modified.
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Targeis for Manufaoturing of Dexy-
qﬂmhhm&dmmtm

#7537 SHRI K. 8. CHAVDA : Wil the
Minister of CHEMICALS AND FERTL
LIZERS be pleased to state:

(a) whether targets for Doxycycline
to be achieved by the end of Fifth
Five Year Plan have been fixed by
Government; and

(b) it so, which were the depart-
ments responsible for fixing the tar-
get and whether views of industry
were invited before fixing the target?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJHI):
(a) and (b), Doxyeycline is a semi-
cynthetic drug based on oxy-tetracye-
line as its raw material., The Task
Force of the Planning Commission for
Drugs and Pharmaceuticalg has assess-
ed the demand for various tetracyce-
lines by 1978-79 as follows:—

Target

1978-79
in tonne

5. No. Ttem

1. 'Tetracycline Hel.ircludes
Chlortetracyclire & Dime-

thyl-Chlortetracycline . 200
2. Oxytetracyclire . 8
3. Dimethyl-Chlortetracyclire 23

No separate assessment of require-

ments of doxycycline however was
made.

SHRI K S. CHAVDA: How many
companies have been granted ap-
proval for the manufacture of doxi-
cycline? How many proposals have
been rejected? What are the reasons
for rejection? What gre the details
of the pending proposals? I lso want
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:uh;w whether wsqwunmant pro-
reserve doxicycling for
the national sector,

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C,
SETHI): As far as doxicycline is
concerned we had actually 4 proposals
pending before us. 5 tonne capacity
licence has been given to IDPL based
on Italian technology. 24 tonne capa-
city lincence was given to M/s Ran-
bary, We have recently received ap-
plication that 2-1|2 tonne is not g pro-
position which would be able to give
them a financial basis for this, So
they have sent in an gpplication of ex-
pansion of capacity from 2-1|2 tonne
to 5 tonne capacity. The third appli-
cation was from Pfzer for manufac-
ture of 5 tonne and that is still pend-
ing decision The fourth application
was from M/s, Sarabhai Ther tech-
njea]l knowhow fee was verv high and
so that has been rejected

SHRI K. 8. CHAVDA: May I know
whether it iz a fact that inter-depart-
mental committee has always been re-
vising the targets of the drugs and
they are interested only in multina-
tional corporations. May I know
what steps Government propose to
take to end this unhealthy practive
for the healthy growth of the national
sector.

SHRI P. C. SETHI: Please repeat
the question.

SHRI K. 8. CHAVDA: May I know
whether it ig a fact that inter-depart-
mental committeeg have always re-
vised the targets for the drugg and
they are only interested in multina-
tional corporations? I am talking
about targets for production of drugs.
What steps Government inteng to take
to enq this unhealihy practics for the
healthy growih of the national sec-
tor?

SHRI P, C. SETHI: It would be a
very unhealthy practice if you keep
things stugnant Asg far as the task
force i toncerned they look into the
aspects ¢f consumption ang capacity
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of production. Task force gives us
plan-wise requirements of drugs
which we are manufacturing or im-
porting. In the case of doxicyeline
the task force has not gone into it
because at that point of time when
they submitteq the report doxicycline
wag not in the market. As the hon.
Members know doxicycline is a semi-
synthetic drug based on oxy-tetracy-
cline gs its raw material, In the main
body of the answer we hava given
the reply that the tarzst of require-
ments by 1878-79 of oxytetracycline
would be 88 tonnes. I am sorry I
will have to take a little more time.
Now, doxicycline is an 1mproved
technology. Where you have to con-
sume say, for example, 1 to 3
grammeg of oxycycline daily, as com-
pared to that, your doxycycline con-
sumption 13 02 gramme on the first
day plus 01 gramme on the next 2
to 4 days. This is due to technologi-
cal improvemeny in these medicines,
As 1 said the task force had not exa-
mfined it then because this thing
came Jater.

Import of Penultimate intermediates
by Foreign Drug Firms

*758. SHRI NANUBHA] N. PATEL:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether some foreign drug
firms have been {mporting only
penultimate intermediates in one
name or the other, which are not
otherwise permissible for them;

(b) whether this fact having come
to the notice of Government no ac-
tion was being taken against the
firms; and

(¢) whether Government propose
to announce a time-bound course of
action to curb the tendency of viola-
tion of rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJHI):
(a) to (c). Import of Penultimate/
intermediate chemicals to all the firms
including foreign drug firms are
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allowed in eccordance with the Im-
port Trade Contrel Policy in force
from time to time. On 16th Feb.,, 1076
one unit viz, M/a. Chemicals Indus-
triu]l ang Pharmaceutical Laboratories
Ltd., complained to the Govt. that they
have not imported Ethinyl Estradiol
or Hatradiol but imports were allow-
ed to others and are still being allow-
ed. In the Import Trade Control
Policy for the year 1975-76 import of
Ethinyl Estradiol was banneq where-
as Estradiol and Esterone did not
figure in any list. Facts are being
ascertained in consultation with the
concerned authorities and appropriate
action oulg be takep in the context
of the position that may emerge.

SHR1 NANUBHAI N. PATEL: I
would like to know the import of
intermediate/penultimate = chemicals
for the bulk drugs by the foreign
firms, particularly, of M/s. Sandoz
and Organon.

MR. SPEAKER: He wuants to
know of these two firms,

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): As far as my information
goes—the hon. Member can throw
some light if he likes—it was in the
case of Messrs. Organon and Messrs.
Wyeth and not the other company
which the hon. Member just now
mentioned.

SHRI NANUBHAI N, PATEL: Is
it a fact that some big smugglers of
this country were bringing in these
drugs by gmuggling them and, in the
emergency, those who were found
guilty, were put behind the bars by
Government under the Emergency?
If so, I would like to know if you
have found any smull or big firm in
this country whom you had found
guilty what steps are you taking
against any of these firmg as you
have done ip the cage of smugglers?

MR _SPEAKER: It is a hypothetical
question. If you find, certainly they
will take getion.
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SHRI P. C. SETHI: It is not a fact.
Ag far as Wyeth Co, is concerned,
they were licensed to produce the
Ethinyl Estradiol of .825 grammes
Per month under licence No. LB 2.
But, from the stastistics, I fina that
they were alloweq the import official-

ly and it wag cleared by the D G.T.D,
and C.CI.

MR, SPEAKER: The question is:

whether these firmsg were found
guilty.

SHRI P. C. SETHI: 1 wont say
that.
MR. SPEAKER: The question is

hypothetical. You neeg not answer
that. If you fingq them guilty, you
will certainly take action eggainst
them.

SHRI P. C. SETHI: He mentioned
about the smugglers.

SHRI K. S. CHAVDA: May I know
whether it is a fact that Sandoz im-
porteq Quinolines and other inter-
mediate chemical under dyes and
utiliseq the same in the production of
Intesiopan; if so, the facts thereof
and action taken againgt the firms
ang details thereof.

SHRI P. C, SETHI: Unfortunately,
et the moment I do not have with
me the brief.

MR. SPEAKER: You may Inok ipnto
this ang place the information obtain-
ed on the table of the House.

Contracts with Foreign Oil Com-
panies for Oi] Exploration

*759. SHRI N. K. SANGHI: will
the Minister of PETROLEUM be
pleased to state:

(a) the total number of contracts
entered into by the Government of
India with foreign oil companies for
exploration of offshore and onshore
resources of oil in India during the
lagt three years with their names
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and the area allotted to each com-
pany;

(b) what is the progress achieved
#g far in' the exploration work fn
each case; ang

{c) in how many cases the agree-
ments are going to be renewed?

THE MINISTER OF PETROLEUM
(BHR]1 K. D. MALAVIYA): (a) and
(b). A Statement ig laig on the Table
-of the House.

(c) As the contractual operations
in respect of the JKutch, Bengal-
Orissa ang Cauvery Offshore areas
are underway, the question of renewal
of any of the contracts does not arise
at this stage.

Statement

Except for the Assam Oil Company
which is operating in a limited area
in Assam and Oil India Limited (a
560:50 joint venture of Government
and the Burmah Oil Company) which
again 1s operating in a small area in
Astam and Arunachal Pradesh, there
is no private agency doing onshore
oil exploration in our country, Out
of the remaining areag thrown npen
for bids by foreign contractors con-
tracts have been signed with Carls-
berg India Group for the Bengal-
Orissa Basip ang with the Reading
and Bates Group for the Kutch Parin
for offshore exploration and produc-
tion. A similar contract with imp-
roved terms has been signad with
the Asamera Group for the Chuvery
Offshore Basin.

In Bengal-Orissa offshore basin,
geophysical work was taken up in
October, 1974 anq exploratory drilling
in Seplember, 1975. The exploratory
wells have been drilleg but they did
not yield any conclusive results. In
the Kutch Basin, geophysical work
started in October, 1974 and explora-
tory drilling in October, 1975. One
exploratory well has been drilled in
the area but # has not yielded any
conclusive results. In the Cauvery
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offshore basin, geophysical work was
started in Januery, 1876 and the
possibility of exploratory drilling will
depend on the data obtained from
these surveys, after they are process-
ed ang in

SHRI N, K. SANGHI: Sir, India
being a very large country we find
onshore exploration is being done
only by the ONGC besides Assam 0Qil
Company. May I know if the Gov-
ernment js thinking of expanding the
onshore exploretion in other areas
like Rajasthan where there are great
possibilities of getting oil?

SHRI K. D. MALAVIYA: As re-
gards the onshore areas broadly
speaking the regions have been iden-
tifieq where there are possibilities ef
hydro-carbons and we have laid out
an elaborate programme for the
search ang it ig going on. If and
when we fing that it is getting beyond
the capacity of OIL and ONGC and
we need the cooperation of some
others and it is within the frame-
work of our policy certainly we will
take into consideration that situation,

SHRI N. K. SANGHI: I the answer
given it is menfioned that carlsberg
India Group is exploring 1n the Ben-
gal-Orissa Basin ang the Reading
and Bates Group is doing ¢xplora-
tion in the Kutch Basin Further it
is m~ntioned that in the Bengal-Orissa
Basin they drilled the wells in Sept-
ember 1975 and oil has already been
found. May I know what is the
present posilion and whether by now
Government has come to final results
about exploration?

SHRI K. D. MALAVIYA: So far as
the Kutch and the Bengal basins are
concerned both the groups have been
drilling in their respective areas,
Notomous group have drilled two
wells in Bengal basin, Some hydro-
carbons might have been encounter-
ed but the results are not very con-
clusive. They are now studying all
the data which has been obtained as
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result of drilling. Immediately
they will decide whether
more drilling or adopt

BEF
He

within my constituency. What is the
latest report in respect of this area?

SHRI K, D. MALAVIYA: The
‘ONGC has assessed the prospects of
Burdwan sediments including Galsi
and they appear to be encouraging
and altaractive. We are interpret-
ing ang re-interpreting the whole
discussions and are trying to find out
as to what has to be dome At the
same tlme we are waiting for a new
rig to arrive there which, it is hoped,
will arrive in a few weeks. We
propose immediately to put g hole
there and confirm the conelusions
that we have so far arrived at.

SHRY CHINTAMANI PANIGRAHI:
The Notomous group are dning exnlo-
ratory drilling off Paradip coast in
Orissa where geo-physical survevs
have indicateq wast deposits «of 0il T
woulg like to know after drilling the
two wells whether they pronnse t¢a
continue with the drilling further or
whether thev have cent nnv  roport
to the Government ag to shmv that
thore i¢ no notential or  thevy will
earrv on the Arilling operation jl1?

MR SPEAKER: Ts it with foreign
enllaboration?

SHRI CHINTAMANI PANIGRAHI:
Yesn

SHRI K D MALAVIYA: The
prospects of the Bengal offshore basin,
Paradip and the Sunderbang area are
stil] considereq to be quite attractive
so far ag geophvsical investigations
are concerned. ©Oil exploration is a
very tricky and difficult job. While
interpreting the data that we obtain
from the geismic investigation, a lot
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of controversies arise ang there may
be this thing or that thing. But on
the basis of the data that they obtain-
ed from the seismic investigation, both
the ONGC ang the Notumus group
thought that these holeg should be
put there and they put them there.
Unfortunately, conclusive pesults have
not been obtained. We are going
again to interpret the data we have
obtaineq ag a result of drilling. Im-
mediately afler the monsoon iz over,
they are coming back again to have
consultations because we are also
their partners now because of the
attractive region and we shall see
what further hag to be done.

SHRI INDRAJIT GUPTA: I would
first like to know whether in the
course of the drilling work which is
being done offshore by Reading &
Bates ang the Carlsberg group any
ONGC personnel, technically qualified
personnel, are directly associated with
these foreign companies and ara con-
stantly present duripng the drilling on
their vessels eic, or whether this
part of the work ig left entirely to
these two Americon companies and
their owp personnel. Secondly, why
wae it suddenlv decided to abandon
drilling in {he Pakaltula area so soon
after il was hepun?

SHRT K D MALAVIYA: Firstly,
an Indian geologisy from the ONGC
has heen assnciated from the very
begining hoth in the Bav of Bengal
Basin and in the Kutch Basin.

SHR] INDRAJIT GUPTA: That
was for the geophysical survey,

SHRT K. D MALAVIYA: The
geophysical survey was donc hefore
that. The resultg that were obtained
were handed over o us. Obviously,
we should presume that once money
is spent by a foreign company O
Indian company, a lot of money. they
do not keep it suppressed and go on
drilling at another place. There is Mo
disharmony in the results that were
obtained by the selsmic jnvestigation
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and the location of the site for drill-
ing. But it does huppen that ofl iz
not produceg from all the wells in
the

Bakaltula is an opshore area where
ONGC is drilling. They have almust
reached beyond the prospects, The
results that are being interpreted
have not beep obtaineg by us con=
clusively and they are still....

SHRI INDRAJIT GUPTA: Why hes
drilling been abandoned?

SHRI K D. MALAVIYA: Ii has
been abandoned because we have
gone beyond the prospects, and we
found nothing there. We are again
interpreting as to what else coulq it
be, because when we get information
after drilling in a sucession of sedi-
ments, we ugain interpret and gee
whether somewhere else could be
located for drilling. Bakaltula drill-
ing has been abandoned now.

MR. SPEAKER: Question No, 760,
Shri Raghunandan Lal Bhatia.

SHRI N. X, P. SALVE: Question
No. 760. Bhatia was pever robbed,
I wag robbed. I was robbed by the
railway officials. It is a new policy
they have adopted. I never put in
a claim. That is why statistics have
improved very much.

SHR] VASANT SATHE: It seems
they have succeeded in drugging
Bhatia. He js absent. He ig a victim
of dhatura, What are the Railways
up to now?

MR. SPEAKER: Next question.

Import of Quinine

*761. SHRI RAM PRAKASH: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased tp state:

(a) the names of the countries
from which gquinine ig imported;

(b) the facts regarding the amount
spent on fits import during the last
two years, year-wise;
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(c) whether there is scope in our
country for producing quinine; id

(d) if so, the particulars regarding
the steps taken by Government in

this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C, P. MAJHI):
(a) to (d), A statement is laid on
the Table of the House.

Statement

(a), (b). There have beey no
imports of Quinine during the last
two years,

(¢) and (d). Quinine iz alresdy
produceq in the country in Depart-
mental Fuctories of West Bengal and
Tamil Nadu Governments and a small
quantity in the private sector. Total
production during the last 3 years
in the country of Quinine salts was
as follows:—

1973-74 28 078 Turres
1974-75 26-116 Teries
1975-76 18-421 To nes (estimated)

Adequate capacity ig available with
both the State Governments for the
production of Quinine salts, Com-
merce and Industries Department of
West Bengal have drawn up a pro-
gramme for expansion of Cinchona
cultivation both under State Fifth
Plan as well gs under the Hill Areas
Development Plan. The total esti-
mated outlay of Rs. 130 lakhg is
proposed for the said programme and
out of this Re. 27.5 lakhs have al-
ready been utilised.

Similarly, Tamil Nadu Department
of Forests and Fisheries is implement-
ing the perspective plan for 1976 to
1080 to produce quinine. Under this
plan the present area under Cinchona
cultivation which is of the order of
2429 hectares js proposed to be in-
creased by 180 hectares every year.
Fundg are available with the Depart-
ment for the implementation of the
Plan.
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Pmaﬁnonh!ew Rallway Lines

en Ramnagar and
(U-P) and Nangal-Talwara (H.P.)

*764. PROF, NARAIN CHAND
FPARASHAR: Will the Mimster of
RAILWAYS be pleaseg to state:

(a) the progress made to date on
Ramnagar-Kathgodam Railway line
in U.P. and Nangal-Talwara Railway
line in Himachal Pradesh, the con-
struction work on which was inau-
gurated during 1974; and ~ . ,

(b) whether any priority is being
given to these projects as they are
located in the underdeveloped and
economically backward arcas where
no new lineg have been constructed
since independence?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), A
statement ig laid on the Table of
the Sabha.

Statement

A proposa] to provide Broad Gauge
rail linkg to Ramnagar and Kathgo~
dam from Moradabad and pur
was includeq in the Railway Budget
1974-75 for the developinent of this
hilly and backward area. It has now
been decided to take up the werk in
phases, on thiz project. In the first
phase an estimate has been sanction-
ed for taking up the earthwork from
Moradabad to Ramnagar where
straight conversioh from Metre Gauge
to Broad Gaugerhag been proposed.



the construction of new rail
improves.
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THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
TERTILIZERS (SHRI C, P. MAJHI):
(a) The pesticideg industry is in-
cludeq in the list of industries in
Appendix ] to the Industrial licens-
ing policy, February, 1873,

(b) and (¢). An All India Plant
Protection Conference is held by the
Ministry of Agriculture ang Irriga-
tion every year in January or Feb-
ruary to assess the demand for vari-
ous pesticides in the different States.
This conference ig attended by the
representativeg of State Governments
as well ag the Pesticides Industry.
To ensure supply of pesticides at the
right time the State Governments
have been asked to indicate their
phased demand well in advance.

st facofte it o wrer gfear
FTHQ W 2F Tl A gad gt
Fa¥ w flg fear o A T
PPl oY, o & s argar £ 7

SHRI C. P. MAJHI: At present, I
am not posteq with this information.
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SHRI B. V. NAIK: I want to know
whether it is a fact that ag far as
insecticides production is concerned,
which in technological terms cannot be
considered to be more sophisticated
than that of fertiliser, we have been
excelling and performing excellently.
May I know from the Hon’ble Minis-
ter whether a panticular multi-
national corporation, that is, Shell,
has a major portion of share in re-
gard to the importation of these in=-
gecticides Horl further formulations?
If so, what is the share of this multi-
national corruption, namely, the
Shell Chemicals? What is the im-

portation bill of this company in
quantity?

SHRI P, C. SETHI: I do not have
the bresk-up of the company which
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the hon. Member ig referring to., But
I have gaid "that the ‘import vf in-
secticides wng pesticides has been
done in certain aress. We are not
producing the .different varietiey im
high grade because it is a technolo~
gically highly sensitive and develop-
ed subject. But our CS.LR. is daing
all sorts of research for the develop-
ment of technology of the wvarious
itemis of pesticides and every encour-
agement is being given to them so
that we can cut down the import as
early as poasible,

SHRI INDRAJIT GUPTA: What
about ‘Shell'?

MR. SPEAKER: He has already
said that pe has no break-up.

SHRI SYED AHMED AGA: The
malaria paresite hag become resistant
to the insecticides. What I would
like to know is....

MR SPEAKFR: This has nothing
to do with malaria. The insecticides
are for the plants.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Since Railways
conduct sample checks only, exact
percentages of inferior supplies can
not be worked out. However, quality
of loco coal, as determined by visual
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during 1073-74

and 1974-75 but gshowed improvement

during the latter half of 1998-78.

(b) Reilwayg have taken sieps to
intensify the -inspection tp ensure
supply of proper quality of coal. The

. nationalised coal mines have pet up

quality control cells to improve the
quality of supply. A high power
committee has been appointed by
Ministry of Energy to go into the
question of production and supply of
proper quality of coal to consumers
including the Railways,

SHRI M. C. DAGA: The Committee
had gmid that theze has been a 128
per cent increase in inferior supply.

oo ag warw oY frar e ot wRd
qvr % 7§ § TR b g §
w7 ag oy Frid F a0y ?

st qur feg: 7® 9 SR frgw
%18 &, 7 Fafsred o ot ¥ e
T 1597 9T BT AT H gAr TR,
&xFrser gor frafor ook g §1

MR SPEAKER: The Question
Hour is over,

——

WRITTEN ANSWERS TO
QUESTIONS

Enquiry against Indian Oxygen by
M R. T P. Commission

+755 SHRI C K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Monopolies and Res-
trictive Trade Practices Commission
has conducted inquiry against Indian
Oxygen; and

r}b) if so, the salient features there-
0!
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THE D MINISTER IN THE
MINISTRY LAW, JUSTICE AND
COMPANY AFFALIRS * ( BEDA.
BRATA BARUA): (a) and (b). The
M.R.T.P. Commission hag instituted
inguiry against the Company under
sectlon 10(a) (lv) read with section
37 of the M.R.T.P. Act, 1869, for
alleged price discrimination indulged
in by the company for the sale of
gases manufactured by 1it. Notice of
inquiry was issued to the company by
the Commission on 10th February,
1876 and the inquiry 1is still in pro-
gress.

Robbing of Passengers

*760. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL-
WAYS be plcased to state:

(a) whether his attention has been
drawn to recent press reports re-
garding robbing of passengers by a
gang of robbers who used o deprive
train passengers of their belongings
after giving them ‘dhatura’ mixed
with tea; and

(b) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Bir.

(b) A gang of criminals who used to
develop intimacy with the passengers,
offered them tea mixed with ‘dhatura’
and then deprived the victimg of their
belongings has been unearthed by
Rallway Police at Delhi. On 25th
March, 1976 the members of the gang
administered ‘dhatura’ in tea to one
passenger named Shri Sheikh Mohd.
Rafig and deprived him of his belong-
ings and cash Rs 650, On 28th
March, 1976 the victim identified
Vijal Kumar and Deepak two accused
and they were arrested by Railway
Police, Delhi Main in case FIR
No. 120 dated 28th March, 1976, under
section 328/379/411/40F1 IPC. As a
result of the Interrogation of the two
arrested accused, three more mem-
bers of this gang named Prem Singh,
Madan Lal gnd Babu Lall were also
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arregted, ‘Dhatura’ and other items
of suspected ' stole ‘property like
shaw], watches, saries and clothes etc.
were recovered by the Police at the
instance of the arrested accused. The
case 1s still under investigation o? the
Police.

- Productiion of Hostalen

*762, SHRI VAYALAR RAVI: will

the Minister of PETROLEUM be
pleased to state:

(a) which are the firmg manufae-
turing Hostalen, high density polye-
thylene, in the couniry;

(b) their total production during
the last three years, company-wise;
and

(¢) the price filxed for the same
per tonne and the procedure adopted
for its distribution?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) M/s
polyolefins Industnies Ltd., are the
sole manufacturers of High density
ployethylene Their brand name is
Hostalen.

(b) The production figures during
the lasi three years are as follows:—

(figures in tonne s
1973 . .

23,000
1974~ . . . . 24,650
1975 . . . . 23,000

(c) The present price per tonne of
high density polyethylene is Rs, 11488
(including excise), and the distribution
is done by M/s, Hoechst Dyes and
Chemicals sole distributors for M/s.
Polyolefing Industrieg Ltd. There is no
price or distribution control on this
item.

Oil Exploration in Coastal Belt of
Kerala

*763. SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM be
pleased to state:

(a) whether the Geophysical stue
diey in the coastal belt of Kerala hed
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indicated the presence of sedimen-
fwmummtherei.mpoiw
further oil research in thig ares;

(b) if so, the facts thereof;

(c) whether Government have =
proposal under consideration to start
drilling in thig area; and

(d) it so, the broad features there-
of? |

THE MINISTER OF PETROLEUM
(SHR]I K. D, MALAVIYA): (a) to (d).
The geological and geophysical studies
carried out have indicated that the
onland parts of the coastal belt of
Kerala have a sedimentary sequence
with a total thickness of about 200
metres of Miocene rocks overlying
directly the basement. The relatively
small thickness of sediments minimise
the prospects for oil in the onland
part of the coastal belt of Kerala.

So far ag the Continental Shelf off
the Kerala cost is concerned, the re-
sults of the surveys conducted so far
have mot indicateq good sedimentary
deposits except towards the deeper
portions of the Continental Shelf.
ONGC has plans to conduct further
seismic gurveys in thig area and the
possibility of drilling there would de-
pend on the results of these further
seigmic surveys.

Enquirfes aguinsti Cement Factories

*767. SHRI S, M. BANERJEE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) what is Government'’s share in
Tata’s cement factories, Birla's ce-
ment factories angd Dalmia Jain's
cement factories, in India at present;
and

(b) how many cement factories of
the above mentioned industrial
houses are facing engquiries under
MRTP. Act and the Companies Act?

MAY 11, 1970
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BARATA BARUA): (a) According to
available information, the Central
Government does not have any
share in the Cement factories of the
Industrial Houses referred to.

(b) No inquiry under the M.RT.P.
Act has been instituted against any
such cement company so far. As re-
gards the Companies Act, only in two
cases, namely M/s. Birla Jute Mfg.
Co., Lid., Calcutta and M/s, Ashoka
Cement Ltd., Dalmia Nagar (Bihar)
investigation hag been ordered under
section 235(c) and section 237(b) res-
pectively of the Act.

Diesel Engines for Railways

*768. SHRI H. N. MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are con-
sidering of having only diesel en-
gines for hauling all the trains; and

(b) if so, the salient (features
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.

Decision taken on Recommendations
of Hathi Commiites

*769. SHRI VASANT SATHE:
DR. RANEN SEN:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state the latest position jn regard to
the decisiong taken and action propos-
ed on various recommendations made
by Hathi Committee on Drugs and
Pharmaceuticals?
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fleld of operations of the drug indus-
try in the country. These recom.
mendations have to be examined in
detail with all its implications before
decisions can be taken in consultation
with the concerned Department/
Authorities of the Government of
India. The recommendations made by
the Committee are at different stsges
of examination and it is expected that
decigions on most of the more impor-
tant recommendationg would be taken
shortly keeping in view the pverall
objective of increasing the production
of drugs and their supply at reason-
able prices.

However two of the important re-
commendations relating to production
programme concern:

(i) Increasing the production of
bulk drugs required for pro-
ducing 117 essential formula-
tions identified by the Hathi
Committee for mass consum-

ption;
(ii) assignment of relevant limes
of production to the public

sector, the Indian Sector and
the foreign sector;

Government have accepted these re-
commendations and accordingly a
drug by drug study was undertaken
and based upon the expert advice,
three lists of drugs indicating items to
be manufactured in Public Sector.
Indian Sector and open to all sectors
were drawn up with the general ap-
proach as follows:

(i) Essential drugs especially anti-
biotics which are wvital to the
national programme will be as
far as possible entrusted to
the Public Sector within the
constraints of flnancial re-
sources available;

(1i) Other areas where technology
is available ang the Indian
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Sector is capable of arrang-
ing the requisite technologi-
cal managerial and financial
resources may be entrusted
to the Indian Sector only;

(iii) High technology oriented
areas requiring suhstential
investment and where Public
Sector and Indian Sector may
not be able to fill the gap
between the demand and
availability especially those
concerning tropical disesses,
may be open to all the three
sectors including the foreign
sector.

Government have also uccepted
the recommendationg of the Hathj
Committee that a more liberal policy
is necessary to encourage the Indian
Companies to make their contribution
to the production of Bulk Drugs/For-
mulations.

Government have also accepted the
recommendations that a leadership
role should be given to the Public
Sector in Drug and Pharmaceutical
Industry. The details of the steps
proposed to be taken by Government
to strengthen the Indian Sector in-
cluding Public Sector of the drug in-
dustry were furnished in reply to
part (a) of Lok Sabha Starred Ques-
tion No. 402 dated the 6th April.
1976.

The Hathi Committee has also made
comprehensive  recommendations of
aspects relating to Quality Control of
Drugs. The recommendations in this
regard broadly fall into 3 categories
(1) recommendationg relating to the
amendments of the Drugg and Cosme-
ticg Act and the Rules framed there-
under (2) recommendations relating
to the gtrengthening of the drug con-
trol administration of the Central Gov-
ernment; and (3) recommendetions
for strengthening drug control machi-
nery in the States.

As regard (1) a Bill for amending
the Drugs and Cosmetics Act contain-
ing many of the recommendations
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made in the Report of the Hathi Com-
mittee i3 already under consideration.

Recommendations  relating to the
reorganisation of Central Drug Con-
trol Organisation,, and extension of
existing faciities referred to i1n (2)
above are acceptable 1n principle to
Government and efforts will be made
to implement them 1n due course as
and when finances become availalle.

As regard (3) it 18 for the State
Goverrments to Implement these
recommendations and they have adwvis-
ed for the need to reorganise the Drug
Control machinery on proper lines
and the Union Health Minister has also
written to the State pellth Ministers
in thus regard. During the Fifth Five
Year Plan, a schéne 1dr extending
central assistance to States for estab-
lishing and  strengthening the Food
ang Drugs Testing Laboratories has
been approved and necessary insrtuc-
tions have been issugd 1lo the State
Governments !o3 implement this
scheme, '

Fertifizer Production in  Collabora-
tion with Multinationsl Corporations

*770. SHRI B. V. NAIK: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether any multinational
corporations with sales exceeding 100
million dollars with operations in not
less than six couniries have come
forward with proposal to set up or
collaborate in the field of fertilizer
production in India;

(b) if so, their names and the
countries in which they are ineor-
porated; '

(c) whether the termg offered by
these multinational corporations are

with fhe non-multi-
nationals either in or
foreign; and o

(d) I s0, in what way, and to
what ‘extent are the offers favour-
abl gnil from whom?

Wrltion dwpey, . 4

THE MINISTER OF CHEMICALS
AND.FERTILIZERS {SHRI 'P. C.
SETHI): (a) and (b)s --Mys. Indian
Explogives Limited «-compiny incor-
porated in India and heving majority
Chémical Industries (ICI), UK. have
evinved interest in expansion of thelr
existing fertilizer plant at Panki, Kan-
pur, Howéver, no formal proposal
accompanied with the requisite techmo-
ecohomic details has been received in
this regard.

(c) and (d): No evaluation of the
proposal is possible in absence of the
techno-economic details.

Cut in cast iron sleeper order for
1976-11

3698, SHRI DINEN BHATTA-
CHARYA: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railways have cut
down cast iron sleeper order for the
1976-77 and the order will keep the
cast iron foundries busy for not more
than 2 months; and

(b) what is the reason behind this
curtailment of order?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. Rallways’
requirements of cast iron sleepers
have come down. Orders are being
placed shortly on cast irom foundries
for which they will be given nine
months' time to complete the supplies,
as per conditlons of contract. Foun-
dries are expected to regulate thelr
work accordingly.

(b) Requirements of cast iron slee-
pers will be coming down, as this
sleeper ig to be given the last prefer-
ence on considerations of maintain-
ability, speed und adoptability for
modernization. Moreover, availabili-
ty of concrete, wooden and steel slee-
pers has improved considerably. At
the same time, overall avallability of
funds for placement of orders in
1078.77 is less.
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Conditiong of Stations between
Tinsukia and Lumding

5700, SHR1 NOORUL HUDA: Wil
the Mimnister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that thousands of passengers pass-
ing through or using railway stations
like Tinsukia, Farkating, Mariam unld
other important stations in N. F. Rail-
way have to face great difficulties
regarding accommodation, waiting
room facilities, sanitation and other
conveniences;

(b) whether the N. F. Railway has
taken steps to improve the general
conditions of the Rallway stations
between Tinsukia and Lumding; and

(c) it so, the measures under-
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); (a) No,

(b) Yes.

(¢) Frequent checks are carried out
{0 ensure maintenance of standard of
sanitation and other amenities for
which a Joint Committee has heen
formed to ensure it. Augmentation of
any of the existing facihties as conm-
dered necessary, is done on a program.
med basig subject to approval of Rail.
way Users’ Amenitles Commuttee and
availability of funds,

Revocation of Orders for Suspension
and Dismissal

3701 PROF, MADHU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state :n how many cases
have the orders for suspension and
dismissal passed ag a sequel to {he
last Railway strike been revoked?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(1) Number of suspcrsion orders
reve ked % . . 10,138

(1) Number of empleoyees who
were dismissed or removed
or had their services termi-
nated and who were taken

back on duty . B 16,086
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Technical know-how for setting up
Fertilizer Units

3705. SHRI S. R. DAMANI: Will the
Minister of CHEMICALS AND FER-
TILIZERS he pleased to state:

(a) whether complete technical
know-how is now available in the
countiry for setting up new fertilizer
units;

{b) if not, what are the itemg of
plant and machinery which are still
required to be imported; and
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(¢) what are the difficuities in
producing such items in the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERg (SHRI P, C.
SETHI): (a) Engineering companies in
india like the Planning and Develop-
ment Division of Fertilizer Corpora-
tion of India, FACT Engineering and
Design Organisation and Engineers
India Limited have developed technical
know-how in respect of certain seciiong
of a fertilizer plant including complefe
oft site facilities. However, the know-
how in respect of overall processes and
basic design and engineering has still
to be imported. Similarly although
India is in a position to manufacture/
fabricate a substantial part of the plant
and equipment required in the ferti-
lizer industry, gome crifical and pro-
prietory items are also required to be
imported. Foreign expertise is also
availed of in respect of supervision of
detalled engineering assistance in pro-
curement of imported equipment and
supervisory assistance in erection and
commissioning of fertilizer plants.

(b) The items of plant and machinery
still required to be imported include
items suchh ag waste heat boilers,
special type heat exchangers, reactors
and high pressure vessels, certain
types of reciprocating compressors,
critical pumps ete,

(cy Governmen{ are anxious to
develop the technological and the
industrial base in the country with a
view to becoming self-reliant. Gov-
ernment have constituted a Committee
under the Chairmanship of Dr. Sethna
to assess the technological capabilities
of the public sector cngineering firms
in the ferfilizer industry with a view
to defining their precise role and
strengthening their expertise and orga-
nisation. Government are also consci-
ously developing and enlarging the
engineering facllitieg in India with a
view to progressively increase the loca]
fabrication of equipment and machi-
nery.
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Palnting work on Bridges in Jalpur
Division

3708. SHRI SHIVNATH SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of bridges in
Jaipur Division on which the paint-
ing work could not be done within
scheduled time and the reasons for
the delay in this regard; and

(b) the present strength of staff
employed for the purpose under (a)
BRI (%) PWIS (c) IOWS categories
in Jaipur Division and number of
vacancies, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The bridges on
the Indian Railways are inspected
periodically and wherever the painting
of bridges is found necessa-y, the work
is carried out by the Railway on &
programmed basis.

In Jaipur Division, 72 minor and 2T
major bridges require painting. The
Rallway has already taken steps to
complete the work by 19768. There is,
however, no delay in painting of
girder bridges.

(b) The position is indicated below

(a) Under Bridge Inspector
(i) Bridge Khalasi-6
(i1) Ordinary Khalasi-5.

(b) Under Permanent Way Inspec-
for

There is no permanent special
staff but gangmen and casual
labour when needed, are
engaged for painting work.

(c) Under Inspectors of Works

No staff have been provided for
this purpose as IOWs are
not incharge of painting of
bridge girders. The guestion
of vacancies, therefore, does
not arise,
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Proposal for Providing Additional
Bogies on Maharashtra Express Tralo

3708. SHRI ANNASAHEB 'GOT-
‘KHINDE. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are con-
sidering a proposal for providing
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some additional bogies on Mahara
shtra Express train in order to faci-
litate direct journey to Bombay of
passengers specially coming from
Southern Maharashtra and Northern
Karnataka areas;

(b) if so, the particulars thereof;
and

(c) the time, when the proposal is
likely to be implemented?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
With effects

BUTA SINGH): (a) to (c).
from 8-4-76 two through coaches name-
ly, one 1st class coach and one IInd
class-cum-luggage Van have been in-
troduced between Kolhapur and Bom-
bay by 83/84 Maharashtra Express and
323/324 Sholapur-Bombay Express.
Additionally the partial 3-tier sleeper
coach running between Bombay and
Miraj by 83/84 Express and the con-
necting trains has also been extended
to Kolhapur,

Reduetion ip Cost of Drugs

3709. SHRI P. GANGADEB: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

¥

(a) whether reductions in the cost

of 40 drugs has taken place recently; °

(b) if so, whether this reduction
had an impact gn the prices of for-
mulations based on basic drugs can-

alised through the State Trading
Corporation; and

(c) if so, salient features thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SHETHI): (a) to (c). The prices of
drugg are statutorily controlleq under
the provisions of Drug (Prices Control)
Order, 1970.
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8.Ne’’ NameoftheDrug * ' Unit  Pre-revised Price as now fixed
. ' price (Rs.) by Govt. (Rs.)
e s gt T -
2 Vitamir Br2 gm. 100+ 00 95:00
2 Riboflavin s-Phosphate : kg. 2500-00 ( l;‘m&'l‘c? 213%0-00 (for all)
naa
= 280000 (Nivedita)
gooo-o0o (IDPL) '
3 Banzathin Perollin . kg. 1263-00 (H.A.L.) 137500 (fer alp
2000+00 (Feoffre
Manners

S.T.C. also reduced the prices of the following bulk drugs during the year

1975-76,
1. Ampicillin . . . :
2 Ampicillir Sodium . .
3. Amoicillir Trihydrate . .
4. Chlorampheniccl Palmitate o .
5. Chloramphericol Powder (Pooled Price)

=3

Chloramphenicol Sodium Succinate

7. Indomethacin 5 = . .

. ' 203000 154000
1670+ 00 1300400

. . . 1425 00 110§-00
. . 67000 §22+00
. . 646 oo 524 60
. . . 106000 748-00

. “ oo 1316°00 816-58

There have been consequental reduc-
tion in the prices of formulation based
on these bulk drugs STC/CAPCO has
alsp reduced its trading margin from
5 per cent to 4 per cent and the benefit
is being passed on to the consumers.
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Starting of New Trains

3711. SARDAR SWARAN SINGH
SOKHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) particulars of new trains
started from 1st May, 1976 in the
country; and

(b) particulare of trains diverted’
to different routes and sections of the
Indian Railways?
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MINISTRY OF RAILWAYS (SBHRI
BUTA SINGH): (a) and (b). I—In-
troduction of new trains,

(1) A pair of express traing between
Allahabag and Meerut City.

(ii) A pair of express trains between
Muri and Hatla,

(iii) A pair of local trains between
“Tumsar Road and Tharsa.

(iv) A paiy of suburban local trains
between Sealdah and Madhyamgram.

(v) A pair of express traing between
Condia and Jabalpur (Narrow Gauge).

1I—Extension of existing trowns.

(i) 15 Up/16 Dn. Howrah-Lucknow
Express extended to/from Amritsar.

(ii) 84 Dn./83 Up. Delhi-Lucknow
Express extended to/from Varanasi.

(iif) 35 Up/36 Dn. Kalka-Amritsar
Mail extendeg to/from Pathankot.

(iv) 444 Dn./443 Up. Nagpur-Kanhen
Local extended to/from Tharsa,

(v) 358 Up/380 Dn. Burdwan-Andal
Passenger extended to/from Asansol

(vi) 64 Dn./63 Up Hatia-Adra-Asan-
so0] Passenger diverted to run between
Hatia and Kharagpur and a shuitle
service introduceg between Adra and
Asansol.

(vii) M/8 Macheda-Howrah suburban
loca]l extended to run from Panskura
fo Howrah.

(viii) 1153/1154 PaltaladKatpadl
Passengers extended from/to Reni-
gunta.

(ix) 1 BN/2 BN Nainpur.Balaghat
Passenger extended to/from Gondia.

Unmanned level Crossings in Gujarat
3712. SHRI VEKARIA -
SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of unmanneq level
«crossings in Gujarat;

(c) the number of persons killed
as a result therecof; and

(d) the action taken by Govern-
ment to convert them into manned
level crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There were 3,787
‘C’ class unmanneg level crossings as
on 31st March, 1975 in Gujarat State.

(b) Twenty-six,
(c) Fifteen,

(d) The Railways undertake periodi-
ca] census of trafic passing through
the level crossings to review the need
for manning of level crossings, priority
being given to accident prone level
crossings. Proposals for manning are
finalised in consultation with the State
Government and taken up on a pro-
grammeq basis subject to the availabi-
lity of funds. As a result of these re-
viewg 85 unmanned leve] crossings in
Gujarat State were selected for man-
ning in consultation with the State
Government. Out of these, 77 level

crossings have been already manned
8o far,

Rallway Connection for Kottur and
. Harihar

3718, BHRI P. R. SHENOY: Will
the Minister of RAILWAY be pleased
to state; ’

(a) whether it is proposed to con-
ect Kottur and Harihar by a rail-
ay link for the easy transportation
iron ore from Bellary-Hospet re-
in Karnataka to the new harbe
in the State, Mangalore; and
taken

) i 30, the steps 80 far to
de this small missing rallway

e 115

?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Survevs
carried out some time ago for the
construction of the proposed rail link
from Kettur to Harihar (87 Kme.)
revealed that the project would cost
Rs. 4 crores and yleld a return of
76 per cent D.CF. method. The
present day cost of construction
would be still more than that reflect-
ed by the survey reports. In view
of the limited traffic Ykely to be
offered on the projected line and the
very limiteq availability of funds for
the construction of new rafl links,
the project is not likely to be taken
up in the near future.

New Distributors Appointed by 1.0.C,

3714. SHRI K. PRADHANI- Will
the Minister of PETROLEUM be
pleased to state:

(a) whether the Indian Oil Corpora-
tion appointed any new distributors in
the country after October, 1975;

(b) if s0, how many distributorg are
functioning in Orissa;

(e) what percentage of the oil mar-
keting they share; and

(d) which are the other companies
who deal in oil there and broad fea-
tures of their operations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). Yes, Sir. From 1-11-75 to
81-3.78, appointment letters for 93
distributorships were issued by the
Indian Oil Corporation, out of which
one pertains to Orissa State, which is
¥vet to be commissioned,

However, against the appointment
letters ijssued earlier, three agencies,
one each of LPG, Retail Outlet and
Kerosene oil. were commissioned
during this period. These agencles
having been commissioned only re-
t;::ﬂy, their sales have yet to stabi-
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(d) Bharat Refineries Limited,
Hindustan Petroleum  Corporation,
Caltex (India) Limited ang Indo-
Burma Petroleum Company Limited
are also distributing petroleum pro-
ducts in Orissa through their distri-
bution net-works,

Shortfall in Percemiage of SC/ET on
Central Rallway

3715. SHR] NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAIL-
WAYS be pleaseg to state:

(a) the total sanctioned strength of
employees as on 31st March, 1876;
category-wise in the Central Railway
and also the shortfall in the prescrib-
ed percentage for Scheduled Castes/
Scheduled Tribes im recruitment and
promotions category-wise for each
Zone and Division separately: angd

(b) whether Government intend to
take any action to make good the
shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Information is
being collected and will be laid on the
Table of the Sabha.

(b) Suitable action ig taken to make
good the shortfall to the extent possi-
ble,

Company to Manufacture Rail Equip-
ment for Exporg
3716. SHRI K. MALLANNA.:
SHRI K. LAKKAPPA:

Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to set up a company for manufacture
of rail equipment for export; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No

(b) Does not arise.
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Profiuction of Crude from Bembay
¥ m -

8717. SHRI B. S. BHAURA:

SHRIMATI ROZA DESH-
PANDE:

Wil] the Minister of PETROLEUM be
pleased to state;

(a) whether the commersial produc-
tion of crude from Bombay High has
already started;

(b) if so, the broad features there-
of;

() whether the commencement of
the production was delayed; and

(d) if so, what were the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(d) Production of oil from Bombay
High is expected {0 commence more or
less according to schedule before the
on.-set of the monsoon this year,

Import of Raw Materlals for use in
Dyes/Pesticides

3718. SHRI SOMCHAND SOLANKI:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether some firmg import raw
materials for use in dyeg and pesticides
but actually utilise them for the manu-
facture of bulk drugs used for anti
diarrhoeal purposes;

(b) whether any company diverted
the raw materials imported for dye-
manufacture to the manufacture of
bulk drugs for which it does not have
the permission; and

(c) if go, action Government pro-
pose to take in the matter?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) to (¢). No instances have
come to the notice of the Government
where raw materials imported for non-
drug items te., Dyes/Pesticides have
been used for manufacture of drugs.
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Clonversigh of rgr-Darbh
. mﬁu Wim -

3719. BHRI BHOGENDRA JHA: Will
the Minister 6f RAILWAYS be pleased
1o Téfer to the reply glven to Un#tarred
Question No. 211 on 9th March, 1976
regarding survey for Samastipur-Dar-
bhanga metre gduge line into 'broad
gauge ang state:

(a) ‘wWhether final location engineer-
ing survey for converting the Samasti-
pur-Darbhanga metre gauge line into
broad gauge line has since been com-
pleted; and

(b) if so, the facts thereabout includ-
ing revised estimate and time-schedule
for completing conversion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Field
work for {the curveys has been complet.
ed ang the recess work is in progress.
The survey reports are expected io be
finanliseg shortly after completion of
the recess work Revised Estimates
and time schedule will he known only
after the Survey Reports are finalised

Gujarat

3720, SHRI K. M. MADHUKAR:
Will the Minister of PETROLEUM be
pleased to state:

(a) whether the work on the Gujarat
Petro-Chemicals Complex of the In-
dian Petro-Chemicals Corporation
Limited has since started; and

Petro-Chemicals Complex

(b) if 80, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARID): (a) and
(b). The Indian Petrochemicals Corpo-~
ration Limited is at present imple-
menting the following projects:—

(a) Aromatics Project
(b) Olefing Project
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€c) Downstream units of the Ole-
fins Project:
(1) Low Density Polyethylene
(ii) Polypropylene
(iif) Ethylene Glycol
(iv) Polybutadiene Rubber
(v) Acrylonitrile
(vi) Acrylic Fibre
(vil) Detergent Alkylate.

The Aromatics Project was complet.
ed and commissioned during 1973.74.
The Olefins Project and its downstream
units are at an advanced stage of im-
plementation.

New Railway Lineg lafd in Orissa
during Iast three years

3721. SHRI D, K. PANDA; Will the
Minister of RAILWAYS be pleased to
state the particulargs of new railway
lines lald in Orissa during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Railway line from
Cuttack to Paradeep, having a length
of 84.31 kms. has been completed at a
cost of Rs. 10.59 crores in Orissa, dur-
ing the last three years and opened to
goods traffic from 9-7-1973.

Deflling Operationg in Eashmir

3722. SHRIMATI ROZA  DESH-
PANDE: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether the experts of Oij] and
Natural Gag Commission will start
fresh and final drilling operations at
the newly selected site in Kashmir;

(b) if so, the facts thereof:

(c) at how many places Oil and
Natural Gas Commissinn had conduct-
ed on shore drilling between March,
1975 and April, 1976; and

(d) what are the findings of these
drillings, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and

785 LS—3
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(b). QNGC is shortly expected to
commence drilling at NARABAL, in
Brinagar Valley where rig building
operations are currently in progress.

(c) Between March, 1975 and April,
1876, ONGC continued drilling at 27
places and commenced drilling at 13
new places, onland in Gujarat, Assam,
West Bengal, Tripura, Tamil Nadu
and Pondicherry, Rajasthan and
Jammu and Kashmir.

(d) Of the 27 places on which dril-
ling wasg continued, Oil/Gas had al.
ready been discovered earlier gt 21
places—15 in Gujarat, 5 in Assam and
one in Tripura,

Ot the remaining six places where
drilling was continued during the year,
Oi] wag discovered at one place, name-
ly Nandasan in Gujarat. Wells drilled
at other five places, two in Gujarat,
one in Rajasthan and two in Tamil
Nadu and Pondicherry proved dry.

Of the 13 new places taken up for
drilling during this period, Oil was dis-
covered at one place, namely, ‘BHAN-
DUT” in Gujarat. Of the remaining
12 places, 5 places are under drilling
in Rajasthan, Agsam, Gujarat and West
Bengal, 4 places in Gujarat are under
testing and 3 places in Assam and
Jammu and Kashmir have proved dry.

Increase in Wages of Casual Rallway
Labourers

8723. SHRIMATI PARVATHL
KRISHNAN: Will the Minister of
RAILWAYS be pleased tp state whe-
ther Government have taken steps to
incregse the wages of the casual rail.
way labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): In the light of the re-
commendations of the Miabhoy Tribu-
na] appointed in 1969, the following de-
cisions have been taken:—

(i) Casual labourers employed on
the open line were paid at
local market rateg till they
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Such labourerg have now been
made eligible for temporary
statug and regular pay scales
on completion of 4 months con.
tinuous employment,

(ii) Previously, Casual Labourers
employed on projecis were
paid daily wages at local mar-
ket rates during their entire
service on the project. Now
casual labourers employed
continuously on projects for
six months are paid daily
wages at 1/30th of the mini-
mum of the appropriate pay
scale plus Dearness Allow-
ance.

(11i) Such of the above casual lab-
ourers a8 are governed by the
Minimum Wages Act were ear-
lier paid wages at the mini.
mum notified rateg till such
time as they qualified for re-
gular scaleg or for 1/30th of
the minimum of the regular
scales; during this period these
labourers are now paid wages
at local market rateg or the
minimum notified rates, which.
ever are higher,

United Nations Conferemse on the Law
of the Sea

3724. SHRI RAJDEO SINGH. Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(2) whether a high-power Indlan
Delegation led by him left for New
York in the second week of April,
1076 to participate in the fourth ses.
sion of the United Nations Conference

(b) whether the delegation had
seven alternative representatives to

(c) whether India attended the
previous three sessions alo; ang

(d) it so, the outcome of (hose
previous sessions?

THE MINISTER OF §TATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI V., A.
SEYID MUHAMMAD): (a) The fourth
session of the UN Conference on the
Law of the Sea wag held in New ¥York
from March 15 to May 7,1976. All the
members of the Indian delegation to
the fourth session of the United
Nationg Conference on the Law of the
Sea, did not leave for New York at the
same time, Some members had left
for New York in the second week of
March and some others joined the De-
legation later. The leader of the Indian
Delegation, namely, the Minister of
Law, Justice and Company Affairs, left
for New York on the 12th of April,
1976.

(b) Yes, Sir.
(c) Yes, Sir.

(d) The firsl session of the Confer-
ence which was held In New York in
December 1973 dealt with the organisa.
tiona] and procedural questions. The
second session of the Conference held
in Caracas, Venezuela from June to
August 1874 dealt with concrete propo-
sals made by the delegations in the
three main Committees and the plena-
ry session of the Conference, ag well
as in the preparatory work of the Con-
ference. The third session of the Con-
ference was held in Geneva from
March to May 1875. At the second and
the thirq sessions, the Conference held
extenglve discusgions. Taking these
proposals and discussiong into account,
the Chairman of the three main Com.
mittees of the Conference prepared at
the end of the Third Session in May
1978 informal Bingle Negotiating Texts
son subjects covered within the man.
date of their respective committees for
further

tion on the Law of the Sea, ‘These
texty were considered at the Fourth
Session held in New York betwesn
March and May 1075,
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Tickelioss Travelling

3725. SHRI R 8. PANDEY: Will the
Minister of RAILWAYS be pleased to
state the tota] number of ticketless per-
song jalley and the amount of fines
realised during 1075?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
‘BUTA SINGH): 1,61,008 ticketless per-
song were sent to jail during 1975 and
an amount of Rs. 27,63,871/- was rea-
lised as judicial fine. Besides, an
amount of Rs. 1,86,02,600/- was also
realised by the railways as penalty
from ticketflegg travellers,

Looting eof Ambala-Delhi Passenger
Train

3726. SHRI PRABODH CHANDRA:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether Ambala.-Delhi passen-
ger train was looted by some armed
‘men near Jaduda on the night of 4th
‘March, 1876; and

(b) whether Government have en-
quired into the matter and if so, the
results thereotf?

THE DEPUTY MINISTER IN THE
MINISTRY OPF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, a robbery
1ook place in 4 DSU passenger train
between Jarauda Nara and Mansoarpur
stations on Saharanpur-Delhi Section
of Northern Railway on the night «f
4.3-1976.

(b) Looted property worth Rs. 150/-
hag been recovered. Two culprits were
arrested by the Government Railway
Police, Meerut and they are facing
tria] in court.

Amendment of the Companies Act
3727. SHRI P. GANGA REDDY:
SHRI C. K. CHANDRAFPAN:

'Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the public sector enter-
prises have urged Government to
amend the Companies Act; and
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(b) if so, the facts thereof and the
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Presumably,
the Hon'ble Member is referring to the
suggestion made by the Bureau of
Public Enterprises seeking exemptions
for government companies under Sec-
tion 620 of the Companies Act, 1958
from gome gpecific provisions of the
said Act.

(b) A notification exempting govern.
ment companies from the application
of Section 372 was published on 9th
August, 1975. Draft notification ex-
empting such companies from the ap-
plication of some other specified provi-
siong of the Companies Act are present-
ly lying in draft before the both Houses
of Parliament as requireq under sub-
section (2) of Section 620 of the Act.

Unmanned Railway level crossings im
Bihar

3728. SHRI RAM BHAGAT PAS.
WAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of unmanned rail-
way level crossings in Bihar; and

(b) the number of accidents occur-
red there during 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There are about
1,500 ‘C’ class unmanned level crossings
in Bihar State.

(b) Seven,

Accumulation of Fertilisers in the
Northern State

3729. SHR] K. LAKKAPFPA: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether there ig a large scale
accumulation of fertilisers in the
Northern States like Punjab and U.P.;
and
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(b) if so, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
S8PTHI): (a) and (b). Government
are aware of accumulation of fertilizer
stocks in all the States including Pun-
jab and U. P. The tota] stocks held
by the fertilizer manufacturers ag on
1-4.1976 was 2.02 lakh tonneg of nitro-
gen and 1.10 lakh tonnes of P205 as
compared to 1.02 lakh tonnes of nitro-
gen and 0.60 lakh tonnes of P205 as on
1-4-75. In addition, the stockg of im-
porleq fertilizers held by the Central
Fertilizer Pool was 3.33 lakh tonnes of
nifrogen ang 2.06 lakh tonneg of P205
ag on 1-4-76. With the recent reduc-
tion in fertilizer prices, it is expected
that the off-take will improve when the
Kharif season begins.

Financial Irregularities by ‘Indian
Express’

3730. SHRI SHASHI BHUSHAN:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS sed
to state: ik

(a) the progress of the case
with Government in respect ol;el:drotz:
financial bunglings and irregularities
committed by ‘Indian Express’ ang its
former Proprietor ‘Goenkas';

(b) how much amount of Govern-
ment is to be recovered from the
Indian Express and now, when the
New Management of Indian Express
has associated with Birla Group, who
will bear the financial liabilities; and

(c) what are terms and conditions

of the new management for the asso-
ciation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) A statement is
attached.

(o) and (c). Information is being
eollected and will be laid on the Table
of the House.

MAY 11, 1970
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Statement

The Company Law Board lodged =2
complaint on 204 April, 1871 in the
matter of Andhra Prabha Private
Limited with Central Bureau of Inves-
tigation who registered the complaint
for offences under section 120B, 420
and 477-A of the Indian Penal Code,
The complaint lodged nter alia alleged
that the management of M/s. Andbra
Prabha Private Limiteq hag shown
during 1967-68, inflated stocks of white
printing paper worth about Rs. 3
lakhs with a view to obtain higher
cash credit facilities from the Punjab
Nationa] Bank Limited, Madrag and
thus cheated the Bank by obtaining
credit on stocks of papers which did
not exist. Soon after the investigations
commenced ang searches were conduct.
ed, Shri Ram Nath Goenka flled Writ
Petition in the Madras High Court
challenging the investigation, conduct-
ed by C.BI. and the bonafides of the
complaint lodged by the Company Law
Board., The writs were dismissed but
afler obtaining certificate of leave to
appeal to Supreme Court, 6 appeals
have been flled by the Indian Express
Group of companies and Ram Nath
Goenka in the Supreme Court. The
appeals have not yet been heard.

In the light of evidence obtained
during the investigation CBI, filed a
charge sheet under section 120B LP.C.
read with Section 420 TPC 467 read
with 471, 477A IPC on 21-5-1073 in the
Specia] Presidency Magistrate's Court
at Madras. The case is undergoing
trial in the Court of Metropolitan
Magistrate, Madras.

Prosecutions under section 58A of
the Companies Act, 1858 for non-refund
of deposits have been launched in the
following cases:

(1) Indian Express (Madurai) Pvi,
Lid.

(i) Indian Express Newspaper
(Bombay) Pvt. Ltd,

(iii) Andhra Prabha Pvit Lid.,
Hyderabad.
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Commitice to Jook into ecomomic
viability of LD.P.L. Units

3732, SHRI DHAMANKAR: Will the
‘Minister of CHEMICALS AND FER-
TILIZERS be pleased to state the
findings of the Committee appointed
1o go into the question of economic
wigbility of certain units, like Surgical
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Instruments Units under the IDPL on
the basis of their present product-mix
and how long will it take to study and
implement the recommendations?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): The Committee set up to go
into the working of the Surgical Ine
struments Plant of IDPL has made a
detailed study covering all aspects of
the Plant. The report was 1eceived
by Government in the last week of
February 1976 and in view of the
comprehensive nature of the recom-
mendations made by the Committee,
Government are studying them and
an early decision iz expected to be
taken,

Dowry cases in Delh!

3733. SHRI BIRENDER SINGH RAOQO:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of persons in Delhi
against whom complaints for accept-
ing dowry in marriages have been re-
ceived by Government during the
period from 1st January, 1976 to 30th
April, 1876; and

(b) whether inguiries in all the cases
have been completed and if so, what
action has been taken by Government
in each case so far?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) and (b).
The information is being «ollected
from the Delhi Administration and
will be laid on the Table of the House.

Overbridges at level crossings in
Orissa

3734. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how much amount was placed at
the disposal of Orissa State Govern-
ment in 1973-74, 1974-75, 1975-76 and
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in 1976-77 to enable them to construet
overbridges at level crossings;

(b) whether they have utilised any
amount from this so far; and

(c) if so, the extent thereof and the
places where they have builf over-
bridges at level crossings in Orisss
Btate so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The amount ear-
marked for Orissa State from the
Railway Safety Works Fund is as
under:—

1973-74 Rs. 451 lakhs

1974-75 Rs.3-90 lakhs

1975-76 Rs. 390 lakhs (arrrcx.)
1976-77 Rs. 403 lakhs (approx.)

(b) No reimbursement from the
Fund has been claimed by the State
Government so far,

(c) Does not arise.

Change in the timing of 4 AK Mixed
(1, 2) on Ahmadpur-Eatwa Section

3735. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be

piessed to state:

(a) whether the departure time of
4 AK Mixed (1, 2) on Ahmadpur-
Katwa (N. G.) has been changed from
4328 to 6.52 before emergency and if
so, the reasons therefor;

(b) whether Governmen{ are aware
that it has resulted in the inconveni-
ence to the passengers, reduction in
the number of passengers and increase
in the number of ticketless travellers;

and

(o) if so, whether his Mindsiry pre-
pose to order a fact finding enquiry
into the matter and take appropriate
action to check loss of Raflway in-
come?

MAY 11, 1M
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THE DEPUTY MINIETER &¥ THE
MINISTRY OF RAILWAYS (SERI
BUTA SINGH): la) The changes in
the timings of trains on Katwa-Ahmad.
pur section have been made with effect
from November 1975 time.table on the
recommendations of the Zonal Time.
Table Committee. Train No. § AK
has accordingly been re-numbered ss
4 AK and the original ¢ AK has been
replaced by 2 AK with revised timings
to maintain connection with frains at
Katwa.

(b) Government’s information is
that it has not resulted in inconveni-
ence to the passengers, reduction in
the number of passengers or increase
in the number of ticketless travellers,

(e¢) Does not arise.

Pilferages and thefts at Garhara
Loco Shed and Samastipur

3736. SHRI BHOGENDRA JHA.
Will the Minister of RAILWAYS be
pleased to state:

(2) whether large scale pilferage
and thefts of coal, kerosene, fans and
other railway property are taking
Place at Garhara (Barauni) loco shed
and Samastipur;

(b) if so, facts thereof smince de-
claration of the emergency and steps
taken to eliminate the same; and

(¢) whether some employees who
give information and complain about
such incidents are victimised and
whether several representations in
this regard have been addressed to
him and the Prime Minister?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) and (b). No.
However, the following security
measures are belng taken in this re-
gard:—

1. Collection of Crime Intelligence

hag been intensified and freguent
raids are organised.
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3. Rallway Protection Force staft
are posied round the clock to
check such thefts,

3. Supervision by Railway Protec-
tion Force Officers has been tight-
enesd up.

(c) No instance of victimisation of
suth employees has been reported.

Allocation of Drugs by SI.C.

3737. BHRI NANUBHAI N. PATEL:
Wil the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) names and quantities of items
of drugs allocated by BState Trading
Corporation in favour of foreign
firms with more than 28 per cent
equity during the last three years;

(b) in how many cases the alloca-
tions were in excess of the approved
capacities of the respective firms for
the end-products and thus in contra-
vention of the Industries (Develop-
ment & Regulation) Act; and

(c) the reasons for allocating
excess quantities of drug raw materials
and how do Government propose to
check its recurrence?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) S8.T.C. imports 37 bulk
drug items and distributes them either
directly or through IDPL to .rug for-
mulation units gll over the country
whose number runs into geveral
hundreds. The details of releases
effected in favour of companies in ac-
cordance with the foreign equity of
such firms is not maintained by them
geparately. The compilation of data
for such companies for a period of 3
years would be time consuming and
not commensurate with the efforts
involved,

(b) and (c). Canalised raw materi-
als are released to units belonging to
the organised sector or the basis of
the best of last two years' cowhmp-
tion or the quantify récommanded by
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the State Drug Controllers whichever
is less. The small scale imits are re-
leased canalised raw material on the
basis of (1) best of last two years’
consumption or the quantity recom-
mended by the State Drug Controller
whichever iz less; (il) additional
quantity at the rate of 30 per cent to
provide for growth for units having a
turn-over upto Rs. one crore; (iil)
additional quantity of I5 per ~ent to-
wards growth rate for umits having a
turn-over exceeding Rs. 1 crore and
(iv) small geale units located in West
Bengal are allowed 50 per cent in ex-
cess of their entitlement based on best
of part 2 years’ consumption.

Canalised ltems of Drugs released to
organised sector units

3738. SHRI NANUBHAI N. PATEL.
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether canaliged items are re-
leased to organised sector units on
the basis of best of past two years
consumption and if so, how M/s.
Abbott were able to build up their con-
sumption as indicated in thelr COB
lHecence vis-a-vis what iz released to
ithem by State Trading Corporation at
present; and

(b) what is the quantity and value
of Erythromycin and its salty and
esters released in favour of different
foreign firms during the last three
years and the basis of these releases,
firm-wise?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). Canalised bulk
drugs, chemicals are released io the
organised sector unitg on the basis of
best of consumption during any one
of the last two years or the quantity
recommended by the State Drug Con-
trofier whichever ia less. M/s. Abbott
Laboratories (India) Ltd. is the only

with foreign equity exosed-
ing 40 per cent which was relesged
Erythromycin by STC/CAPCO during
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the past three years. The releases
effected in favour of the sald company

MAY 11, 1976
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for Erythromycin during the past
three years are as folows:—

Year Name Qty. s‘l{? wisu.
197374 Erythrompycin Stearate . . . . « 5000 kgs. 1112+ 50
Erythromyein Ethyl Succinate « « e« . 2000kgs. N.A.
1974-75 Erythromysin Stearste . . . « B210kgs. 1112450
Erythromycir Ethyl Succinate . . » 1800 kgs. 149000
1975-76  Erythromyzin Stearste . . « 10390 kgs. 1112°00
Brythr ymycin Ethyl Succinate . . « 1540 kgs. 1493+00

‘The validity of releases of Erythromy-
cin effected in favour of M/s. Abbott
is being looked into.

Improvement in the wagon mobility

37398. BHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether certain measures taken
by Government last year with regard
to improving the wagon mobility have
resulted in increased revenue to the
Railways; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAIJLWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Final figures of revenue carning
tonnage moved during 1975-76¢ are not
yet available, The advance data,
however, indicates the level of traffic
to be around 196 million tonnes, an
increase of about 23 million tonnes
over the tonnage moved during 1974-75.
The Goods Earning to end of Febru-
ary 1976 (the month for which the
accounts have been closed) is
Rs. 1046.84¢ crores against Rs. 820.58
crores as compared to the correspond-
ing period of last year, thereby an in-
erease of 217.26 crores. The accounts
for the year 1975-76 have, however, not
been closed 2a yet.

-

Reservation faclilties at Halbargaon
and Nowgong Rallway Stations

3740, SHRI NOORUL HUDA: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there are no reserva-
tion facilities for passengers at the
Haibargaon and Nowgong railway
stations (in the district of Nowgong,
Assam) for travel from Nowgong to
either Gauhati, Lumding or other im-
portant places;

(b) the reasons therefor; and

(c) whether the Railway Board or
the Northeast Frontier Railway have
any plans to bring this line Irom
Chaparmukh to Nowgong town and
extend better passenger facllities?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAIJLWAYS (SHRI
BUTA SINGH): (a) and (b). De-
mands for reservation from Haibar-
gaon and Nowgong stations are met
from Chaparmukh on the main line
by sending wireless messages. A fepa-
rate quota of two second closs sleeper
berths has also been allotted to Now-
gong by 60 Dn Express.

(c) Nowgong station falls on Cha-
parmukh-Silghat rail link owned by
the Chaparmukh Silghat Railway
Compeny Ltd.; but §§ worked and
maintained by the N.F. Railway.
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Trivandram-Quilon comversion work

2741. SHRI C. K, CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased {o state:

(a) whether he has received a letter
from the President of the Rallway
Users’ Assoclation apprising him re-

garding Trivandrum-Quilon broad
#auge conversion work;

(b) whether the broad gauge con-
version work on the Quilon.Trivan-
drum Section has come to a stand still
for paucity of funds; and

{c) if so, Government's reaction
thereto and "what action Government
have taken to complete the ‘Trivan-
drum.Quilon broad gauge conversion
by May, 19767

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) No.

(¢) 88 per cent overall progress bas
been made on the project. Adeguate
funds have been allotted to complete
the work quickly.
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Oomversion of Pathankot-Nurpur
Section into Broad Gauge

3744. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any representation has
been received by Government for the

conversion of Pathankot-Nurpur sec-
tion of they Kangra Valley Railway
into Broad Gauge; and

(b) the decision taken thereon?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes

MAY 11, 1078

an spproximate basly this fine of
Iength of about 20 Kms. will enst
about Rs, 4 crores. In

Scholarship instituted in Rafiway
Schooly

3745. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any gcholarships have
been instituted in the Railway schools
t;dmamory of late Shri L. N, Mishra;

(b) if so, the names of the scholar-
ghips and amounts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Financial Allocationy made for new
lines inaugurateq in 1974 and 1975

3746. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the names of the new Railway
lines which have been approved by
the Ministry of Railways and for
which the construction work has been
inaugurated in the year 1974 and 1075;
and

(b) whether any financial alloca-
tieng have been made for 1976-77 for
each one of these lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY® (SHRI
BUTA BINGH): (a) Tie following
new rallway lines have been approved
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‘for which construction work has been
insugurated during 1974 and 1975:—

1. Rohtak-Bhiwan! BG link.
2. Nadikude-Bibinagar link.

3. BG rail links to Ramnagar end
Kathgodam from Moradabad and
Rampur.

4. Howrah-Amta/Champadangs BG
Hne

5. New MG line between Sakri and
Hasanpur (60 Em,),

6. New MG line from Jhan]arpur
and Laukashabazar (42 Km.).

(b) Yes.

Cost on Rallway lines under construe-
tion in Maharashira

8747. SHRI VASANT SATHE: wWill
the Minister of RAILWAYS be pleas-
ed to state:

Written Answers 8s

(a) the names of the Rallway lnes
under construction in Maharashtra
and the estimated cost of each such
line;

(b) the ganctionej outlay for the
current yesr for each such line and
the financia] and physica) achieverment
::d works in progress during 1973-78;

(c) particulars of new rail lines in
Mahearashtra approved for the cur-
rent year with tota]l estimated cost
and amount allocated during the cur-
rent year and employment potential
likely to be created thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The fol-
lowing projects are under construction/
approved for construction, falling in
the State of Maharashtra:

Estimated

Allocation of pQutlay pro-
Cost (Rs. funds made 'Sued in

Remarks

nath from M.Q. section
to B.G.

S. Name of the line in crores) in 1975-76 " 1976-
No. (Rs. in (Rs, E
crores) eroypes)
e ——— " — ————— ——— ———
¥ Construction of a B.G.' 1275 3-00 3-50 Corstruction work in
tail li~k from Diva to progress. Qver all upto-
Basscir, data‘ prngrre’:; is
22* . gress
uchievezé during
1975-76 Was 7-74%.
2 Construction of a new 5 3 o o-1c Construction work in
B.G. line from Wani to 5° progress. Overall upto-
Chanaka, date  progress s
5%, Progress achieve-
ed durng 197576
was 2-839%,.
Conversion of Manmad- 1+36 o0 o- Approved work not_yet
) ni - - Vail- 33 4 045 sanctioned. Final

1ocation Survey report
under examiration.

{e) : No project tus been approved during the curncrt yearin the Stare of Maharastra,,
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JProvisional Surveys for Baliway lines
in Maharashira

3748. SHRI VASANT SATHE: Will
ihe Minisier of RAILWAYS be nless-

ed to state:

(a) the number of provisional engi-
neering surveys completed for various
Railway lineg in Maharashtra to im-
prove the existing network during
the last three years; and

MAY 11, 197¢
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(b) what were the discounted. cesh
flow returns om each line surveysd and
what were the decisiong taken thers-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The fol-
lowing surveys were carried out jm
the State of Maharashira during the
last three years, the details of which
are given below:

Return

Present position
p.OF. P

*S. No. Name of the Survey

— i —————— ————]——_—

2:689% Approved work. Not yetwanctioned
Survey Report urder examination,

Detailed Engineering Survey for the
¢ nvarsion ai«:f Mamad-Parbhani-

Purli-Vaijnath from MG section to BG.

Beliminary Engineering-cum-Traffic
Surve ?::: the conversion of Miraj-
Latur N.G. section to B.G.

3 Pinal Loestion Survey for con-
struction of a railway line from Apta
to Dasgaon, portion of Apta-Manga-
lore.

Bngineering-cum-Traffc_Survey  for
the oonltg;uction of Wardha-Katol
new B.G. hine.

>

1:40% Reports are urder exemination,

6-5% No final decision has yet been taken,

Survey completed. Report awaited

from the railway.
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Double Railway Lines on Trunk
Routes

3751. SHRI S R DAMANI. Will the
Mimister of RAILWAYS be plased to
state:

(a) how many kilometres of line on
trunk routes still remain to be doubl-
ed; and

(b) the programme to carry out the
doubling work?
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THE DEPUTY MINISTER IN' THE
MINISTRY OF RAJLWAYS (SHRI
BUTA SINGH): (a) After completing
the doublings alseady approved, fol-
lowing lengths still remain to be
doubled:

-On the Delhi-Madrasroute 378 km.
On the D:lhi-Bombay route 20 km.
*On th: Bombay-Madras route 749 km.

(b) Furtber doubling will be con-
sidered depending on traffic require-
ments, subject to availability of funds.

Capital Investmen; made by Foreiga
Prug Companles

3752. SHRI S, R. DAMANI: Will the
Minister of CHEMICALS AND FER.
TILIZERS be pleased to state:

(a) the present capital investments
of the foreign drug companies operat-
ing in India and the amounts of
profits repatriated by them during the
Hast two years;

(b) the rules and regulations gov-
€erning such repatriation; and

(¢) whether Government have any
yproposalg to reduce the quantum of
repatriation of profits and, if so, the
tbroag features thereof?

‘THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
S8ETHI): (a) to (c). Information ig
being collected and will be laid on the
‘Table of the House.

Haulage by Steam, Diese] and Electrio
Locos of Passenger and Goods Traffic

3758. SHRI 8. R. DAMANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the haulage in route kilometres
done by the railways during last year
in pessenger and goods traffic by
gteam, diesel and electric locomotives,
respectively;
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&) the cost per 1000 kilometrés for
the thrae sysiems; and .

(c) the system found to be mbat
efficient and economica] and the proe
grammie for ity larger application in
the next three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) The haulage of
traffic by different types of tractien is
measured in terms of gross tonne
kilometres, The gross tonne kilometres
hauled by each type of traction during
1974-75 under passenger and gnods
services are as under:—

Gross Tonne Kilometres

(Tn millions)

Passerger Grds
(ircludirg su-
burban)
Steam 77.943 65.00%
Diesel 22,882 144,060
Electric . 21,175 61,557
Total . 122,000 270622

(b) Based on the overall booke] ex-
penditure on Indian Rallways for
1974-75, the direct operating expenses
for haulage of thousand gross tonne
kilometres work out as under:=—

(Rupees)
Steem 9.44
Diese] 4.64
Blectric 3.56

(c) Driegel and electric tractions are
generally more efficlent and economd-
cal as compared to steam trachon.
Consequently, only diesel and slacirie
locomotives are being procureg mow.
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Baia 8hey Company, Hllpllh
I4d ang Hindusian Lever

3786, SHRI ISHAQUE SAMBHALIL:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state;

(a) what is Government's share in
Bata Shoe Company, Philips India

Ltd, end Hindustan Lever Lid. at
present;

(b) how far these companies are

working according to the terms of the
Companies Act;

(c) whether there is any case pend-

ing against these companies before
Guvemment; and

(d) if go, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the House,

fnorease in the number of Judges of
Supreme Court and High Courts

3757. SHRI SHANKERRAO SA-
VANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether there ig any proposal
to increase the number of judges in

the Supreme Court and various High
Courts;

(b) it so, to what extent; and

(c) when are these appointments
likely to be 'made?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) to (c).
We have advised State authorities to
have a systematic review of the state
of work in each High Court periodic-
ally and submit proposals to refix the

MAY 11, R
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Judge sirength Irexi time to time, tek-
ing into account the institutions duis-
posals and arrears to be cleared. The
Judge strength of the High Courts has
thus increased from 245 on 1-1-18G7 to
340 on 1.1-1878. Similarly, the Judge
strength of Supreme Court has been
refixed tnder arficle 124 at 14 as
against 8 to begin with. At present,
no proposal to increase the Judge
strength is under consideration.

Directors of Drug Companies

3788, SHRI K. S. CHAVDA: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether a few directors are
common on the Boards of Directors of
a large number of drug companies
having more than 26 per cent foreign
equity;

(b) if so, the names of such persons
with their salaries and perquisites
drawn from varioug companieg and
the nameg of those companies; and

(¢) what action Government pro-
pose to take to check this trend in the
drug industry which leads to mono=-
poly and malpractices?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) A few Directors are
common in some of the drug com-
panies,

(b) The annual return, balance-sheet
and profit and loss accounts, and the
Dhrectors report thereon published
every year give the information about
the names of the Directors and rem-
uneration paid to them.

(c) In the interest of better corpor-
ate management, the Central Govern.
ment will not ordinarily approve a
persons appointment as Managing
Director in two companies which are
both of a large size and where it is
felt that the same person mmay not ude-
quately discharge the respongibilities
of the gecond charge. For this purpose
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necessary guidelines have been fram-
od and lajg before Parliament, While
approving munagerial  appointments,
special attentidon is piven to this es-
pect of the matter.

Sub-station at Mughalsarai

3759. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether recently a sub-station
has been inaugurated by him at Mu-
ghalsaral; ang

(b) whether with this new station,
the handling of the goods traffic in
India’s largest marshalling yard will
show improvement?

THE DEPUTY MINISTER IN THE
MINISTRY OP RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
Minister of Railways laid the Founda-
tion Stone for a new Station Building
at Mughalsarai recently, On comple-
tion, iit will provide facilities like
booking and reservation, waiting hall,
refreshment hall, public retiring rooms
and waiting room, ete.

Inorease in ticketleas travel In March,
1976

§760. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there wag any increase
in the ticketless travel in trains dar-
ing March, 1978 as compared to Janu-
ary and February, 1976;

(b) whether hig Ministry has re-
cently taken any new steps to check
ticketless travel, and

{c¢) if so, facts thereof?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The number of
ticketless travellers detected in March,
1076 was marginally higher than the

795 LS—4.
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number of persons detacted in January,
1976 and in February, 1878; but the
number of tickets sold during March
1976 was appreclably more ag com-
pared to that in January, 1876 and Feb-
ruary, 1878.

(b) and (c). Steps taken to prevent
ticketless travel are indicated below:—

(1) The drive against ticketless
travel has been intensified since the
declaration of emergency. A part
from normal ticket checking acti-
vities, about 70,253 special checks
were conducted during the period
from 1st July, 1975 to 31st March,
1976 all over the Indian Railways. To
the maximum extent possible, the
ticket checking parties were accom-
panied by magistrates so that the ap-
prehendeq ticketless travellers could
be prosecuted and fined or jailed.

(2) A number of checks have been
conducted under the supervision of
the Minister of State for Railways,
the Deputy Minister for Haijlways
Member Traffiz, Railway Board,
Additiona] Member Traffic, Railway
Board and senior officers including
General Managers and Chief Com-
mercial Superintendents of the Zonal
Rallways.

(3) Special massive checks against
ticketlegs travel are being conducted
by mobilising a large force of ticket
chacking sta¥, Rallway Protection
Force, Government Railway Police
personnel and Local Police per-
sonnel. Prosecution of the apprehen-
ded ticketless travellers is resorted
to when necessary.

(4) Joint drives againsy ticketless
travel are conducted in co-ordina-
tion with the State ‘Governments,

(5) Educative propaganda against
ticketless travel is carrieq out among
the travelling public particularly
among the student community.

(6) The non-official Standing Vol-
untary Help Committee, functioning
in the Ministry of Railways, is also
associated in the drives against

ticketlesg travel
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Conversion of Metre Gangy Lines into
Broag Gauge Lines

3763. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) how long will it take to convert
all the metre gauge rallway lines to
broag gauge railway lineg in the
country; and

(b) what would be the total cost and
other salient featureg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (aj and (b). Theae
are about 25500 Kms, of Metre Gauge
ang 4500 Kms. of Narrow Gauge rail.
way lines on the Indian Rallway sys-
tem, Conversion of 2344 Kms, of Meire
Gauge rall links to Broad Gauge has
been approved/in progress at an esti-
mateq cost of Rs. 186 crores. Wholesale
conversion of either metre gauge or
narrow gauge lines to broad gauge,
although it may be desirable from the
operating point of view, cannot obvi

tion to traffic that it would create dur-
ing the execution of the projeets. How-
ever, conversion of specific sections
into broad gauge is considered on the
merits of each case, when the iine
capacity requirementg cannot be cater-
ed for by more economical methods.

An investment of Rs. 3000 crores is
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w«a specify the period of
bywhld:thacn metre gauge
lines in the couniry will be converted

to broad gauge.

Privaty Rallway Liney and Companies

37¢4. SHRI H. N. MUKERJEE: Wil
the Minister of RAILWAYS be pleased
to state:

(a) how many private railway lin-
®s and companies exist in India at
present;

(b) what is Govermment's attitude
- towardg them; and

{¢) whether Government are going
to give compensation to these rallway
companies and if so, the salient fea-
tures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA. SINGH): (a) There are, at pre-
sent eight privately-owned Railways
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in operation in the country, as listed
in thg statement attached.

{b) The first gix are operating under
agreements with the Central Govern-
ment, the 7th, viz. Arrah-Sasaram has
an agreement with the Local District
Board and the Central Government,
and the last one is under contract only
with the local District Board. The
first five Railways are worked hy the
contiguous Government Railways. The
contract with each Company allows
the Central Government, or the Dis-
trict Board, option at recurnmng inter-
valg to purchase the Railway at a price
determined in accordance with the
contract. The general policy of the
Government is not to purchase any
Light Railway, unless such action is
justified on financial grounds or a
definite public purpose is served there-
by.

(¢) Does not arise.

Statement

8. No, Name of Railway

Owned by-

1, C:ntral Provirces Rly. (Fslliehput-Yeotmnl& The Central Provinces Rlys. Co. Ltd.

Pulgeon Arvi Sectio
2, Katakhal-Lalabazar Raijway . .

3. Chaparmukh-Silghat Rly. . .
4, Ahmadpur-Katwa Railway . .
5. Bankura Damodar River Rallway

6, Futwah-Islampur Railway .
». Arrab-Sassram Rallway

8; Dehri Rohtss Raflway

The Katakhal-Lalabazer Rly. Co, Ltd.

» The Chaparmukb-Silghat Rly. Co.

Ld.

« The

mAhmedpur KRatwa Railway Co,

. Rly.
I‘mmmm“r y. Co.

. The Fn:w:h-hlm Light Rly. Co,

The Amh § Light RafiWay
Co. Lia. Moo  Light

The Dehri Rohtss Light Rly. Co.
T ght Rly.
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Drilling Rigs

3765. SHR1 VASANT SATHE: Wil
the Minister of PETROLEUM be pleas-
ed to state:

(a) what ig the total number of dril-
ling rigs in operation with the Oil
and Natura] Gag; Commission and
how many rigs are proposed to be im-
ported during the current year and
their estimated cost;

(b) total expenditure incurred by
the Oil and Natural Gag Commission
for import of rigs during the past
three years; and

(c) what specia] efforts are made/

proposed for manufacture of drilling
rigs in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
number of risks in operation with the
ONGC is 30. Two rigs at the estimated
cif. cost of Rs. 6.98 crores (without
accessories) are expected to be receiv-
ed by the Commission during the cur-
rent year.

(b) Rs. 13.77 crores.

(c) M/s. Bharat Heavy Electricals
Limited (B.H.E.L.) have been entrusted
with the work of manufacture of dril-
ling rigs in the country to whom the
ONGC have issued a Letter of Intent
for supply of 7 rigs. Delivery of rigs
by B.H.E.L. is likely to commence from
nexi year.

Production of Life Saving Drugs by
Hindustan Antibiotics Limited

3766. SHRI P. GANGADEB: Will the
Minister of CHEMICALS AND FERTIL-
L1ZERS be pleaseqd to state:

(a) whether Hindustan Antibiotles
Limited has achieved a récord sale of
#ts dife saving drugg in 1975-76;

(b) it so, facty thereof;

(¢) whether company is now manu-
facturing ampicillin which wag hither-
to mmported; and

MAY 11, 1978
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{d) it so, how far would this save
forelgn exchange for the counpry?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI); (a). Yes, Sir,

(b). The sales turnover during
1875-76 was of the order of Rs. 10.32

crores ag against Rs, 7.44 croreg during
1974-75. :

(¢) and (d). At present the com-
pany is producing only a small quanti.
ty of Ampicilin from an imported in-
termediate viz, 6-APA. On the basis
of the feasibility report prepared by,
the company, which envisages manu-
facture of 35 tonnes p.a. of ampicillin
from the basic stage, the savingg in
foreign exchange are estimated to be of
the order of about Rs. 6 crores p.a.

Promotion of SC/ST Railway Emplo-
yees affected on Centra] Railway

3767. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAIL-
WAYS be pleased to state how many
Scheduled Castes/Scheduled Tribes
employees of the Central Railway,
Division-wire. are affectegq for promo-
tions because of contemplated discipli-
nary proceedingg separately for Class
II to Class I and Class III to Class 1I?

THE DEFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): So far as promotions
from Class II to Classg I is concerned,
there iz no such case. In regard to
promotion from Class III to Class II,
one employee of Jhansi Division has
not been promoteq from Clasg IlI to
Class II because of action under Dis-
cipline and Appeal Rules.

Import of Technology for Drugs

3768. SHRI K, MALLANNA; Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Indig still has to keep
its doors open for import of technology
for drugs;



205  Written Answers VAISAKHA 21, 1898 (SAKA) Written Answers 108

(b) whether gur own research and
development effort could not cope up
with technological advances abroad;
and :

(c) if go, the broad festures regard-
ing the new cohtracts for import of
technology for improving the strains
for the manufacture of any drugs units
made during the current year?

THE WMINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). The drug in-
dustry is heavily research oriented
and inflow of latest technology is es-
sential for the growth of this industry.
The items wherein the country will
have to continue to depend upon the
import of technology have been identi-
fied,

The Research and Development base
within the country in the public sector
are being strengthened.

{c) Recently M/s. HAL have obtain-
ed improved strains for the manufac-
ture of Streptomycin and Penicillin
from M/s. Glaxo and M/s. Toyo Jozo
of Japan respectively. Whereas, {he
strains  from M/s. Glaxo have been
obtaineq free of cost, straing from
M/s. Toyo-Jozo have heen purchased
at a total cost of US §410,000.
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Smith Stanisireet andl Oo. L4d.

3771. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether the period for which
the Central Government had taken
over the Smith Stanistreet and Co.
Lid, is to expire in the month of May
this year;

(b) whether some vested interests
are making efforts to band over the
said Company to itg former owners
or multinationa]l companies; and

(¢) whether Government have taken
a final gecision about the future set
up of the Company?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI); (a) to {c), The perlod of
management of Smith Stanistreet Com-
pany Limited which wag to expire on
Srd May, 1976 hag been extended for
a further period of the year ie. up to
$rd Mry, 1977

MAY 11, 1998
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Absorption of ossual employees en.
Rallwayw

3772. SHRIMATT ROZA  DESH-
PANDE: Will the Minister of' RATL~
WAYS be pleased to state:

(a) whether Government have
taken final decision regarding ghsorp~
tion of casual employees of Railways;

(b) if so, the facts thereof; and

(c) how many casual employees are
working in the Railways at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) and (b). A deci~
sion has been taken that the bulk of
the class IV vacancies on Railways
shoulg be fillled by screening casual
labourers and substituteg who have
completed 4 months’ continuous em-
ployment. Since the introduction of
this procedure, 1.1 lakh casual labour-
ers/substitutes have been absorbed
against regular Class IV posts and
another 21,000 have been screeneq and
are awaiting absorption.

(e) About 2.5 lakhs,

Impiemeatation of demands of wor-
kers by Railway Administration

3773. SHRIMATI PARVATHI KRI-
SHNAN:

Will the Minister of RAILWAYS be
pleasegd to state:

(2) whether Govermment are aware
that the Indian Railway Workers’ Fe-
deratjon in it recent report has pot-
ed the delay in implementing even
thoge demands of the workers whigh
were conceded to by Government dyr-
ing the negotiations held in  April,
1074 preceding the May 1074 strike;
ana

(b) if 0, what ¥ Government’s re~
action thavebe?



300 Whktten Answers VAISAKHA 21, 1008 (SAKA) Writien Answers 110

THE DEPUTY : MINISTER IN THE
MINISTRY OF RAILWAYS (S8HRI

BUTA SINGH): (a) and (b), The 6
main demands, which were accepted

during the megotiations prior to the
May, 1874 strike and their present
pesition, are indicated in the statement
atteched,

Statemeont

Accepted Demands

Priemt poxition

(1) Implementation of Miabhcy Award

« @ mnﬁ“hnm of work, necessary

been issued alreadyand are
in process of implementation. As
regards other issues, the recommendae
grl have been generally implemena

ment and i mplemen-

ii) Cadre review and adation of posts Class (ii) The prcrosals hsye been tl
) Cadre e e 0, proved by — Governin Tpoied

tation is in hand.

(iii) %ob evaluation within the framewcerk of the {H‘i%.?ckmd Rerscrrel are beir g deputed
ay

Commission’s reccmmer datiors,

r trairirg in Jcb  evaluaticn  te-
ques.

(iv) Removal of anomalies arisirg as a resuly of (iv) Ar Aromalies Committee corsisting

Third Pay Commission’s rccommer drticrs.

of cfficials ard representatives of labour
orgarisations was appointed to congider
the various ar ies brought wp.
g‘he Comnnt::ehi :l:.i alzeeilgy submirted

§ report 8 procegsed
on priority basis. L

(v) Certain issues in regard to cxrleymert of (V) Gererally implemer ted.

casual labour.

(vi) Operirg of fair price shcps it Raiiwey ccle-  (vi) Fair pricc shcps haye bier cpered

nies housing more than 300 familics of rail-

waymen.

Py -

at almest a]] stations Where mcre than
300 Railway staff are posted. There
are “f{f’““ 1318 such shops—419
run b§ Slwc?ye:émn‘s Consumers
operative So es and 8 n b
State guthorised d.etllel‘tg.9 e

Expert Committes of restructuring
Freighty and Fares

3774. SHRIMATI PARVATHI KRI-
SHNAN:

SHRI S. A. MURUGANAN-
THAM:

Will the Minister of RAILWAYS be

pleaseq to state:

{a) whether Government are con-

sidering a propoml to get up an expert

Committee for a thorough examina-

of the Railways on a cost plus prefit
basis; and

(b) if go, the composition of the
Committee and when is it likely to
submit its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF BAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
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Holding of Electiong

3775. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether continuance of emer=
fi?ey is no legal bar on holding lec~
ns;

(b) if s0, whether Government are
considering of holding elections in
1976; and

(¢) whether on the basis of 1971
censug Government has made the
voters list in the country upto date?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) There is
no legal bar to the holding of elections
during emergency.

(b) Government have not taken any
decision in the matter,

(c) The electoral rolls for all the
constituencies delimited on the basis
of the 1871 census have been revised
by reference to 1st January 1975 as
the qualifying date ang finally publish-
ed during 1975. The electora] rolls
are being revised again by reference
to 1st January 1976, as the qualilying
date, and are proposed to be finally
published in August 1976.

Double Rallway tracks betweem Ral-
bareli and Lucknow and Raibarell-
Kanpur

8776. SHRI RAJDEQ SINGH: Will
the Minmister of RAILWAYS be pleased
1o state:

(a) whether the relaig Dalmau-
Daryapur rai] link in Raebareli dis-
trict of U.P. connecty Kanpur with
Raebareli;

(b) it so, what will be track length
between Kanpur and Raebareli in
Kilometer and the track-length from

MAY 11,
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:‘c:hrdihxnwﬁh Lucknow;

(c) whether in the context of indus-
trialisation of Raebareli Government
propose to double the tracks between
Raebarel and Lucknow ang betwaen
Raebareli ang Kanpur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) Roule length from Kanpur to
Raebarel via Dalmau-Daryapur res-
tored line iz 128.68 Kms. and routle
length via Lucknow is 148.32 Kms,

(¢) No.

Provision in Railway Budget for up-
gradation of non-gazetteg staff

3777. SHRI RAJDEO SINGH: Will
the Minisier of RAILWAYS be pleased
to state:

(a) whether provision for funds hag
been made in the Railway Budget of
1976-77 for the upgradation of non-
gazetted cadre; and

(b) if s0, up to what date will it be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) Scheme for restructuring the
non-gazetted caders on Railways has
been accepted by the Government and
18 likely to be implemented shortly.

Separate wing on catering in Railways

3778. SHRI S. C, SAMANTA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal
to create a separate wing in the Rail-
way Administration which could pay
adequate and timely attention to
catering necessitieg anq problems; and
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{d) whether sny other stepy ave
‘being taken to tone up the catering
department?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) There is already
£ separate branch under the Chief
Commercial Superintendenty of the
Railways to look after catering mat-
ters.

(b) Yes. A statement is attached.
Stalement

Important steps taken by the Rail-
wayg to improve the calering services
on the trains and platforms are given
below,—

(i) Modern culinary techniques
and appliances, such as hot
cases insulateg trollies, “idli"
grinding machines, etc. have
been introduced in the catering
umts to improve service.

(ii) Departmental catering staff
are trained by rotation in the
Catering Institute at Bombay.

(%ii) Gooqg quality raw matenals
are procured and essential
itemg ke Atia, maida, wheat,
rice etc, are procured through
Government sources by the de-
partmental units,

{iv) Cocking ang washing in the
cramped space of the conven-
tiona] dining cars have been
given up and replaced by a
system of picking up ‘Ready to
serve’ food prepared in the
modern kitchens se{ up en-
route thus enabling better
quality of food to be served
under hygienic conditions.

{v) Remodelling of pantry cars
with gas oveng to avoid smoke
nuisance and lining the inte-
rior with laminated sheets ete.
bave been undertaken to im-
prove the cleanliness of the
cars.

VAIBAKHA 21, 1898 (SAKA)
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(vl) Low priceq meals packed in
polythene wrappers of hygien-
nic quality, have aslo been in.

troduced at a number of sta-,

tions,

(vii) Surprise checks in different
catering/vending units run
departmentally ag well as by
contractors.

Use of language of Union and regional
languages for officia] purposes

3779. SHRI 8. C. SAMANTA: will
the Minister of RAILWAYS be pleaset
to state:

(a) how dg the Railway Adminis-
tration propose to enthuge their offl-
cerg about the advisability of the use
of the language of the Union and other
regional languages in their fields of
activity, for purposes of official work
in the Railways;

(b) how far the Railway Adminis-
tration hag been successful in remov-
ing the reluctance on the part of the
officerg in the Railways at all levels
to accept the change from Engligh;
and

(e) whether any incentiveg are
being provided in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (c). In ac-
cordance with the general policy of the
Government Railway officers are being
encouraged to use Hindi—OfMcial
language of the Union, in their day-to.
day official work by way of persuation.
A scheme of granting cash awards to
such of the officers/staft, who make
maximum use of Hindi, in their field
of activity, has also been introduced
in the officeg locateg in Hindi-speaking
areas. The question of extending this
scheme io cover offices located in non-
Hindi speaking areag is also under
congideration in consultation with
Ministry of Home Affairs. Rallway
Administrations have also taken steps
for promoting the use of regional
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Regional languages, ;e
used on sign-boards and

" station names and time tables. Some
Railway forms are also being issued
trillingually, i.e, English, Hindi and
regional language,

(b) Efforts to promote the official
language in place of English at all
levels have started showing fruitful
results and in some of the major Rail-
way offices, locateq in Hindi.speaking
areas, 0 per cent to B0 per cent work
is presently being done in Hindi.

Amount allocated to Punjah from the
Rallway Safety Fund

3780. SHRI PRABODH CHANDRA:
Wil} the Minister of RAILWAYS be

pleaseq to state:
(a) the total amount allocated to

Punjab from the Railway Safety Fund
during 1975-76; and

(b) the nature of the safety works
taken up in that State with that fund
and the progress of these works #0
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Approvals for re-
imbursement of expenditure on eligi-
ble works for Rs. 61.57 lakhs were
issued during 1975-76.

(b) Two works relating to the pro-
vision of a Road over Bridge at Millar-
ganj, Ludhiana and a Road Under
Bridge at Moga, and manning/ up-
grading of 40 leve] crossings financed
out of the Fung have been completed.

Deparimental catering agencles at
Stations

3781. SHRI RAM BHAGAT PAS-
WAN: Will the Minigter of RATLWAYS

be pleased to state:

(a) whether Government are conxi-
dering to dimentinue the departmen.
1al railway catering agemcies on all

(b) ¥ 50, the ressong thevesor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL

BUTA SINGH): (a) No.
(b) Does not arise.

Plans to increase nmmber of Refail
Outlely

3782, SHRI P. GANGADEB:
SHRI K. PRADHANI;

Will the Minister of PETROLEUM
be pleased tp state:

(a) whether his Ministry plana to
increase the number of outlets for oll
distribution;

(b) if so, the total number of rural
distribution centres likely to be set
up by the eng of 1676;

(c) whether a scheme was Jaunched
to convert existing petroleum retail
outlets, particularly in rural areas into
multi-purpose distribution  centres;

and
(d) if so, the broad features thereof?

THE DEPUTY MINISTER IN THH
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Yes,
Sir.

(b) By the end of 1976, about 400
retail outlets in rura] and semi.urban
areas are proposed to be converted by
the oil companies ag multipurpose dis-
tribution centres,

(c) and (d). Yes, Sir. The Indlan
‘0ll Corporation Limited, Hindustan
Petroleum Corporation Lid, Indo-
Burma Petroleum Company Ltd, and
Bharat Refinerjiey Ltd., have launched
a programme of converting a large
number of their retall outlets in the
rural and semi-urban areas into multi-

petroleum
products, these centres will also sell
many commodities ang services re-
quired by the rura] populstion such as
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3784. SHR] DHAMANKAR. Will the
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thiuudotbermdm-
tries in the production of besic drugs
urrl:l and other drugs

(b) i not, what steps are proposed
t0 be taken to fill the wide technolo-
gical gap and to import latest and es-
sentia] technology so as to make the
country self-sufficient in drug techno-
logy; and

(c) how long is it expected fo take
to make us self-sufficient in this re-
gard ang side-step the multinationals
operating in thig country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (¢). The drug industry
is heavily research oriented and inflow
of latest technology is essentlal for the
growth of the industry, The item
wherein the country will continue to
depend for some-time upon the im-
port of technology have been identi-
fleg by the technical experts as
under:—

(a) itemg wherein technology for
production is available but will re-
quire further process developments.

(b) Items where technology is not
indigenously available presently and
it woulg be necessary to induct such
technology on an outright basis and
further develop it within the count.
ry. Action on the above lines is of
a continuing nature anl] therefcre,
no time-bounq programme for com-
plete pelf-reliance in the matter of
technelogy can be indicated,

Modernisation of Sindri Fertiliser
Factory

3785. SHRI DHAMANKAR: Will the
Minister of CHEMICALS AND FERTL
LIZERS: be pleased to state:

(a) which is the agency responsible
for executing the modernisation ache-
me of Sindri Fertilizer factory and
whether any foreign collaboration hes
been sought for ratipnalisation in set-
ting up new plants such as Sulphuric
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Acig Plant, triple phosphate plant and
phosphoric acid plant; and

(b) how much foreign exchange is
anticipated to be saved on completion
of modernisation &ng rationalisation
schemes?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) The Sindri Modernisa-
tion Scheme ig being executed by the
Planning and Development Division of
the Fertilizer Corporation of India.
‘The licence know-how, basic engineer-
ing and assistance in detailed engineer.
tng in respect of the ammonia plant of
Sindri Modernisation is being supplied
by M/s. Uhde of West Germany and in
respect of urea plant by M/s. Techni-
mont of Italy.

In addition 1o the Sindri Modernisa-
“tion Scheme, a rationalisation project
is also on hand at Sindri. The design
and supply of imported equipment for
sulphuric acig plant in the rationalisa-
tion scheme is being obtained from
Bulgaria and in respect of the phos.
phoric acig plant from Belgium, The
triple superphosphate plant hag been
designed by the Planning and Develop-
ment Division of the Corporation.

(b) With the commissioning of the
Bindri Modernisation and rationalisa-
tion schemes, the saving in foreign ex-
change would be approximately Rs, 25
crores per year at current [fertilizer
prices after allowing for the import of
raw materials anq maintenance gpares,
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PAPERS LAID ON THE TABLE

NOTIFICATION UNDER DELIMITATION ACT,

1972 awp RePORT ON GENERAL Erec-

TIONS DURING 1974 TO0 LEGISLATIVE
ASSEMBLIES

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): I beg to lay
on {he Table—

(1) A copy of Notification Nc. S.0.
158(E) (Hindi and English versions)
published In Gazette of India dated
the 3rd March, 1976 making certain
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corrections in the Delimitation Come-
mission’s Ovrder No. 41 dated the 24th
May, 1975 in respect of the State of
Punjab, under sub-section (2) of section
11 of the Delimitation Act, 1972
[Placeq in Ldibrary. See No, LT-
10822/76].

(2) A copy of the Report (Hindl
version) on the General Electiong held
during the year 1874 to the Legislative
Asgernblies of Manipur, Nagaland,
QOrissa, Uttar Pradesh and Pondicherry
—Statigtical. [Placed in Library. See
No, LT-10823/76].

ANNUAL REPORT & ACCOUNIS OF ONGC
FOR 1974-T75 & REVIEW ON THE REPORT

THE DEPUTY MINISTER IN THE
MINISTRY OP PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): I beg
to lay on the Table—

(1) A copy of the Annual Report to-
gether with the Audited Accounis
(Hindi and English wversions) of tihe
Oil and Natural Gas Commission for
the year 1974-75 and of ifs subsidiary
company Hydrocarbong India Private
Limited, New Delhi, for the year 1974,
under sub-section (4) of section 23
read with sub-section (4) of gection
22 of the Oil ang Natural Gas Com-
mission Act, 1958,

(2) A copy of the Review (Hindi and
English versions) by the Government
on the above Report. [Placed in Lib-
rary. See No. LT-10824/76].

RAILwWAYs (WARE-HOUSING AND WHAR-
FAGE) THIRD AMDT. RULEs, 1076

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): I beg to lay on the
Table a copy of the Railways (Ware-
housing and Wharfage) Third Amend-
ment Rules, 1976 (Hindi and English
vergions) publisheq in Notification No.
S.0, 1504 in Gazette of India daled the
24th April, 1078, issued under section
47 of the Indian Railways Act, 1890.
[Placed in Library. See No. LT-
10823/76].

VAISAKHA 171, 1888 (SAKA) 1324
1200 hrs
DEMANDS* FOR -GRANTS, 1976-77--

Contd.
MiNISTRY oF STEEL anp Mines—Contd,

MR, SPEAKER: The House will
now take up further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Steel and Mines, Out of 4 hours allot-
ted, 1 hour 20 minutes have been taken,
The balance is 2 hours 40 minutes, I
shall call the Minister at 2 O'clock so
that he may flnish in 40 minutes,

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHR] SUKHDEV PRASAD)® 1 also
want to iniervene.

MR, SPEAKER: You can do so
earlier. I shall call the minister at
2 o'clock. Shri Jagannath Mishra

st W (e (Hgadi) @ s
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] vaver T ot wofr g€ &, ot g Wt
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*Moved with the recommendation of the President.
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SHRI D. D. DESAI (Kaira): While
supporting the Demands for Grants, I
would like to make a few observations
and suggestions to promp{ the Minis-
iry and the officials to some action,

We have the tradition of manufac-
furing steel. Probably it goes to the
historical pillar which is in Delhi it-
self. We have been the supplier of
steel for Damascus sword. If we had
been the steel-maker for the world
once, then what is it that had preven-
ted us from making steel which would
be superior to any other steel which
is manufactured in any part of the
world? Have we done that or are
we still going to do it? Are we utilis-
ing our even installed capacity? We
have talked about annual targets or
annual capacitiea Is it related 1o
rated capacities of our machinery? My
own feeling is that we have complete-
1y ignored these features in spite of
our being in steel-making businesg for
nearly 2000 years and even in modern
times for over 60 years period,

We have today the raw material—
iron ore—to an extent which, accord-
ing to the United Nations, can be com-
parable probably to that of no other
country in the world. But those who
do not possess iron ore have far ex-
ceeded our production and when we
were already manufacturing steel,
they were not in the picture and on
the steel-manufacturing map of the
world. That is our fate. If the Minis-
try wants to gloat over having reach-
ed a produticon figure which we had
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done 10 years back, I think, it would
‘be a misfortune for our country., Dur-
ing all fhig period, we have leamnt only
a little and we have {o improve our-
selves a great deal and not be satirfled
with the limited achievement of re-
covering from the past shortfalls in
production,

One feature which the Ministry has
felt is that discipline has biought a
certain amount of increase in produc-
tivity., It is true. But if a person is
performing his duty or doing the work
for which he is paid, is he doing some
obligation to the Government? Is he
doing something special for the coun-
try? In the Ministry’s Report, there
is a mention about workers’ partici.
pation in management and all that.
Where is the consumer? The consu-
mer i8 being fleeced. He has to pay
higher prices today. We might claim
that high cost of steel planis is res-
pongible for that. I would say, why
should we at all pay cr have the cost
of steel equipmenis production more
than Rs 4,000 to Rs, 5000 a tonne
Our growth is inhibited because of
the high cost of plants, machinery and
equipments, whereas sfeel used does
not cost more than Rs 2000 to Rs. 2200
a tonne? 1 would strongly urge upon
the hon. Minister that he should insist
on the Department to produce designs
which will eliminate many of the pro-
cesses and which will reduce the cost.

The direct reduction process ig al-
ready established. There is no use of
having or relying on only LD process.
‘That is over 20 years old. The Minis-
ter should know it. He should (o
something in this direction,

I had a hand in some of the regotia-
tions for sectting up these plants in
1953-54. From 1948 onwards, the Gov-
ernment of India had been having ne-
gotiationg wnth Japan for seiting up
of steel plant. But no result was
achieved. After the negoliations in
Germany with Demag, Krupps, Dr.
Schatt and others. the proposals were
finalised and they were handed nver

MAY 11,

They are talking about friendship
with the Soviet Unlon. We like it. All
the same, we must realise that the So-
viet Union was primitive when India
wag 2 highly developed country in
steel.making. To go with a hegging
bowl round the world for technology
is a shame for this country and 1 would
urge upon the Ministry that we should
not do it under any circumstances.
‘Whether it is Japan cr Soviet Umon
or USA or UK or Germany, it does
not lie in our heritage to go round the
world with a begging bowl. Our fore-
fathers must be feeling dejected at
seeing that we people are going round
the world for borfrowing technology
which we have been having for thous-
andg of years.

There is the direct reduction me-
thod. Why should we not use it” Why
should we not cut the cost of our steel
plants? They are giving the figures
of increased tonnage by prcducing
more of heavier sertions which srme-
times nobody wants and these things
lie in the stockyards for years toge-
ther. The country is investing a lot of
money on heavy stee] plants at a
great cost (and sacrifice) to pcor people
There are the Stafes like, Bihar, Orissa
and Madhya Pradesh which have tre-
mendoug resources of iron ore I{ is
our duty to see that none of the States
suffers.. .

MR, SPEAKER: Do you mean tc

say that the direct reduction method
will bring down the capital cost?

SHRI D. D, DESAI: Yes; and not
only the capital cost but other costs
also,

MR. SPEAKER: By how much?
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SHRI D. D, DESAI: By about 30
per cent, Steel production methods
have completely changed during the
last 20 years. If more information is
required, I can give it.

I have great respect for the Minister
and I think these are things that would
Ppain and prick him, and he would take
necessary action, He will definitely
fare better in the operation, now that
he Enows what some people feel,

We have talked about some cther
matters like aluminium. We had -
censed Bharat Aluminium Co., to go
into production many years ago but,
unfortunately, it dragged itz feet.
Whatever the reasons, the Minister
may look into them and find out why
they did not go into operation,

The same is the story of Khetri,

Then, we have taken over the De-
bari Zinc Smelter plant from g private
party but, here again, the production
is falling occasionally and it stops pro-
duction altogether sometimes.

These are things which sheuld be
considered and we should not delude
aurselves into a sense of complacency
that we are more fortunate mow and
the country is on its way to prosperity.
It is not so the true npicture is that
we have invested constly resources and
wc have not been able to make tbe
most of them. We shoild, under all
circumstances, get the best out of our
resources. In this matter also, I would
add that the Minister may draw his
own conclusions. It is not a question
of the public sector or the private sec-
ior, he can draw up bhis own balance-
sheets—given the resources in one srea
and given the same resources in an-
other area, which is ylelding better
regults, He can then check eazily as
1o which gives greater benefits. Affer
all, whether it is X, Y or Z, they are
all citizens of the country and the
Government i{s also an elected Govern-
ment. Therefore, fhey are not deal-
ing with a third party; it {s Indians
dealing with Indlans.
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So, I feel gtrongly that, based on the
economics, it should bLe decided as to
which one should be preferred, and
in preference to what.

Now, I do not know whether the
Minister is seized of the matter of de-
veloping Titanium and so many other
metals which ore necessary for our
defence. Our country’'s slavery had
its origin in not utilising our resources,
China invented explosives and India
invented steel, but both countries be-
came glaves of other countries. Neilher
the European countries nor the olher
western countrles had any contri-
butlon to make in either of areas,
but today, they are dominafing and
we have become slaves of these peo-
ple. It is all because of not utilising
our own resources. Today we are
talking about developed countries, im-
perialism and all that. But we should
have given thought to our own limit
operations and failings and not making
the most of the resources available to
us.

SHRT PRABODH CHANDRA (Gur-
daspur): The slogan thai caught the
imagination of the English nation dur-
ing the Second World War was, ‘how
few, for how many and how much”.
This referred to the part played by
the Royal Air Force during the Second
World War, meaning thereby that a
few people of the Royal Air Force had
done a tremendous work for a good
number of the English people. There
was a feeling that the English people
would have to run to Canadn to save
their children and save t{hemselves.
But it was the Royal Air Force that
saved England and the English nation.
Similarly, the same thing can be ssid
about our Minister Shri Charanjit
Yadav. He, with g few devoted work-
ers, has heen able {o do wonders In
the production of steel The few minu-
tes that are given to me, I would not
like to waste in pralsing too much my
friend, Shri Charanjit Yadav, but
the country owes a great debt of gra-
titude to him for the progress he has
made {n the steel industry.
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‘But, along with the progress in fhe
production of steel, arises the probelm
of export of steel to other countries. I
am ashamed to iell Yyou that, during
the last ten years, on every tonne of
managanese ore that we were export-
ing to other countries, India was losing
about three dollars; though we earned
some foreign exchange, actually, tak-
ing into account the cost of excavation
of the manganese ore and the other
things, we were loging. Most of the
countries that imported the menganese
ore put a clause in the agreenient thar
the manganese ore would Le mmporied
in their ghips. I shall give an instance,
A few hundred tomnes of manganese
ore were exported to Japan; it was
below the grade of 50 per cent agreed
to under the Agreement; the Japanese,
instead of asking our Commercia] At-
fache to come and examine it ond
either throw the ore in the g~a or keep
11 aside, sent back that ore o Goa and
cvharged the Government of India the
freight for sending that ore back o
India. Therefo'e, I would hke to em-
phasize with all the foree at mmy com-
mand that we should iry to see that
most of the ore or steel that is export-
ed to other countries is exported in
vur ships. For that, there should be
some cooperation between the shipping
indusiry and the iron and steel indus-
lry. Previously we used to find fault
with one or the other: there v.as no
coal and, therefore, there were no rail-
ways and, therefore, steel could not
reach. Now we have the steel to ex-
port, but we do not have ships to ex-
port the steel to other countries. There-
fore, one thing that I would like to
emphasize with all the force al my
command is that, along with increase
in the exporiable steel, the Shipping
Ministry should see {o i1 thai we have
enough ships {0 export our steef 10 other
rountries.

Another point fhat I woulg like to
make ig this, In the coniract with the
Japanese about export of manganese
ore, we did not put a clause that the
price of manganese ore would depend
on the price in the world market. The
Japanese were clever enough 1o delete
this clause; our officers were humoured

Ag Mr Desai hag said, if somebody
18 doing his duty in India, we feel thas
he is doing very much. This is because
of the fact that all the people bere
do not do their duty. About 20 years
back, I was asked to take an Amerivun
delegation to some of the officers. I
introduced one officer suying that he
wag a very honest officer. Inmediateiy
one of the Americang said, “[t seems,
honesty 15 a rare commodity in India;
after all, honesty is ihe least thar can
be expected of an officer, theretore,
why should you emphasize that he 1s
an honest pfficer? If he were not an
honest officer or a good officer, he
would have been removed from ser-
vice. So, why should you emphasize
that he is an honest officer?” But em-
phasising in onc case that he 15 a good
officer meang that 99 out of 100 are
not honest. We lay tco much em-
phasise when somebody is doing his
duty. We are paid for it, the workers
are paig for il and the officers are
paid for it; we must do our duty. I
woulg request the hon. Minister to see
that there is some co-relation between
\production and the wages.

Now, it is because »f the emergency,
1t 18 the fear complex that 18 respcn-
sible tor some of us doing our duty. it
15 not because the character of the pec-
ple has changed. Now if there is a
queue for the bus, we say that emer-
gency is responsible for this discipline
Queue s the leost thing that is expec-
ted of everyone. Why should any per-
son force himself before others? 1
would request that we must etnphasise
on the fundamentals. These are very
small things in the life of a nation, 10
the history of a nation and we must
try to do something which 15 extre-
ordinary and which is not expected
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to buy the loyalty or the honesty of
the people. 1If a an catches a
dacoft, he iz offereg Rs, 2.000; if soine-
body does hig dufy, he is given an
increment. The officers, therefore, feel
that it is only the money that can
make them do their duty.

Another point that I would like to
emphasige is that while in the case of
TISCO, the production is hundred per-
cent. in the case of our public sector
companies, It i8 80 per ceng or 60 per
cent: average 68 per went. As com-
pared {o our public sector companies,
the TISCO machinery is a junk, Their
machinery does not compare with what
we have in the public scclor units.
When TISCO can produce hundied
percent, why can’t our plants not pro-
duce 100 per cent?

MR. SPEAKER: In respert of BEhilai,
it is 102 per rent.

THE MINISTER OF STEEL AND
MINES (SHRI UHANDRAJIT
YADAYV): 112 per cent.

SHRI PRABODH CHANDRA: let
us hope for the bost

The other point that Shri Desai nien.
tioned was that the constructing cost
for steel per tonne in India is the high-
est in the world. Even the Ameri-
cans who are known fur spending {no
much spend much less; the Jupanese
spend the least, We <pend much mnre
in selting up u plant 1s caompared to
ather couniries. There is u strange
ihing: the Japanese imoort 1nw mate-
rial from India and affer manufactur-
ing sleel. they export the same 1o
other couniries of the world at much
«<heaper price than what we can afford
io do. We should, therelore, irv to
cut the production cost of sieel. On
ihe one hand, we say that the private
sector units should bring down the
prices, but there appears a news simul-
tapeously that the price of the steel
in the Government seclor plant has
gane up by Rs, 300 per tonne, Feo-
plg laugh at it. The Governmenmt
should be an idea! entreprengur. The

VAISAKHA 31, 1808 (SAKA)

DG W8T 142

public sector units should sel an exam-
ple before the private mill owners so
that the people may see fhai Gouvern.
ment sector is doing much betler lhan
olhers. While we increase the price in
public sector units, we expec{ the pri-
vate mill ownerg to reduce the prive

Then, when we set up a steel mill,
we always try to construct the officers'
quarfers first, dinning halls, their clubs
bungalows ete, I would like to 1me
press on the Minister, who is of a so-
ciulistic mind, that we should try to
build the houses of the workers fugt
At thc moment, there are only 60 per
cenl workers who are provided with
heuses. In many cases. only 40 per
cent of the workers have been provided
with accommodation. The maximum
housing capacity that we ) rovide for
workers is 60 per cent. The others are
Toft to find a vlace for themselves. I
*vould, therefore, urge once again that
we should {ry to build hous:s for the
workers first and then for the cthers.

With these words, I congratulale the
Minister for good work ang supporf
the Demands of the Ministry,

wio wfe e Pewrfer (widh):
seTe W W o $Y Wit ow
aada FRFT § wreirg arew oft ey
A% wPATT +ff g 3 T o) Wy g
2 § fe 3wt sfeoir 1 wfewa
2 g @47 waw qfioaw A W w3
T FT I wqgrav § fowd A
waa forrfy Jw A wrawreT o 32
g g€ afew fade &7 Ra v AR
Forlefy g ot I o x forg o

RE HATTT T TT0O TONT & warar
arvea, e s gEhQ ot wrawrway |
g A Wror o )
2w ¥ it ¥ N o excfer fodt ot
¥ Sa®T frsrer w3 aeg & Frgfor @,
Fa# fawra } g dw ¥ wTeas R
[ % far # va 2 ofes ¥1d o vama vt
[=rd % eed e dreaqrd f aree
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[e1e i T feafen]

oft g T gl # oyt @ W G Y
w1 fearem % wda g ar dar g a1
Wme g1 arEd ST ET SR et
1T ® § SR Mg w1 § W
7 ¥aw s sfement g R § afew
FTraTEHT N R &1 T TE
3 foremrs s srag O
¥ frafor %, su¥ fawra ® aqr U
¥ @raeEE FR R W g

FTRE

TRewe a5y foeer gor fA §
mferagy R o1 #7 SR ot wow et
AN Y IO Ha K avR w "y
S w R o faaw &
s & 1 g SETe A fogd wow
fadiaet T €F & 1 F<T wTe & Freda @
fir et Pt ¥@T T AT frregr %,
TaT AT W X T agT A G
fofr g€ &, wwa1 fapeamy a1 T
| A [E AR &T )
#fer s @ 3 2 frow war &)
o @ w1 I G R I Wt
¥ wra Y §, WA A fEoor 7 5%
a7 Rqurc gt & 1 78 ot ware felt
§ fir gt oivey ot Frmert ot wre 8
o frde § s wr St oY Frery 4
WTHT § QI AT FTH Aea! FEHI AT
faraara#r 5ITH | A go aE frae
e fad, o1 frae ar w1 s
/AT qad fa o IHET e WY Adr
wraTy #Y T g FL

fareararr weTeat sfs R7ET
# a1 & aar oY AT A T grawwar
B SR SqeTare gart AF wod Afww
TAFT OF fedes A WaRT HIGHY FCITAT
wrfigh | are e e w1 AT §
orer g & whre ware faw awa §
afe gT ot § 1 T o< ot kB
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fra oy wmar & | g B8 qw wiw g
fewaret syt A frrar o 1 oWt
W) freaty o ure 5ot w3 1 R @ w7
TER TS gaTE Sa e ¢ W TEw
1% fedew &4 wud oY aga € % =y
(RS 47 R oG & A e gy
& forsh wmony T Fraor & agar e
fomr meefl &1 w3 wed wfyer vand
aET o ¥ T & | A g g
W T 241 § A1 w10 w7 @Y i forer
TR® 4 gouTe & wrad § gaw fwrr &
TOART ¥ § THET FeTAA TIrAT § I
o A st § f gwd afali & sma i
area sty & wTas B W 3 3 &Y caret
A R EwT g1 # armar g e
wTE T TITE Fed! o6 g1 w5a § afe
WY 47T fadie qar FT 5 Mo vy qar
T N W L) 7 ¥ TR
TqT # qfa WA AT A, wowy
TR 40, Wy F AN |

&7 WY § ST X g R FT ARG
FEOE

ot e e () -
wegy wEred, ¥ g7 gren o A, @t
A FEATIGATE | TR0 TR AT
TR T AT THH AT WITH &7 &Y
&, TR W § Ha) o g e 3
Aty 2, 39T FgAT MEarE |

qafes dveTF N & F Frear
& agr 3% gf ¥ St Wk gfma
¥ wfwwr<i &t «ff 7 ot 1 W@
9T g g W ¥ &,
o g WAV femfeer AT &1 KT
BFAE ¥ WEIU 9T fadw wmar
& e wheT wEd €, 9 ag & o
wawa T gy §, foed fad age
i @ @ &1 Foaed gfmm,
Femmesre g g T Sk s
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T ¥ Pl o et ot §, SR T
wox ¥ Ul vt ot arafaa & 1 grevife
™ amw YRR E ol & W & S
secsT et off § 1 Wt wW
wort €, afr oivr &, wgt & g € SwaY
Sy 8, e Iwey WA W 9x oY
e rA AT oo g 1 WL TX-
3T AT $TT AF AT THET WY wiEeTT
IerAgr 81 wrysrgerwar
§¥ gfiaw & w17 waf wr fesfie firar
wrat 8, feewrat gy wmar & sitT
qrere W a@f & o ¥ IEET
crEd o qff A g W sEwr
e fesfraw ar 41 g vafy wf
AL

gy, famn€, e A sy
Wt g ooft oy WY feafr ) F e
ryFR T AT ¥ ww
T wIE It gt wifgd

WY S & fa v & o s
fagadaicfar g &1 wffax
T F & AT RS § 1 Tl A
oA R

qFT T AT FT FHAT A goTHTAY
Tt ot § AR AR W <foed
gfrae & foad goroa Ag 8 1 & W97
WX FE T W I v wiiew o,
qg WY garwa AGr rAar ) a2 B
Nawvm? g fesgmmar Na )

#% gz e T g7 | FTCATA ® AT
® g §f foadt aft e A wpm Y
agr AW vy fordt §, 9t A
a5 § 1 &fer foeed gfma g, 5,5
TETTM e § e wm At §
wa & 1 Tt aw WY g 97 f o
wrf feforedy s = efr 4 ay
g wefasr got welt ff, v 3o
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fiesit & 2 et W Wy gy v & ) v
wr Fwew wor ghww @ T §)
IR wmitew Wt ol &1 wwr W
& fie wore wiftem waraT & @t 5 AWre gL
T8 weT | ww A wreay oo R,
FH CFAT FT BT 2T, BAwa w2aw !
RY T TT AW BT PR 1wy Fesirdz
forar sty | gt T FO Y € wFaT)
g1 7t & fo gkt A Bar Y mar
TEE TER AT TEY FTA 4T

fdftnea ¥ sgm s s & =
& T waTe ¥ AR AT £ 7R fored
Jqaw agt wvww #1 w8 ) wv fom
fir gfras W fewramgs 7gT fear § e
3% gfas qxe & Jorfas wo i
Wo=d g at sowr qrer aga ar wfawre
g & 1 7w wfasr | few
TENFHA ag ?

wre wgd & e o€ fr g W
A ¥ | Fhew e gered AT
=TT § a7 IR WY 78 wiwwr a9
7 do57 A9gRi A 717 g A WIS
®T &% ) ¥ few ag ¥ v g

13.00 hrs

Fo Fo WX F Ak 7 § wvd a¢
wg fis &% T I AWF & wow A
&1 F7 1973 ¥ 7@ T AH AT
g W ET 1976 T W@ &1
Hrvag ATy A dwg | Sl
& e TR qE 7 @ § IEET e
dww gon, e fay grf o et
T X Wt Faelt, waardt 7 o FoE
wr€, ST wror aw ¥ Bererr @y g
QF FgEu Wt waAt At ¥ Fyerr qr, s
IER AraaT fFaT e ag s e
¥ ¥ft dfieT ow Tww &Y wT, 98 AT
W ol ot g | 9wd A g g e
A Y 1 TEY arw wEr T
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[ ot wrgemx gewrre ]

i weaft Tt A4 Fed ¥ ww
wgr war § fig werdt ¥ fratrade Wic
e ff xwg & wrearar v foar
w7y ) oWk Awyr ey ¥
fawrs @€ qema aff foar war
§ whw wrarn ww W far wr
wr & it nefde I8 A wvar
ff ¥ wgdt § s wowR @
TRt Mfrrwzamway o aw
Wi @ @ &)
A qR ¥ ok Paar i f W Tg
g WMa Ta ) & Aoz ¥
simiFag o ey 7 ow ARY 1w
IR qeaey §, arfe g ATwT A
% 7 waw g f WA AP J e
# asa frar § oYy whrer & 37 A
¥ & goggrRg anar | XAq@ A
¥ fe wft AgiRar T A H AR 7
HAEHATS )

e it wm WaeW ¥ an-
HN (st qwiw wann) e
wgizd, qf T8 T § fr oWm-
fr mgzr 7 fafrdy we =2
o¥ A F vdEdEA #1949
w5 7 g g ww fefsly Ao
W smaaEr ghea 8, @ fag
wART weRt ¥ g Pabwdr @
sl denamr wdt  wERa  A9r
afgwfrgt ®1, awf & &) %
oo 7= =% w1 #)

1301 hrs.

[MR, DEPUTY-SPEAKER in the Chair]

Far fe w s &, 7°F @W
e ¥ wm o favr s @,
wify 34t age & wrwawa
wm & g0 o £ I el
B oW tErE &1 gfensdva ww

MAY 1,

3
3
34
23
T
]

¥ ]
3
§

¥
Taex ¥ faww #r W
FET FT AT WIHISA WRAT  WTEOY
E | @ FamT ¥ TN W aE
AT W WA F oqrw ¥ W
O AR R | MR OF TW
¥ g ETE WA g N wY, &
o weifes afr @iy @ woR,
n:3fafags, e Wk fas  wfe
Yeex wY wfr gl opiy B ¥

gart sfasrfrdt ¥ St o & waw
femr A & @nit A faw s¢ o
Bar gqamEror dar fwar foadd
B OUTeT ¥ ST X FEr WM
T Ay ¥

wgr A% ufafam w1 e
2 % v v g v e Wy @
T 80 T Tomgd I @ ¥
T A UF W Tew fw g
frg% am sar femie  afv g
@, sk v 7 & fag v m
@ ¥ ¥ww oror grew 9 @
wf & fr winit &Y graegear &1 (fa
& arg gary wepfafmme s g
¥ wufmga dv o go dre  H
MY wF & gegfafmm wwr g€
o & vy §, fae® g M
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FA QAT 1 AT &1 I TR
¥ w77 80 gfava €0 #e dHw
9T | 390 80 NfAwa ¥TW #r TEva-
FAT T I TN Y A H 'g”

-

fog & wa ¥ w7 aof &
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3
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woETT ¥ W W 8, TowT ¥o dro uree

farc f wor § W Wy geere
o e ww g

@t &t &) gofom w2 wamw  qx
A FTT qEAT &)

of yT i ;T qv dar
0 " w7 3 srrvewar g

St ged waw 0 o aw
faadl wravasar 4% 1 w g
% fag &t & we% fag dar faar
COR ol SO WTIEFAT E14ET
W ot sat 4F & ferfy wo,
dar femr M@ 0 2w % fadw
feafr sav smadfl, O dar ot gwdde
LG (0

SHRI D. D. DESAJ: May I request
the hon, Minister to utilise the Eartn
Resourceg Trekking, Sitlitu Systems,
namely, ERTS I and ERTS II, which
would provide compete map of all
the mineral resources of the coutnry.
Photos from both these satellitas are
available against a request with a
small fee.
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SHRI S. N. SINGH DEQO (Ban-
kura): Wolfram is a very strategic
mineral. So far as I know, all the
run of the mines is being exported.
Is there any programme to utilise it
locally in our ammunition factories
and other units go that this strategic
mineral, which is very rare, could be
utilised in our own country?

ot gwiy warT : wgt 3% 2%
war a1 Amraridwa A wdam
A W oA & 9gt v gawd
g B A § 1@ ok wgw @
qrgT WY £ T@ VR @
g ¥fex wafls wwedt ¥ oY
woAt TSWT WEx BT ¢ IgUL faar
Fuly 1 afg ag amfas gaur a4
wa & feg ® I A g AU
st frarc st ¥ g3 gaw
¥ o wraraw W A quud g
¥ o a@ =T B WETEA ¥@
awy T8 ¥ wEar g |

W WTET ¥ o9 B gw A
¥aT §, 2K W @ A W oAl g
a AT AT FT 8 | W wrEA
FT wrar gxs ¥ frgrodie &

ogt aF J%< fawr 1 wara
e I® IR AW @
2oy 31 & Wi # 9w wAd
§ fafash ¥ =7 emra fRr  g—
e wF xéd w1 ifetuw
=1 fear gar §, fok ovd  ofcom

DG 1976-T7 5%
fred 81 wdd o wa oqu ¥
T oAt ¥ ) Q) swaeqr vy
® Y g T ¥ R A 59
ferr a1 g€ §—awi @ ghmsy
1 W% B, faw @ Fow ¥ Qav
aft fear ot w47 B, AfFT IR OT W
fararT fear @ @ 2

w3t ox wd 51 Sfefeda &7
W A {-Faadt ot Safe &
o ey §, Wi aw fedr o feer
¥ qEA @, I g TAEE T
w® 2

97, g # fav  wrafa
qEeql & FAIt AM@T & &l &
forg avrars faar 8, @ 97 & fagae
¥on 21 ¥ gea & faem® femm
g fr om0 fafrsy ovd fowe &Y
¥FT W q@M AR wfus ¥ wfas
sarar grfas w0

oY WioWo WAT (FTeT T) @ FUTEAH
AgEw, & Tema W WA AATEa ¥Y
HAZA X WA KT WA AT § |
arg £ waY oY, S & @gAr W 99
& afasr woit w1 amd o g-wated
% SEiY wad wawg ¥ gL A § FT60
safq # &)

o, sraq, wE a% A fad
w1 qrEg d—arwrwrz fysr wew ;AW
7 8, agt werwa® SR N FA F
AR F WATAT T WY T A €y W
teqr & | T FTH 1968 ¥ ArOW AT
a1 agt %9 fox amy -2 ¥ foy
qg AEA F & (AQ aig Wyl
ey & wix amn T tF agl 9T g
wrg oig & fearfoge &1 1970 &, 9%
wvaerg e fag oft ¥9r § oo WY
yIr @ A gr I kI N © W@
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o, 3§ WHT AR WA AT #Y Qe
facn) ool ofr 673 & wreedy) for iy
7y Ty gur oz ozt & woifcdw &
et § e wgt oo aga wfea frdtfaz g
I7 7 WA= § tw 99 § 50 fafeam,
TT A | 9 & avg w7 AT ¥ Af¥
g, W FTHIC WMEAT A7 F awar
a7 | gt WY off 7gt 43 § IaEU
% far & S gfoear fae wy
faw s g g 1 o ST A S
M frgraR v @, &
9 &GT w1 gY wav v, wrer Faw oy
Qr AT W o gag odr fegfe oy
w47 v 9% 1 a0 F% fquar 919
IF qAT gATR WA WA o X qw
TAFHE AFR Y AR 1w wilmay
%1 d37 %< fara< Frar | ave & gq w9@y
7w fo? @1 s g faolg
faarmr | sg ¥ g T T
dmira M gfoear fre & fearfa
guT | o AUE %1 AW & foy
dar ¢ a1, g 3T F qaw W @
T | A TR FIT T A qT 7@ &
T | WA A ;W wmeA
ey a0

v & §% Faer aww W A &
Tk A wEgAT AgAT {1 @l Wl
W % g, wgi 9 A aga wEA
§ o 7o gy faegw aifw s
¥ oy agi o< Sat ¥ Era® e
A A FH G aFTE 1 TR AR F
fedtfaz 1. 37 e g o Fr @elft &
1 9%8Z 41 3% ¥ off w7 § | Hww
g s g g A T oY A vy & T
¥ ww o A xsar § 1 Wiew g agt
9¢ 100 ¥ ¥ 0w ol T qF
gafey wgt &7 = Wi < @
7oy vw ¥ wiew fedtfor areft s
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¥ of fewwraer & § ww wy
mfigur & 1 G wtr § Fe gt e
wrer, far orma ) ok Qar i o
wov WS Wi, §rr o agt o e
o ¥ T Sr. W O it wreR
wr ot ¥ ST oA | @ W A e
Ty srar fic agt ®1 A @ & ad
% o wgar o ? werw g W AT
vl ¥ 1 @ Wi #1250 fEAr-
HrzT Ia €1 ¥ 9T @A | WY
gxror & gwa § v oo 9% fwaar
et q¥m i @A gerariE, 10 e
% qg 9 @At Q7 IFAY 6E A AU
Ve ¥ efecT o e & 7§ IR awT
® ot wffg s FATT Haww T gy
i gt & &%ar &) T v g Fwar A
HTHTT TET DAY 4T Ay A0 W ?
oY 7o quE AT qATAT YT w5 |
Sawrey arar & for agr 9T o fuforas =
a% wrr § 1 yafay gtwT ox Wi @
R F sq R M A gow 7 ez
ward W o) ¥ edt w17 T w0

ur qame 7g & T @ s &
Wt B AT FTAC TEAT §, AT FAAT
q%ar § o ¥ fa wror 9 #r e
) Forerar | 9g® orq STl BT AFTO-
w07 76T 9T A AG T AT Y B
¥ ST 7 ¥ 4 e wior 9w
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iy @t woe dar g FE oy
o ofr vl s.soder w & k)
wandt o ay o by & e % R
mm’ mﬁ#pﬂlﬁ
Al & ff aPR O N wig@ &
e § fe o o oy wiv ofer
Wt T @ woeTe W A e Wi

gaTt agt qx and o Are o
i & wax wow & dvgy v | wrew A
favrr ¥ 37 #7 a7 fear & fe )
wre ¥ fear & A& sgmis ve

a8 fear o

R UF g Ayt Ww Ty, W
¥ g 9 ¥ G A a1, W
awt 9T WFET S ST s €, §F
FaA Y| & gy mgar sew frag
™ A o 52w frad w1
e e i gw R @
wec  fadrar

! N wx ww () v
wFvEw, TR W A warag ¥ fow
¥ § w1 fEar 8, IH &1 ®Wrw s
TR TART  FoT | W A
de & w&€a @1 7% wifE wre w5
wage qu &, AT ghvr g § W
fymgma ®1 3T OB wied qu §)
wTS VN BT IR 4gT IR gt
wut § Wi ae WY smved oY i § i o
gaa sae, o fw awaa gt ant
T ¥ FreR w1 9T AT wrewtaey
WO AT | W X A & X & AT
srar ar @& fo qn sraTe qIRET ATV
T Y A ug A gf & W
WA AW g W aw
d ww & ff ag gt we Wy
TFHHETHTE I Ty % 5 7Y T -

o Wi § W 1A ¥ wiiwa § s

VAISAKEA 21, 1808 (SAKA)

DG 1078-T7 158

W aet o W A
M g R fewr | X W oW
g # Wt ¥ oF | & o enerar
g fir <t weofte arew w7 oy @
a {5 o "X WA gu Aw
HTRE ¥ W & T wiwet %
&

MR. DEPUTY-SPEAKER: How

does Mr. Chandulal Chandrakar come
in at thig stage?

ot qw ww I wEE @ oA
foren€ ¥ wreary w1 &w e &
mm*a’!‘l*ﬂiﬁwt|&m
& gu & W SIrenw wErew, W
¥ R 7 ewrr Ay | o Ay
arRw St W Y ¥ agw qqw A W
E ol B T wm RE AR oW
WA TGO g Auw T § 1
FEAT AT AT

0w & ag vy Tyt §
& ¥ Ux T9T A weEh e & yrdar
4 f¥ 9T 5T TAAT W wT R
& A1 T wre arge & e w3 §
i @w | W vy & fw
¥ATR agl e w7 @ @ g &1
feegem d aga ¥ faw o sTa
aver oo oY age § Wi et faer W
Fefarema AT AT AT E v
fadr & o s ARE & &
w wgy § 5 g7 @von wn fafew
fag s g afgr & afgar A=
AT &% wwy § AR I & ave g
& 1 w9 & iR | owm A=
TRTFUT & W FHT 4T TR T
t afww foe o oo g & &)
wuforg & e § e wre ond A ey
I &% ¥ P wre ®Y Fay F srdar
MR T R A A AR
wgr & fin sy wreor § fe w -0feer
o w ear ageT @ § oAy
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wTe AT gy § 9w o dwr v ¥ we
aE R T W § FEgar v E
T A wT QR @ 7w O wife
w1 e agy A & 1 QR T I
& qry & wgaT TEgaTAr |

e arg § ag wgAr Jrgar ar
fir 9o & wiga ferdde € fodié oy
@ 41 AWK TR AT R AT

“Production in Hutti during 1875-
768 decreased by 8 per cent com-
pared to 1974-75 due to curtailment
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et arg o wet T o
thewmdta® Qo F wogdiwote-
fetrm fimar 1 @ amad § i g wroelt
Y € afERz § 1 qg W
ara dar w1 @ W @F A W
g gogT & T wfg® o og
W Aro% wgwH § agy A & @ R
e wagd 7 T W grarw ¥ WA
aga o fgewr faar | ag @ T
¢ fw gt 1974-75 7 5,27,766 Ax-
WA ©T WE GO A7 AT 1975-76 F
¥R 41,083 AF-WrAd W W guT
4% fwaar @gr %% § Wt g aft
A aa )

of production compelled by accu-
mulation of gold stocks with the

company.”

¥ waa A A wrar fw g F g
T8 %1 €% g1 741 fF wroy Areawa
%% %7 faqr | ag o ¥ qmw § wga
TR g T v Y.
“Production in Hutti decreased
by 8 per ent because there was
accumulation of gold”
it a6 ¥ gan F qg ara rwE §
fie a7t B gt gAA7 AT FTHAT E AT
gaATAYAT ARCE Tar & FF @ woT
8%, wrewwa feRry st fear | agama
A famrr & 7Y 4871 @ wrea vew
wigg & o Fv gT @y § Az u
Wt af wwR § v 9 v w8 @
TP A s A fow FY awE
Fudt a% Y FAIATE
‘“Production in BGML during
1975-76 decreased by 3 per cent

compared to 1074-75 due to strike
of workmen, ..”

There are at present 343 such com-
mattees functioning in the four steel
plants under Hindustan Steel Limited
(Bhilaj 182, Rourkela 68, Durgapur 71,
Alloy Steel Plant 22) 27 in Bokaro,
85 in TISCO and 9 in IISCO.

¥ ot w{raqeH § g T T FT
aqa & (s o Fgafta qrza &7 qgwar
qagdi & wix fraqr wrres § 1 ¥
for sTasT A€ gRIAR )

TR gz N, A gEr w-
w1 F g ara wifga § f& o wagR
W @ Iy 8 o gAY,
QAT F WIE M W AL
705 &, 7 TG F AR g 1 wad
TEY WY ag IargIwr aw faar 8,
¥ fC g9 WOFT AUEAT I B
wiw ot 5§ ofsas ¥R ¥ wreaw
@ ¢ et g w AT §F amwAr
foelt & 1 a8 wrawr wgwar § faay
TN gy wAgd w AW F WRRTT
AT | 9g age SAafw s )

oF arr F W § e oW F 98 waw
& afie & o s sger f e T oY oy & qw am wFT ¥ g0 § wgar
w7 & fedr § 9 T W Al wRE Wi wgar g & AW agew ¥ wgm fw

gt & a1 for wwre W gguT 8,

A ww ¥ AN AT Ax wATT i
¥ I oY 71 ot & o wwAT W

T gn w7 IM AT



grwife:  sToR w7 wWt § semifeew
o ¥feT W wt wagd Y gTm
&1 2 W T aAT TRy A
¥ andt et

FU XGAT % w & woAT 9w
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SHRI CHAPALENDU BRHATTA-
CHARYYIA (Giridih): Mr. Deputy-
Speaker, Sir, I rise to support the
Demands for Grantg for the mnism_r
of Steey & Mines today which falls
within the overall framework of the
non-linear, pon-homogenous Fifth
Five Year Plan conceived in optioma-
lity for performance and growth and
the new economic programme of our
Prima Minister,

We congratulate Shri Chandrajit
Yadav and his colleague who have
given context ang meaning to the 20-
Point Economic Programme. More
than anything else, labour participa-
tion in industry would be his parti-
cular contribution.

On the 1st May, from within a
radiug of 60 miles, lakhs of workers
convergeq on Bokaro City, when the
Prime Minister inaugurated the hot
strip mill. It underlined the expecta-
tions which have been aroused in the
countryside by the introduction of
the new technology there, 1
would humbly point out that Usho
Martin Co. in Ranchi has adopt-
ed 200 villages and are spreading all
over. If the area of Chhota Nagpur
has to be rescued from this two-sec-
tor economy, these public sector cor-
porations have a clear socin-economic
responsibility for the countryside; and
they have to go out and wedopt vil-
lages. You cannot gtop with bring-
ing pollution and the pressure of
higher prices to the countryside, The
entire region of Chhota Nagpur region
795 L.8—8
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I come from, is undergoing social
tremors, because, of the heavy indus-
trialization programme that is going
on there, and the emergence of 2 two-
s;clt.or ecanol;l::y and inter-sectoral im-
nces, eére agre promises to
keep. So, I gubmit that it jg one of
the patterns which can be adopted
for wider coverage in and around
these public sector undertakings,

Since the time at my disposal is
very limited, I would confine myself
only to making certain points. As
the steel plants are going to be more
intensively worked the necessity ior
preventive and general maintenance
has correspondingly grown. I would
request the Minister to keep himself
ag far as possible fully informed
about these aspects of the gquestion.
Secondly, MEKON and all the Re-
search, Design and Development de-
partments of the varlous units like
HEC, Britannia, Jessop and Martin
Burn shoulg pool their expertise to-
gether for the drawing up of blue-
prints for spares, and should start
manufacturing them as a first step to-
wards import substitution and tech-
nological independence. Thirdly, the
masg micro-innovation which you can
call for at the factory or plant level,
should be encouraged and effective
suggestions of workers in the plants
ang mines should be rewarded, That
would mean extending workers’ parti-
cipation in industry, in a creative
sense; and it will open up a new
dimension, TISCO has very success-
fully done it and our stee] plants
have a leeway to make up; and it
will certainly increase productivity
in tonnes per man-year. W2 have
gsome leeway fo make up in it also.
Since saleable steel ig the real index
of production ang_productivity the
ratio of such steei to ingot produc-
tion should be improved. Updating
of technology by introduction of
thyrester integrated circuit anq com-
puterisation where necessary and
possible, for cost-cutting efficiency is
urgently indicated. The report at
page 26 speaks of the project and
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performance evaluation on Indlap
blast furnaces,

I would again ask the question that
was asked by my colleague, Shri D. D.
Degai: what about the direct reduc-
tion process for steel melting develop-
ed by the National Metallurgical
Laboratory? Where ore we?

In this context, I woulq refer to
what Mr. Gunnar Myrdal saig about
the present phase of technology. In
steel we have already reached a stage
when the olg type of steel plant
may get out of date and nickel,
copper, aluminium and fibre glass will
decide the day and they may repre-
sent the wave of the future.

The coal dust injection in Dblast
furnace ig an important development,
and we welcome it. I lay particular
stress on the beneficiation plant for
low grede oreg ang minerals as well
us the steps to conserve high quality
manganese, kyanite and chromite, a
lot of which we are now exporting.

The other aspect in which we have
to take steps now ig recycling for
recovery of chrome and nickel I
suggest urgent steps here.

As rgavds the Five-Year perspective
plan for steel making, as I said, after
8ll, so many imponderables have 1o
be assessed, that we should take an
in-depth view ang draw it up with
caution.

I should like the Minisler to make
himself aware of the state of coniract
about iron ore. Except Bailadilla, are
there any other contracts for the ex-
port of iron ore in the ovder hooks?
When Haldia, Paradip and Vizag
Outer Harbour ecome inlo operation by
tht enq of 1976, have we enough
orderg in the book to fully utilize the
extra port handling capacity?

I welcome the appraatices who have
been caught young for their assimila-
tion into the emerging industrial cul-
ture. But I would arge upon the
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adhered to in respect of

Coming to mines, just ag higher
cepacity steel utilisation, in the mine-
Tal output also a dramatic change
hag occurred. But I draw particular
attention to the 22° latitude stretching
from the Subarnarekhy to the Tapti
across the Indian continent for inten-
sive jnvestigation in that long stretch
of polvmetallio mineralised belt, We
should concentrate on high-priced
minersls like uyranium, copper and
gold which go together.

* There are enormoug copper deposits,
As regards bauxite, a startling dis-
covery hag been made. I congratu-
late the Minister for brinrinz about
this change in the situstion. But
there are certain misgivings ahout the
findings of the GSI. What about the
geo-physical anomalies in the region
stretching from Bakreshwar Hot
Springs to Sura; Kund Het Springs
across Parcshnath Hills?

We ore exiremely deficient in tin-
But there arec copper mines st Par-
ganda and tin mines at WNurungo,
Thera are reports thal thece were
worked and have yielded cuoper and
tin. Since the GSI's survey has prov-
ed rather a failure in Nurunvo I sug-
gest another look into this r -gion.

Before I conclude, I must again
congratulate the Minister for hig in-
fusing a new dynamism into the func-
tioning of the Minmstry, which has
contributed to changing the economic
scene, so far ag India js concerned.

SHRI GIRIDHAR GOMANGO
Koraput): I rise to support the
Demands of the Ministry,

Recently the Geological Survey of
_ India surveyed the different districts
of Orissa, but due to certain reasons,



Though there are a large number
of mineral deposits in Orissa, the

total area of the State is forest srea
ang there are a pumber of mineral
deposits like graphite, gold, bauxite,
chrome and limestone. In Koraput
Distriet in particular you will find all
these deposits. The Mining Depart-
ment of the State Government has
taken up only one projett with the
assistance of the Government of India.
I am not asking the Minister whether
that will be in the private sector or
the public sector, but my submission
to the Minister ig that, since limestone
and graphite havc already been dis-
covered in this district, their exploita-
tion should be taken up immediately
either by the Government of Orissa or
by the Government of India,

I have seen the Report of the Minis-
try regarding bauxite deposits in my
district of Koraput You will be sur-
prised to hear that there are huge
bauxitz deposits particularly in the
Panchmali grea. I recently visited
that aiea One deposit iz about 22
km Jong, 3 k.m broad ang G0 ft. deep.
There are a number of deposits like
that 1p that region, and you will be
surprised at the concentration of such
deposits in that area The Minisiry's
Report says that for about 300 miles
from Andhra Pradesh up to the east
coast of Orissa there are a number of
deposits. I am not goire into details.
Other distriets also contain bauxite
deposits. So, my submission is that
the Minister should consider locating
a plant in that area gince that circums-
tanceg are so favourable. With the
present emphasis, I hope more money
will also.be allocated for further sur-
vey.
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SHRI S. N. SINGH DEO (Ban-
kura); Mr, Deputy-Speaker, 8ir, I
am gratetul to you for the opportunity
You have kindly given me to speak on
the Demands for Grants relating to
the Ministry of Steel and Mines, Since
the time at my disposal is very short,
I would concentrate only on a few

point; and will be as briet ag possi-
ble.

It is needless for ma to say that the
Steel and Mines Ministry has to play
a vital role in building up of our na=
tional economy and the development
of our country is, to a great extent,
dependent op the development pf this
industry. We are glad that under the
able leadership of Shri Chandrajit
Yadav, the stee] industry has not only
made a2 rapid progress towards self-
sufficiency but hag glso made a size-
able export, thereby earning valuable
foreign exchange for our country. We
are equally thankful to him that he
has introduced workers, participation
in the management of steel plants,
This hag not only leg to a sense of
enthusiasm but also to a sense of
awareness among all sections of the
workers As such, we welcome guch
a move., But gimply their attendance
at various levels and in different com.
mittees ig not sufficient, There is a
need for giving them the basic know-
ledge of the issues involved at the
level of management so that their
contributions could be more effective.
Further, technological and manage-
ment education should also be im-
parted to them so that they might
play an effective role in increasing
production.

We have seen, a few y;ars ;so,tw;
used to import steel to the exten
Rs. 250 crores. But now the things
have changed altogether. We are
now going to export steel worth em
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equal amount to verious gountries in
the world. This is no doubt very
encouraging. ‘The Minisiry as wel] as
the workers of the stesl plants are all
to be congratulated. If we look to the
export earnings of the steel industry,
we find that from a mere Rs. 18 crores
in 1972-73, it has gone up to Rs. 110
crores in 1874-75 ang iz expecteg to
ga up to Rs. 250 crores by the end of
the current year.

We are very fortunate that so far
as the mineral resourceg gre concern-
ed, we are very rich in them, parti-
cularly in high grade iron ore, coal,
manganese, limegtone and dolomite
which formm the most important in-
gredients for steel. Enough raw
material ig available in the ccuntry
and the labour is also very cheap.
There cannot be any reason why we
cannol produce steel at a cheaper rate
ang compete guccessfully in the inter-
nationa] market and makes substantial
profit out of it.

1 would now like to speak about
IISCO at Burnpur which was lying
in a very bad shape the management
of which the Government was forced
to take over in 1972, Its working has
now improved a lot. The production
of saleable steel has gone up by 44
par cent during the rurrent year. A
programme of rehabilitation of the
plant costing Rs. 55 crores has been
taken up but up till now only Rs. 34
crores have been gpent. If the xie-
maining amount is given at an early
date, I am sure, the production of the
plant will reach its rated capacity.
The General Manager of the Plant,
Mr, Chatterjee, is doing very good
work in this direction.

Moreover, they have already start-
ed the production of automobile rims
and low alloy high tansile steel which
have a ready foreign market. I would
rather suggest that insteaj of going
in for the usual conventiona] items
in our stesl plants, if we go in for
such items as, have got good foreign
market, then that will be in our own
national interest.
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T would also like to draw the
attention of the hon. Minister to the
question of appointment of Claza ITI
and Class IV staff in IISCO. It s
quite strange that, at present, only
candidates from the Asansol Employ-
ment Exchange are being recruited
for employment in IISCO whereas
from other employment exchanges no
preference 1y being given, as a result
there iz a great discontentment among
the people ¢f that area, I would re-
quest the Minister to kindly look into
the matter and give mecessary direc-
tions to this Company so that candi-
dateg from other Employment Ex-
changes, if they are qualified, can be
taken into service.

With these words, I support the
Demands
14.00 hrs,
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THE MINISTER OF STEEL AND
YADAV) :
! Mr. Deputy-Speaker, Sir,
I am grateful to all the hon, Members
Wwho have participated in the debate
on the Demands for Grants of my
Ministry. Almost all of them have
appreciated ang commendeq the work
done by this Ministry during the last
One year &nd have expressed their
lﬂtislaction They have a]so 'im
many valuable suggestions, so that we
can take advantage of those sugges-
tions and improve our work further.

I would hke to tell al] those hon.
Members who have had a word of
appreciation for the work done by my
Ministry, by the workers, the engi-
neers, the techniciang ang managers
in all the undertakings under my
Ministry, that I would convey their
feelings to them, and I am sure that
these appreciations will encourage
them and give them further strength
to come out with better performance,
to show greater ability and work with
greatar determination ang dedication
during the current year.

i would not like to go into meany
facts, but it will be proper for me if
I put a clear picture, the total picture
of the Ministry of Steel and Mines be-
fore this House, so that the country
may have a better understanding and
may also understand the important
role the Ministry has to play in fﬁ:
ture.
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1 wag just looking imte the speech
of my predecessor, the late Mohan
in whosta vegime
many important stepe were initiated.
When he was gpeaking in this Houge
on May 4, 1972—there was criticism
that the steel plants were not working
to full capacity, at that time the pro-
duetion from the steel plants was 65
to 67 par cent of the installeq capa-
city—he expressed this hope:

“If we are able to bring up our
preduction from the present €5 to
67 per cent level, which it is today,
to the level of 80 to §2 per cent
which we aim at, I have po doubt
that we shall be able to bring down
our steel prices to possibly among
the cheapest steel in the world.”

This was his objective ang in those
circumstances perhaps he felt that it
would be a great day for Indian steel
industry if we would he able to pro-
duce 80-81 per cent of our utilization
capacity. Today, because of the ex-
treme good work and cooperation
given by our workers in the steel
lants, because of the imagination and
coordination of our managers

in the steel undertakings, because of
a greater sense of discipline and
awakening and a proper guidance to
our managerg and workers, in the out-
going year we have been able to pro-
duce 84 per cent of our utilization
capacity. In the current year, we are
planning to increase this utilization
cepacity. and I would like to assure
the House that our efforts are that we
must reach, and we can reach in India,
the world level of utilization capacity
of the gteel industry. We will not be
satisfied unless and until Indian steel
mills produce on an average at least
90 per cent of the utilization capacity.

When I am saying thesa things, I
am not saying just out of idealism,
or any ambitioug programme, but on
the basis of certain facts. Only dur-
ing the last month, that is April,
Bhilai workers were able to produce
112. per cent of their utilization
capacity. This is something -very
encouraging; thig is something which
our workers, really speaking, have
placed ag & kind of ideal before the
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working class and the other indus-
tries of this country.

I am gorry that Shri Mohammad
Ismail made certain unfoundeg alle-
gations that trade unions have no
place in the stsel industry ang the
trade union interests are not being
looked after properly. I would like
to tell the House that this is one
industry where we have got ga
National Consultative Committee of
Trade Unions, where all the (rale
uniong are representeq un that body.
There, after every three months, the
management and the trade uynion
leaders sit together. They discuss not
only about the day-to-day problems of
the workers, but they also discuss the
problems of the industry wus such.
They discuss production gplan, they
discuss target for the future, they dis-
cuss the welfare activities o# the wor-
kers, they discuss how to increase pro-
duction of steel plants and I have
asked the Consultative Committee of
the Steel Industry that they should
even discuss the long-term planning
and they should give their valu-
able suggestions, how we can
reduce the cost of production,
how this highly investment-intensive
industry can be made more profitable,
and how cost can be reduced seeing
the circumstances in our country. I
must say that many useful suggestions
have come from that body. We dis-
cuss even the target with the trade
union leaders. The discussion on the
annual target starts from the shop
floor level, then it ig discussed at the
plant level, National Consultative
Committee level and then finally the
SATL ang the Ministry decide the tar.
get. For the year 1975-76 a target was
fixed for all integrated steel planta
I am glad to say that that target has
been exceeded by producing 78,000
tonnes i.e. 1.4 per cent more steel than
what was originally fixeq by the
Management and the workers. We
produced 878,000 tonnes more ie.
18 per cent more than in the Corres-
ponding year 1974-75. I am talk-
ing in terms of saleable steel. Now
we have decided that the capa-
city utilisation and the production wil¥
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be calculated on the basis
iy of saleable

We have alsp plammeg for 1976.77
the basis of our experience, on tgl:
bagis of the steps which have been
taken during the last year, sng that
Indian stel plants will be able {0 pro-
duce 8.205 million tonnes of ingot
steel in 1976-77, which corresponds to
8465 million tonnes of saleable steel.
Thiz in terms of perentage will be
13.2 per cent and 11.8 per cent res-
pectively higher than the production
in 1875-76¢ We have also emphasgised
that in 1976-77 reduction in costs and
operating expenses should also take
place,

A few years ago the country used
to face a serious situation There was
a scarcity of steel, the prices were
ruling very high and because of high
prices and scaricity of certain gteel
jtems, certain anti-social slements such
ag hoarders, blackmarketeers, and
speculators, wera taking full advan-
tage of the situation and they were
exploiting the general consumers, be-
cause, at that time, we wore not able
1o produce steel according to the needs
of our consumers, But, I am glad fo
say that toady the blackmarketing and
the hoardings are thingg of the past.
In steel, we have seen to it that as the
general atmosphere has been created
in the country. steps have been initia-
ted by the Government against all
anti-social elements and we have
seen that hoarding and blackmarket-
ing should not be allowed.

Today, really, we are facing a diffe-
rent problem It is a problem of sur=-
plus of steel. Our demands are not
as high as they should have been. I
agree with the criticism of thoge
Members, that in a country like India
the rate of growth shoulq have been
much higher The consumption of
steel should have ‘heen also much
higher. But, after all, we are a coun=
try where so many factors prevail. I
am not going to speak on the general
economic situation of cur country.
Views have been expressed and steps
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are being taken, it Iy not that the Gove
ernment is not seized o this gerious
situation, it is because of that, thet
under the leadership of ocur Prime
Minister, certain bolq steps have been
taken not only on the politica) front
but also on the socio-economie front
and 20-Point economic programme is
one gignificant ang important step to-
wardg & self-reliant economy in our
country, towardgs a higher rate of
growth and also towards removing
poverty ang removing socio-economic
disparity amongst the various sections
of our society.

When there was surplus of steel we
had to take certain steps. The first
thing which we did was this. The
distribution system was completely
reoriented, We saw to 1t that all red.
tapism was removed and consumers
got stee] without difficulty. We saw
to it that steel was made available
to them easily The number of stock-
yard was increased. We also sought
the cooperation of privata traders that
they should also cooperate and they
shoulq act within rules and regulations
ang at proper profit rate they should
be able to supply steel to ocnsumers.
Since the availability became better,
certain controls on end use of steel
were removed. It is not that Gov-
ernment has made any drastic change.
Due to some misunderstanding or
wrong assessment certain criticisms
were mads that Government hag re-
moved controls on steel and it has
brought some gignificant change in
policy. It is not so. Nobody can
come to this wrong conclusion. After
all, controls are for the benefit of the
people Controls are to see that anti-
social and undesirable elements are
not allowed to take advantage of
scarcrity situation, Because the avail-
ability was better, in the interest of
the consumers, in the inttrest of small
industrialists, certain relaxationg were
made, T am glag to announce that
this has brought good results. This
hag helped the small industrialists and
people atf large. At that time when
home demand was not high and pro-
duction had picked up very well &
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suggestion was made that we should
out back our production, We did not
agree to that suggestion. After a
long time the steel plants started
working much better. Their utilisa-
tion capacity was much higher. The
morale of workers and management
wag very high. Therefore, we
thought it would be wrong on our
part to cut back the production. Many
other countrieg like Japan, West Ger-
many UK, ete. cut back production.
But we dig notl do it.

Since there were these special cir-
cumstances we thought that we should
explore the possibilities of exporting
our gteel. During last year SAIL
International was able to register ex-
port of about more than 2 miilion
tonnes of steel. The actual figure was
21,83,325 tonnes valued at Rs. 308.17
crores. Last year we were able to
ship steel amounting to Rs. 113.52
crores and in terms of guantitly it was
8,10,544 tonnes. A criticism was made
that we are exporting steel at gubsi-
dised rate. Thig is mnot correct.
Though in the international market
we have to purchase and sell steel at
prevailing international prices, I am
glad to say, in regard to these various
categories of steel which we have
been exporting, they have accepted
our steel at a reasonable rate of profit.

The home price in eertain items, for
example, like rails, was round about
Rs, 1200 per ton and we were able
to sell our steel from Rs 2400 to
3500/- per ton. And, as it has been
rightly pointed by some hon, Members,
India, for the first time, was able to
compete with the giant steel produc-
ing countrles and, in many global
tenders, on the basis of price and on
the basis of quality of steel, we were
able to win tenders and we sold our
steel at a reascnable rgte of profit.
This happened for the flrst time in
our country.

Therefore, 8ir, I would lke to re-
move this impression that we are
exparting stee]l at a loss. We have
uot even approached the Finance
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Ministry for any subsidy for export,
Many industries in this couniry have
got export subsidies but the Steel In-
dustry did not approach the Finance
Ministry for export subsidy.

Of course, in one or two items, we
had to export our steel at lower pricesa.
That was because of the prevailing
international price then. Therefore,
we had to sell our steel at that price,
Some other important steps have been
taken during the last on year. The
most important of them is this Some
Members here cxpressed their views.
But. I would like to tell you that
India fortunately, is a country, which
has got many important inpuls; we
have got rich iron-ores; we have got
mill; we have got man-power, Now,
we have luckly got a good organisa-
tion. We have, for example, the
designs organisation and engineering
organisation in our country. An or-
ganisation like the MECON can be
compared with any well developed
organisation of the world. To-day,
MECON has about 2,500 peopl: on its
staff including about 1200 engineers,
designers, technicians and it has made
a valuable contribution in building
the Bokaro Mill. When this country
started Bhilai, we had to import al-
most 90 per cent of the equipment in
the first stage and also the know-now
But, from Bhilai,, we now have reach-
ed the stage of Bokaro where only
on 1st May this year, May Day,
emong many of the working ciass
people of this country and from all
over the world, our Prime Minister
was kind enough to go and inaugurate
th‘e commissionnug of the hot strip
mill of Bokaro. When we complete
Bokaro, it will he a matter of great
satisfaction for me and for the country
as such what we can say that o
Boakaro, the situation has becn com-
Pletely changed. By the time we
complete second stage of Boakro,
Indian equipment, Indian machirery,
Indian designs cnd Indian knowhow
will make 86 per cent of their contri-
bution in this biggest steel plant of
our country,
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¥e therefore feel that in the current
year our effort will be that we would
see that the Indian Steel Industry
should prepare itself to take a big
march. I personally feel, and I feel
With a grea¢ coaviction, on the basis
of the realities, on the baslz of the
situation prevailing in this country,
with its vast resources of iron-ore,
coal and, ag I gald, man-power—skilled
#an-power—and with a new sense of
fdetermination ang dedication which
has been generated in this country to-
day and with a much gtronger, and
wgricultural, base of this country, we
can and we must plan for the next
twentyfive years for steel production.
That is why Government hag asked
the SAIL to take up longterm plan-
jning. My ministry has appointe] two
jmportant steel consultants in this
country—MECON in the public sector
and Dastur & Co. in the private
sector becaugse, in these areas, there
should be no discrimination between
public sector and the private sector
so far as technology is concerned, so
far as engineecing is concerned and
so far as designing is concerned.

So, we have appointeq both of
them as consultants. Directions have
also been given that the SAIL should
appoint a Committee including these
two Consultants and they should see
that this country has a blueprmt, &s
a proper longterm planning as to
how much of steel we can produce
by the end of the century and what
would be the requirements of this
country and what will be the product-
mix required by the people of this
country. Of course, thege wil] not be
done in an isolated manner, We have
to look and we have to sec the general
economic situation of our country

We have to see the rate of growth
in our couniry and, therefore, we feel
thizs important work has to be done
¥ am one nf those who feel that
India will be in & position by the tum
of the century to produce at least 70
million tonnes of steel in this country.
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our great leader, Pandit Jawaharlal
Nehru, when he had decided to set-up
three stee] plants in the public sector
and each of them with one million
capacity, Then he was dubbed as a
mere visionary and an  unpractical
person but hig vision was not blurred
by such criticism because he could
visualise the development in this coun-
try as well as al] over the world 25
years ahead, Sir, today it is because
of his great vision and understanding
that we are in a position {o say that
India is self-sufficient so far ag steel
is concerned and I would like to
assure the House that India would
continue to be self-sufficient s far
as steel industry is concerned.

8ir, certain suggestions have been
made that we should develop our tech-
nology and also see to it that our re-
search and development takeg plack
in proper perspective. We have a
well-equipped research and develop~
ment organisation but I feel that there
is need to strengthen that organisa-
tion and also see to it that the latest
technology  available all over the
world is also utilised in our country.
We should be ab'e to reduce the cost
of production and also the cost of in-
vestment Steel industry has become &
highly investment-intensive industry.
Certain hon. Members have expressed
their concern that our cost of havest-
ment per ton is very high. I have got
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the figures of some important count-
ries and I would like to say that
India’s cost of investment at Bokaro
is Rs, 6,000 per ton and we fee) that
in the new plants which will come
up in future the cost of investment

"~

per ton
the cost of investment per ton is
Rs, 5,000 in some plants. In Japan

SHRI D, N. TIWARY (Gopalgan}):
How is it that when Bokaro's invest-
ment js Rs. 5000 per tonne, in future
plants the investment will be only
Rs. 4100 per tonne?

SHRI CHANDRAJIT YADAV: Be-
cause in certain countries, really
speaking, a certain number of shops
like  refractory, materials plant,
plant, repair and maintenance shops,
ingot moulg foundry etc. are not in-
cluded when the cost of investment
is taken into account. In certain
countries, even oxygen plants are not
put up because oxygen can be bought
from regular suppliers who establish
oxygen plants in the vicinity of the
steel plants Power plant capacities
are substantially lower in steel plants
in developed countries in view of the
stability of the power system and the
availability of bulk power from the
power grids All this results in higher
investment for thc stee] plant proper
installed in India now. I may tell
our elder friend, Tiwaryji, that by
that time perhaps India’s public sec
tor steel plants will have some re
fractory pl'ants, some oxygen plants
and our power capacity also will be
much higher and we hope that the
cost of these ilems which are now
included in investment will not he
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there and hence the cost of produce
tion wil] be lower,

Therefore, we are fully aware of
wese factors. Steps have been iaken
and directions issued that our dempgn
und engineering irganisation and the
research and development organisa-
tion should take necessary stapz so
that they may be fully in tune the
developing technology al] over the
world and in omn own situation they
should sce how the cost of production
can alsy be 1educed in our country.
Steel technology the world over is
developing at a very fast raiz and I
would lika tp assure you that we mme

conscious of it that we cannot
afford to be left behind in this global
race: nor can we content ourselves
with being a buyer of foreign techno-
logy in these vital sectors. We will
have to be self-reliant and, therefore,
necessary steps are being taken, Qur
scienlists, metalurgists and technical
men will pool their resourceg so that
we are able to enter the new era in
stee!l miaking processeg on the® basis
of our own knowledge and tech-
nology. For example, the en-
couraging results we are getting from
our exploration ir. the Bombay High
make us reasonably hopeful of strik-
ing gas there, Sponge iron technology
is almost entirely dependent on the
gaseous process and even the pellati-
sation process will also be facilitatec
it we can get nalural gas in ouar
country Unfortunately, at present w=
do not have enough natural gas but
there are esigns and indicativng and
we hope thut if we get gas at Bombav
High, it will go a long way to help
this induutry

Critimam has bcen made that we s1e
exporting iron ore and it is as<ed,
why should we not export steel. On
the onc hand, the criticism naw 1=
that we are exporting steel, we should
not, we shoulq see the profit content
of it. On the other hand, we should
also not exmort iron ore. It iy diffi-
cLlt for me tc agree with this pro-
position. We weulg like, instead o
exporting iron ore, to export ps’lets
Very recently we had a very impo--
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tant agreement with Iran. One of
the biggest mining projects, Kudre-
mukh s being established in our
‘country; it is not only one of the hig-
gest in our countiry, it wil] be on: of
the biggest in the world. Insiead of
exporting iron ore, we are gowg to
export jron ore slurry, We are nego-
tisting with some other countries on
the question of Donimalai, Bababudan
and the finds available in Baildailla
so that we should be able to export
pellets insicag of iron ore. Certain
steps have :lso been taken.

Shri Halder mude this criticism 1hat
perhaps we have deviated from the
public sector concept in the steel .n-
dustry. He says that we have hand-
ed over the very important steel in-
dustry to Chowgules It is a vesy
wrong understanding of the whole
thing. I want to tell him very frankly
‘that there is 5 very basic policy; the
Government of India have decided
long back that the basic indusiins
will remain in the public sector ond
in future they w.l also expand in ihe
public sector. There is no questiou
of deviation Fellet plant shovli not
be compared with the stee] industiy
and the steel mills. The pellet plant
Which is geiug tc be set up in Gou
wag individually negotiated by Mr.
Chowgule in respect of the financial
aspects, know-how ang technological
arrangements, etc. The Government
of Indim insisteq that in this plant
SAIL will have 333 per cent share
and Chowgule will also not be allow-
ed to own more than 33.3 per cent
und the rest 33.3 per cent will go
to the public and therefore in the
management and control the govern-
ment and the people of thiz country
will have an eflective say.

We are fully aware of the develop-
ing technology and we know thot
‘because of air poliution and tbe rising
freight people would like to purchase
peliets instead of iron ore and there-
fore we are getting ready for the
future to set up pelletisation plante in
our country and so long as we do not
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reach that stage, we should not stop
the export bf iron ore; it will not be
of our country. Fortu-
ately we have got enough iron ore
According to present

ore reserves of more 10,000 million
tonnes; and still almost every year we
get the good news of more iron ore
mijnes Surveys are being made and
exploration activities are being under-
taken and we feel that even if India
reaches a very high rate of 5 steel
production, one of the highest in the
world, even then we will have enough
jron ore for a very long time. But
1 agree with hon, Member Shri Damo-
dar Pandey that we should see to it
that this very important mineral re-
sources of our couniry, this very
important national wealth should net
be allowed to be wasted by private
people; they should not be allowed to
play havoc with the iron ore deposits
by exporting the best quailty ores
and wasting the Jow quality orez, That
is why the Iron Ore Board hins gone
into that aspect and they have sub-
mitted a report to the government
and that report is under consideration
of the government. We arc likely to
take certain steps so that the import-
any minera] resources of our country
are not slaughtered by private indi-
viduals or privat? mine owncis caus-
ing much harm to the interest of the
country,

“We have great satisfaction that
during the last year industrial rela-
tions were ideal in all the steel plants.
There was no monpower loss. After
a long time workers’ committees have
been functioning very effectively and
satisfactorily. Certain  allegations
were made that the trade union
workers were not taken into confi-
dence I should like to say this The
Durgapur stee] piant had reached a
stage where it was stagnating; it was
producing less than 30 per cent of its
capacity due to continuous sirike and
industrial trouble. It was supposed to
be the sick child of the Indian steel
industry. I am happy to say this; the
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CITU i3 in power; it is the recognised
union; but becsuse of the all round
* co-operation from everyone including
CITU, INTUC and AITUC, last month
the Durgapur stee] plant produclion
was 82 per cent of its capacity, slightly
more than thatt When I myself
visited that plani, on the spot, all
the three unions came together in
deputation, INTUC, AITUC and CITU,
and they gave me jn writing their
' gatisfaction at the way the workers’
participation scheme has been imple-
mented in that plant.

And they gave me the assurance
of their ful] co-cperation. Therefore
it is mot good to generalise this issue
and put it in g way which is com-
pletely against the facts, Mr, Ismail
may say here many things. But his
own trade union workers had given
their assurances of full cop-operation
and they had expressed great satis-
faction. We do not want to act with
a sense of vindictiveness. Vindictive-
ness does not help anyone, and it will
not help. During the Hmergency, 1
must say that the working class all
over the country, as the other
brethern and sisters in other walks of
life, have realised that India has en-
tered into a new era in which
disruption and indisecipline wil] not
pay ang it will hurt their interests
a8g well as the nationa] interest also.
Therefore, a new awakening, a new
realisation has rome and we wani to
take ful] advantage of this new awak-
ening. We want to co-operate with
the workers. We want them fully to
get involved in every process of the
industry and therefore I am glad to
say that many hon, Members have
very rightly paid compliments. In
the steel industry, all the undertak-
ings under the Stee] Ministry—almost
all of them except one or two where
we are also taking steps—.we have
seen that the workers’ participation
has taken place and the scheme is
not only working successfully but
the meetings are taking place.
The workers are working with
greater confidence and’ c¥ming for-
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ward with much greater co-ordination.
On this occasion, I would like to say
jthat at this stage, we have taken only
a step to form the workera partici-
pation committer ay shop floor level,
but we will not be satisfled with this,
This is the first siep, a very important
step, and I will see to 1t that the
workers’ participation which has been
initiated and which has been initiated
at shop-floor level goes to the highest
body, to the Board of management
level where workers’ representativas
will have a full say and they will
make their vawable coutribution.
(Interruptions)

Sir, many incentives have also been
given to our workers. I have a great
satisfaction that last time whea we
had entered into a Wage Agreement
for the next four years, it was with
the full conseny of the trade umnion.
We sat for four days continuously in
Delhi and we gaw to it that with the
full consent and full agreement of
workers, we were able {o reach an
agreement and we had seen that that
agreement had been fully lmplement-
ed Last time, when I wvisited almost
all the steel plants, I did not go to
see the machines of the steel plants.
I hag seen them earlier, But I
wanted to see the facilitizs provided
there. 1 saw their hospitals, I saw
their schools and T saw to it that n-
debtedness was removed from the
workers in these stecl plants I saw
to it that the workers' participation
scheme is properly implemented and
I am glad to say that this aspect has
been taken care of in almost all the
undertakings and it 1y matter of
great satisfaction for us

I would also say that so far ag the
Mines Department is concerend, my
colleague, Shri Sukhdev Prasad, has
made certain points end has menticned
wbout the progress in thig fleld The
outgoing vear hrs been 5 turning point
in the exploration and development
of non-ferrous metals There was
gn increase of 30 per cent over the
earlier estimatsd plan outlay during
the year. At the beginning of the
year, the estimate for the plan outlay
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wag Rs. 1.0 crores reflecting the ac-
celerated progress and development
works. The actual expenditure during
the year was Rs, 118.0 crores. The
production of alumimwum during 1975-
76 has been higher and it is an all
time record. It is 48 per cent over
the production of 1974-75, As it was
mentioned here, we were planning 12
import aluminium in this country and
our valuable foveign exchange would
have been spent. But at that time
we said with confidence that now we
-were in a position that we would nat
only stop the import of aluminium
but probably export alto. Today 1
am able to say that we are hecening
up our word. This year India has
exported more than twenty thousand
tonnes of aluminium,

Probably by the end of the year,
we would be ahle to export much
more because our production is picking
up. BALCO 15 the only public scctor
undertaking in the country whick has
been commissioned to produce alumi-
nium. In the very first ye'r of 1its
production, its preduction 15 at a
very satisfactory .evel ang its quality
is good. Ii has beca able t9 export EC
grade alumimum tp « counity like
Japan, which has been vary much
appreciated. We vrould be able to
<ommuission the other unitg ;n BALCO
subject to availability of power.
Otherwise, the plant is ready

Coming to vopper, production of
blister conper duiing 1975-76 inereas-
ed by 51 per cent over that ol 1974-75
and of copper wire bars by about 50
per cent. The pruduciion of zinc has
been higher durug 1973-/6, an all
time record. The increase in produc-
tion during 1975-76 over 1974-75 1s
28 per cent. The target of zinc pro-
duction for the year 1976-77 15 43,000
tonnes which is sbout 72 per cen{ over
the production for 1973-73. Produc-
tlon of primary lead was also higher
during 1075-76.
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We are fully consclous of the fact
that production of non-ferrous metels
is very important for the industirial
development of the country. We were
not self-sufficient in it, but we are
trying our best. Fortunately India
today is placed in a vety fortunate
situation. As in the case of iron ore,
we have discovered a very a vast
reserve of high grade bauxite, Men-
tion has been made avout Crissa and
Andhra areas having bauxile Every-
thing possible s Leing done. Only
about six months back, MFEC nas
been given a spatial granit of Rs. 30
lakhs to intensify their mapping and
exploration activ'ties sn thst we can
take advantage of tms 1mportant
mineral. Today many countries sre
keenly interested in having some xind
of collaboration in setting up an alu-
mina plant in our coualty We will
take about 18 monthg to reach g final
conclusion about how much bauxite
is available in our country. Taking
into account our internal need, if
neressary, we will see that in the
interests of the country proper in-
vestment ig made. If collaboration o»
reasonable terms s avcailub':,  we
would also enter into that

Reference have been maude io s'nall
munerals hke manganese, (hromite,
etc Though they «.¢ rmall, thev are
very important and the gsovernment
ig looking intp the question whether
private minerg will be allowed to do
the mining, whether there should be
a better organisalion to do it, what
should be the poiicy, elc Whatever
decision 1is taken, it will be in the
interests of the country and necegsary
steps will be taken.

About copper, the question of
Malanjkhand has been rawsed, Because
we are defictent jn copper, Malanj-
khand find is very imporiant. The
content of copper is much Thigher
The reserve also is good, Therefore,
the government has made a provision
of Rs. 8 crores for it, which is the
amount needed for it. Enough money
will be made available, 8o that the



There were certain 1nade
by many Members. It will be diffi-
cult for me to go into the individual

questions. I have trieq to cover the
general points which have been made
by Members. But it is necessary that
I should dispel the doubis from the
minds of the Members about certain
things, I do not know whether I was
able to dispel doubt from the mird
of hon. Shri Halder because his whale
speech was motivated and partisan.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): That was for the
good of the country, I expressed my
view from the national point of view.

SHRI CHANDRAJIT YADAV: We
know much better what is the good
of the country There should not be
any misunderstanding in your mmd
that only you know the good of the
country and not we,

I would like to say that it is com-
pletely wrong to say that the Govern-
ment hag given up the policy of ex-
panding the stcel industry in the
public sector and is handing it over
to the benefit of the private scctor
or vested intercsts, as he has chaiged
It is a completely baseless charge and
it should not go home,

On the question of the trade umon’s
role, 1 have pgone intp that at length.
‘Therefore, I do not want 1o take the
valuable timg of the House on that
guestion.

About certain allegalions that some
workers have been victimised, 1l 1s a
fact that certain actions have been
taken against a few dozen workers.
He has mentioned the figures—G at
Durgapur, 8 to 12 at Rourkela, one at
Bhilai—and it is a fact. We would do
our best to look after the Welfure of
the workers. We have taken ceilain
important steps to see that workers
work to their full satisfaction. Steel
Plants will not run on the basis of
only better management, better main-
tenance of the machinery and better
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know-how, If they have to run
satisfactorily, the most important thing
is the human factor, The workers
must feel satisfied and the workers
must feel that it is an industry whch
1s run with their cooperation in their
interest and in the country'n’ interast,
That is what our efforts are. We
want to create that climate not only
in the steel industry but also all over
the country. I would say very frank-
Iy that 1f motivaicq, auatl=sotiu, wad
disruptive elements wan¢ to do their
politics, want to disrupt the produc-
tion of steel plants and also want to
damage the valuable machinery of
steel plants and if they go on doing
that, then in the jnterest of steel in-
dustry and necessary discipline, action
will be taken ang will have to be
taken. But we have been very
careful. 1in taking such action 1
have told the General Managers
that Emergency should not be
used like bull-dozers. Emergency
has given us an opportunity where a
new sense of discipline, new kind of
delermination and mew aimosphere
have been created in the country. We
have top make use Of that and we
should see that that characteristic
shoulq become part of 7ur habits
and our national character. We
do not want tp tnke the help
of the Police: we Ao not want to
take advantare of the rules and regu-
Jations in the factory. Several times,
theee hon. Members met ma and I
have cxplained the position to them.
1 would again like to assiure them that
individual cases will be lookeq into
angd 1f any mnjustice has been done to
any worker, that will he rectified, T
will say that no worker will be victi-
mised because of uny athiude of vin-
dictiveness or because cf any wrong
understanding on the part of the
management,

SHRI MOHAMMAD ]SMAII.." ) He
has not replied about JK Aluminium.

SHRI CHANDRAJIT YADAV: In
spite of our best efforts, ihe JK Alu-
minium factory could not Stat:' I am
tully aware of the agony of the wor=
kers who have been rendered jdle,
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unemployed for almost a year, per-
haps more than that.
1500 hrs.

8ir, we have looked in that ques-
tlon. We took a decision. Certain
concessions were given, so that that
plant wag given some help which it
needed, so that they should be able
to start. Really speaking, they went
in for a loan; end the loan was not
granteq to them; gnd that ;5 why there
ig delay. I have talked to the Finance
Minister; I have talked to the Idinis-
ter of Industry and on the 22nd May
their application for loan is coming
up again for reconsideration and we
have agreed that the loan will be pro-
wvided. And we will see to 1t that the
factory opens and that the maximum
number of workers who have been
rendered idle, go back to their work.
Suitable steps will be taken, (Inter-
ruptions). So far as the expansion
question is concerned, as I had said,
this study is belng made. 1 know
that to.day if we have to go in for
a greater production of steel, the first
problem, in my opinion, will be the
expansion of the existing plants
where the possibilities are there, That
will be cheaper as also in the interests
of the country. The second point Is
that we have already commissioned
three important DPRs for the south-
ern planis, So far as Salem is con-
cerned, I would Lke to inform
Mr. Alagesan that we are fully sciz-
ed of the situation. It is being con-
sidered at the highest level. We are
facing certain difficulties, but money
will be made available and at least
the work will start; and neccssary
money will be made available for1 the
Salem steel plant. So far as the cther
plants are concerned. as soon as we
get the survey reports and the finan-
clal position allows us to invest, ne-
cessarvy steps will be taken. Some
feasibility reports have also been
made in regard to those areas where
ifron ore is available in abundance.

SHRI D, K. PANDA (Bhanianagar):
What about your promise rege.ding
expansion of Rourkela?

rity. (Interruption). .In regard to
Rourkela, already certain important
expansion programmes are golng on;
CRGO and other special steels are

progresg there, So far as milg steel is
concerned, it will depend upon the
availability of resources, We are our-
selves keen that our steel industoy
should develop as fast as possible;
but certainly it depends on many fac-
tors.

I would be failing in my duty if I
do not refer to the Chasnala tragedy,
though this House has discussed it in
delail, It was a very major tragedy.
Our hearts go out to the familles of
the victims. We are trying fo help
those families to the maximum possi-
ble extent; and many important steps
were taken so far as the Chasnala
rehef work was concerned. Ex-gratia
grants were made to each family. I
am not going to repeat it. The com-
pensation, according to the old rules,
was only Rs. 10,000. Now we have
amended the rules. Instead of
Rs. 10,000, every workers's family
will get at least Rs, 21,000, Besides
that, we have also seen to it that we
provide one employment to every
such family. IISCO offered employ-
ment to 346 dependents. 283, includ-
ing 110 widows, had availed of this
offer. 49 offers were made by other
organisations,

Till 1975-76, a sum of Rs. 38 lakhs
has been received in the Chasnala
Emergency Fund. This amount is be-
ing utilized as follows. Where no
widow member of the affected family
can avall of the employment offer, an
amount of Rs. 10,000 should be provi-
ded for the family and put in fixed
deposit, First we are offering emp-
loyment, But, because of old age er
because there are children, if they are
not able to take advantage of this
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of officers' families, two
were entitled to get Rs. 1 lakh each
from the Group Insurance Scheme of
LIC. The third officer was not con-
firmed and so his family was not
entitled to such compensation. There-
fore, from this fund we have provided
Rs. 30,000 to be paid to this particular
family.

Each such family will be zranted
Rs, 10,000 for education of children,

2
i

0.04 acres per family in Bihar for the
construction of a house and a further
ex gratic amount of Rs, 1,000 for
each family. They would also provide
employment in the State Government
Departments and Undertakings to the
dependents who are 18 years of age,
and provide educational facilities to
the dependents,

Under the Coal Mines Fatal and
Serious Accidents Benefit Scheme, an
allowance of Rs. 75 per month is to be
paid to the widow for a period of flve
years. If the allowance is to be paid
to a dependent other than a widow.
then it is Rs. 50. Then, Rs. 15 per
month will be paid for five years for
each child of school-going age, aond
ftg revision js under consideration.

It is proposed to extend the free
medical treatment in the hospitals of
coal mines welfare organisations to
wives, wholly dependents, unmarried
chidren up to 21 years and dependent

|

To encourage re-marriage of widows,
It is proposed to remove the condition
fhat the widows will become ineligible
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welfare inspectors have been posted
to attend to the problems of women
particular,

A major part of the relief and
rehabilitation les been completed.
Members of the affected families heve
recovered from the initial shocks,
Now we are trying to see that these
families are helped ag much as possi-
ble.

Here I would like to express my
gratitude to the various organisations
and individuals all over the world who
came forward to help the affected
people and gave money very generous-
ly to the Committee which was formed
under my chairmanship for the relief
work of these families. We were able
to get Rs. 38 lakhs for this fund. The
hon. Member, Shri Damodar Pandey
himself came and presented a cheque
for Rs. 3.8 lakhs to this fund. We
hope that the other organisations which
promised us help will also come for-
ward with their help and that the
entire money will be used for the
benefit of the affected families in
various ways.

With these words, I would awzaln
like to say that I am grateful for the
very friendly words which have been
spoken here, which will go a long
way to give encouragement not only
to the officers in my Ministry but also
to the workers and officers who are
working at the plant level, because of
whose really good work and contri-
bution we have bheen able to make
this progress, We are fully conscious
of the important role this Ministry
and the steel industry has to play in
the reconstruction anq development
of our country in its march towards
progress. I would like to assure the
hon. Members that whatever sugges-
tions they have given here will not
go unnoticed. We will look into them
and see that steps are taken for the
implementation of those suggestions.

With these words, I request that the
House may pass the Demands.

SHRI D. K. PANDA: Only ame
question.
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MR, DEPUTY-SPEAKER; He has
given a very elaborate reply. I think
he has coverd a very wide fleld and
he has taken more than one hour. I
think we should end there,

SHRI D. K. PANDA: 1 referred to
the reported espionage activities going
on in Tisco. We had raised so many
other questions like that.

SHRI CHANDRAJIT YADAV: 1
think Mr. Panda will agree with me
that the question of espionage activi-
ties said to be carried on by aforeign
organisation in the Jamshedpur area
is not my concern. It is for the Home
Ministry to look into that.

MR. DEPUTY-SPEAKER: There
are no cut motions,
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The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1977, In respect of the heads of
demands entered in the second
column hereof against Demands
Nos. 83 to 85 relating to the Minis-
try of Steel and Mines.” '

The motion was adopied.

[The Demands for G ar's, r125-77 it r2ine~t of the Ministv of Steel arsd Mines, which
were voted by Lok Sadha, are shown below. —]

Am~u tof D:ma-d for
G-=1 tonaccourt voted by
th: House 0~ 23-3-1976

No, of Nin fD:nr d

Amou-t cf Dema~ nds for
Grarts yoted by the House

Demnd
T T2 T T 3 4 -
TTTTTTTTTTTTTTTT R'c;-e—'u_c Capatal Rey:=nue Capital
Rs. Rs. Ra. Rs.
83, D-partm nt - f Steel 8,90,39,700  B8,52,25,CC0  44,04,47,CCO  226,26.25,CCo
84 D partment of Mine, 4,75,000 23,75,000
85 Mi~es 1 d Minerals 6,00,03,000  16,70,52,0€0  20,04,68,cco  83,52,62,000

MINISTRY oF Law, JUSTICE AND
CoMPANY AFFAIRS

MR DEPUTY-SPEAKER. The
House will now take up discussion and
voting on Demands Nos. 69 and 70
relating to the Mimistry of Law,
Justice and Company Affairs, Hom.
Memberg present in the House who
desire to move their cut motions may
send slips to the Table within 15
minutes indicating the serial numbers
of the cut motions they would like to

move.

These two Demands, i.e., Demands
(Nos, 69 and 70, will be discussed till
8 p.m. As Hon. Members are a'ready
aware, guillotine will take place at 8
pm.

SHRI INDRAJIT GUPTA (Alipore):
Will there be a reply by the Minis-
ter?

MR. DEPUTY SPEAKER: It you
want the Minister to reply, some time
can be found before 8 p.m.

SHRI INDRAJIT GUPTA: Other-
wise, what is the use?

MR. DEPUTY.SPEAKER: Motion
moved:

“That the respective sums not
exceeding the gmounts on Revenue
Account shown in the fourth column
of the Order Paper be granted to
the President to complete the sums
necessary to defray the charges that
will come in course of paymaent
during the year ending the 31st day
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of March, 1977, in respeci of the
heads of demands entered in the
gecond column thereof against
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Demands Nos. 69 and 70 relating to
the Ministry of Law, Justice and
Company Aftairs.”

No. of

Am)u-t of Demand for
Demand Namne of Deomind Grent on account voted by

-

Amou t of Demard for
Grant ‘submitted to the

the house on 23-3-1976 vote of the house
(0 (2) [€)) (4
Revenue Capital Reve.u: Capital
Rs. Rs. Rs, Rs.
69, Ministry of L.w, Justice
and Company Affiirg . 3,65,54,000 s 18,27,70,000 .
75. Al a nstration of Justice §,41,000 27,06,000

SHRI SOMNATH CHATTERJEE
(Burdwan): It has been some years
since we discussed the Demands of
this Ministry,

From the point of view of the
common people in this country, the
record of this Ministry during 1975.76
has been a shattering experience.

15.15 hrs,
{SurT BHAGWAT JHA AzAD in the Chair]

This Ministry, from ils own pownt
of view, according to me, has made a
unique contribution, of subverting the
rule of law in this country, of closing
the doors of justice to the pecple and
of devaluing the judiciary itself and
strengthening the stronghold of mono-
poly capital and the private sector in
this country. The activities of this
Ministry have shown hesitancy and
acts of indecision in protecting and
furthering the rights of the people,
but it has been strident in its efforts
in taking away the peoples rights.

During the year under review, this
Ministry, according to us, has subs-
tantially assisted in polluting the
stream of justice by being a party to
the framing of various lawless laws
like the MISA Amendment Act, Elec-
tion Law Amendment Act and the
Constitution (39th Amendment) Act
and in denying justice to the people.
What we find today is how the Minis-
try of Law and Justice is trying teo

maintain the rule of law in this coun.
try or administration of justice in
this country.

In the context of the emergency,
the situation today in this country is
such that the very basis of the consti-
tutional sei-up has been rudely shaken.
The people have no fundamental
rights which they can exercise so long
as emergency continues. Fundamental
rights have become unenforceable as
the Directive Principles of the State
Policy are. 8o far as people are con-
cerned, now this Ministry has got the
unenviable distinction of instructing
the law officers to argue before the
highest court in this country that peo-
ple have no right of life nor any right
of personal liberty. That argument
has been accepted by the Supreme
Court by the majority of the judges
who constituted the bench as a result
of which all sections of people in this
country have come under the complete
mercy of the executive. So far as
workers, trade unions, students and
teachers are concerned, everybody has
come under the complete mercy of the
executive.

Today, we do not know, we are not
told how many people are detained
under MISA, how many people have
been dragged into this and those peo-
ple have been denied of any protec-
tion even if the detention is malz fide.
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I will give you a concrete example. A
Membar of this House, Mr. Noorul
Huda has been detained under MISA.
in his case, groynds of detention were
given. I had the opportunity of argu-
ing the habeas corpus case before the
Assam High Court, The Chief Justice
asked the Advocate-General in the
open court, “How do you support this
illegal detention?” He did not argue
on merit. He almost conceded that
it was an illegal detention. His only
point was that habeas corpus was not
maintainable in this country during
the emergency. The Chief Justice re-
served the judgment because the
matter was being argued pefore ' the
Supreme Court. Now, our Supreme
Court has decided that even mala fide
detention cannot be challenged before
a court of law. Even if the Police
say, “Because you are not giving bribe
to me, I shall arrest you", under MISA
even that type of detention orders
cannot be challenged in this country.
Even detention on a mistaken basis
cannot be challenged in this country.
How this Ministry bas ably assisted
the subversion of the rule of law in
this country.

1 feel it is tragic in this country
that even in Independent India, we do
not possess greater rights of personal
liberty and freedom, which we had
during the alien rule. In the name
of emergency because of the so.called
threat to the internal security of the
country, what was given to us even
during the alien rule is now being
denied supposedly for economic pros-
~erity, bringing about discipline in the
country, for running of trains and even
family planning. What is, therefore,
the right and remedy of the citizens
of this country? How long is this
state of affairs to continue?

I ghould have thought that this
Ministry would try to find out how
even in the case of Emergency to
protect the mintmum rights of the
people. Today, the ¥ight of sssocia-
tion is gone, the right of speech Is
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gone. 1 have no right even to .go
anybody and make a grievance of
Ihe way this Ministry
towards denuding the people of their

under a constitutional set-up,
Constitution itself can be wrecked.
When, I say, the Constitution is béing
wrecked because of the minimum
constitutional rights of the citizens of
this country, I am not speaking for
conferment of rights on black.mar-
keteers, profiteers and manipulators
of foreign exchange, If you want
special laws for them you have them
although, in principle, 1 am against
the Preventive Detention law.

What about the common people in
the country? Can anybody say that
the MISA is not being abused? 'Wh.v
don’t you tell us, how many
are detained under the MISA? Then,
we will be able to judge whether you
are misusing the draconian powers or
not. We do not know what is this
Ministry doing, If you go through the
Report of this Ministry, you will find
it is nothing but a catalogue of non-
descript and dubious achievements.
There is no indication of the policies
and programmes of this Ministry.
There 18 no indication how it seeks
to implement if it has any policy. In
this Report, just some figures have
been given here and there. It makes
such an un-exciting reading, a bering
reading.

We find, about a very important item
which is agitating the people’s mind,
no reference has been made in this
Report, that is, judicial reform.
Everybody, today, is talking about
judicial reform. We know of law's
delays; we know of arrears ol cases
in courts; we know that thers is 8
great demand for simplifiestion of
procedural laws. You will not
the slightest indication in t‘.lil Report
of so many pages that a
being applied in this ramet. how to
cure this malady and what steps are
being taken to get rid of law's
or bottle.necks in the ad

it



aitted. As to when it iy coming up
for discugsion and passing by this
House, we do not know. But signi-

as to how gome short term relief can
be given to the ordinary people in
this country.

I request the hon. Members to realise
that not very many people in this
country can afford to go to the courts
of law just for the sake of luxury.
There are litigations which rich people
indulge in to avoid their liabilities and
to fight among themselves to get con-
trol over the companies, vindictively
to take proceedings against them,
But by and large, the majority of the
people of this country, at least those
who go to the writ jurisdiction, do not
go to the courts for the sake of the
love of litigation. They go there to
get some gort of protection against the
repressive executive action or against
dismissal by private employers or for
asserting their right of protesting
against illega! retrenchment. What
are you trymng to do to help these
people? They constitute the highest
single block of lLitigants in the coun-
try. Don't make a blanket criticism
that only rich p&dple go to the courts
and try to get assistance.

I am, therefore, saying that this
Minstry's Repori does not indicate
what is intended to be done, whether
they have any policy or programme at
all in this regard. This House passed
the Thirty-Eighth and the Thirty-
Ninth Constitution Amendments for
which the credit has been claimed by
the Ministry under which the execu-
tive and some individuals in the coun-
try have been put abovelaw. Butnota
single law has been passed during
1975-78 which will help the ordinary
citiseng to approach the courts and
to get speedy justice in an inexpen-
sive manner. Not a =ingle legiglation
has been enacted; but when you hed
to give beidislative shield to somebody,
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you were very prompt in coming up
with it and doing it. Therefore, my
request to the Ministry is that instead
of joining in the chorus of blanket
criticism of the Judiclary in this
country and sometimes master-mind-
ing it, one should have expected con-
structive legislative action from this
Ministry which, I say, they have failed
to do abjectly.

There are several Departments of
this Ministry. One is the Legislative
Department. It hag been given the
change for framing schemes for pro-
viding legal aid to the poor. This has
become a matter of mere joke. When
the larger sections of the people in
this country are below the poverty
Line, when the ordinary and common
people are viclims of repression—
both Executive and private—no
scheme has till today been framed
for grant of legal aid to the poor. We
are saturated with promises and pro-
mises. Every time we put gquestions,
stock answers are given that they are
being considered and some scheme
will be evolved. Krishna Tyer Com-
mittee’'s report was  submitted as
early as in May 1973 but except that
it is gathering dust in the archives of
this Ministry, nothing has been done.
Exerciges are supposed to be going on,
for how long I don't know. In three
years they could not come up with a
scheme for providing legal aid to the

poor.

Now, for whom am I advocating
tmis legal aid? It is for persons who
are victims of wrongful dismissals,
persons who are denied of their trade
union rights, persons evicted from
land—the tillers of land and others—
Government employees who have lost
their jobs without an enquiry being
held, etc. What have you done for
these people. Under the Emergency,
you are exercising so many powers,
why don't you take steps for reducing
stamp duty for filling particular types
of cases like these? A dismissed
worker can hardly afford to pay stamp
duty. Not that this country has no
example in this respect: when the
Wanchoo Commission was set up in

o mm
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West Bengal, the Wesi Bengal Gov-
ernment did away with the require.
ment of paying stamp duty in cases of
defamation only. Because the Minis-
ters were afraid that charges will be
made against them before the Wan-
choo Commission, the stamp duty was
done away with only in cases of defa-
mation, just before the Wanchoo Com-
mission was to git. This is the way
you are thinking of giving relief. You
are anxious to give relief to your
Mimsters. ] don’t make any allega-
tions against them, but they had to
be shielded against charges of corrup-
tion and therefore you did away with
the requirement of paying stamp duty.
But you did not remove the stamp
duty for anything else. I know that
you stock answer will be that it is a
Btate matter. But in so many cases
you are giving advice to the States.
Advice almost in the nature of man-
dates Is being given from Delli, so
why don't you do that, for they are
all your own Chief Minister?

So, this minimum thing 18 not being
done. on the other hand, we are
seeing the ‘tamasha’ that is going on
all over the country. Officially spon-
sored Law Conferences are being held
ostensibly to discuss how to provide
legal mid to the poor, and the State
Governments are financing the Law
Conferences. As I said on the last
occasion (you may correct me if I am
wrong), Rs. 2 lakhs were given by the
Government of West Bengal for the
Law Conference to discuss provision
of legal aid to the poor, in Calcutta.
Again, I am told (I am always open
to correction because I have no per-
sonal knowledge) that Rs. 30,000 were
spent by the organisers only to provide
air fare to the participants and VIPs
who were to address the conference,
Delegates were provided with Lunches
and Tea at Raj Bhavan and Dinner at
Hotels ete. I don't mind their having
a nice time, but let them enjoy with
their own money. So, all these
things are going on  supposedly for
framing schemes for giving legal aid
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You don’t have people who will come
forward and support these unfortunate
persons who are to take recourse
law in times of difficulty, you have
schemes to help them and you
no set of lawyers as such to help
them—unless they are individually in-
terested,

gis

the people. Please
people for a ride indefinitely. If you
want to do it, tell the people, other.
wise say that they will have to fend
for themselves,

Another aspect of this Legislative
Department 18 about framing of laws
and publication of laws. They have
spoken very highly of their great
achievement in preparing and printing
the India Code. But it is 80 heavy
that nobody can use it. I am sure
Mr. Muhammad does not use it him-
self,

Apart from that, the greatest diffi-
culty of the ordinary lawyers 1n this
country 18 the non-availability of
cheaper editions of law. Even the
statutory laws are not available and
the rules and regulations framed
thereunder are not available to the
people. Many times laws are wviolat-
ed due to ignorance of them because
even practising lawyers do not get
copies of them., This is a matter
which needs immediate attention,

Another point is about the court of
justice. This is No. 3 serially m this
Report. But out of this whole Re-
port, only three ©pages have been
allotted to the Department of Justice.
I say that the allotment of only three
pages is quite in  keeping with the
present position of the Judiclary
which, day by day, is being degraded
and is becoming more and more im-
portant by  restraints—some Consil-
tutional, some legislative and some

. Today there iz no de-
nying the fact that it is the common
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impression of the people of this coun.
try that our Judiciary has become
subservient to the Executive, Start-
ing with the appointment ui medio.
cres on the Bench, non-confirmation
of Additional Judges after having
satisfactory discharged their duties
and functions—like Justice Agarwal of
the Delhi High Court and Justice
Lalit of the Bombay High Court—
there is no question about the way
they have discharged their functions
as Judges, but only becausz they
were found to be inconvenient, they
have not been confirmed; then, there
is supersession of Judges without any
reason and the making of Chief Jus-
tice.ship a matter of patronage of
the Executive, and by offering post-
retirement benefits to these Judges.
the Government has been able to
successfully interfere with and aflect
the independence of the Judiciary of
this country.

Today, the complaint of the common
people who have to go to the courts
to get relief is not that the Judges are
over-zealous to help them. The com-
plaint is that there is lack of a vigo-
roug excrcise of the judicial power of
the Judges. We are complaining of the
timidity and subservience of the
Judiciary when they are faced with
an Executive decision. It seems that
the Jud:ciary today 1s instilled wita
a sense of Executive infallillity,
that is the tragedy of this country.

The other day I wag reading the
Foreward of the Law Minister Mr.
Gokhlae (who is mnot here to-
day) in the Commemorative Edi-
tion of the Constitution of
India, 19873. He said that the faith
of the people of India in the Constitu-
tion is because of the fact that the
humblest people can go to courts of
law and get rid of any wrong or ille-
gal Executive order. So now the very
basis of the people’s faith in the Con-
stitution is being taken away by all
sorts of law. You are making the
Judiciary a more and more useless
method of getting relief for the ordi-
nary people of this country. There-
fore, as I said on an earlier occasiom,
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please leave the Executive and tne
Judiciary alone and lei them dis-
charge their duties accoraing to the
Constitutional mandates and law.

There is another very serious ques-
tion which has cropped up. Theie is
a strong rumour—I1 would request tie
hon. Minister to tell us if they have
decided on this—that a large number
of judges of the High Courts in this
country will be transierred from one
place to another. 1 would like to
know whether there is any basis for
this rumour and if so, how many
judges are going to be transferred
and what will be the criteria for
selecting the judges for transfer—
unless it will be by way of punish-
ment,

A large number of vacancies in the
High Courts are remaining unfilled
for a number of years. On the one
side you are complaining against the
arrears of cases which are not dispos-
ed of in Iligh Courts. But there are
a large number of vacancies remain-
ing unfilled and, surprisingly, not a
single word has been said in the re-
port as to how many  vacancies are
there. Why 1s it that this Govern-
ment cannot even fill up these vacan-
cies” In the Calcutta High Court.
six permanent vacancies are there and
nothing 18 being done to fill them up.
What then 1s the solution for reducing
the number of arrears of pending
cages? There is nothing mentioned
here. I am not holding a brief for the
judiciary. I find many shoricomings
in the judiciary, but I would certain-
ly, in the absence of a better alter-
native, try to sec that even the limi-
ted confidence that the people have
got in the present judicial set-up is
not shaken.

Coming to elections, not a gingle
word has been writteh in this report
as to what has happened to the Joint
Committee's report on election law.
It was almost a unanimous report of
all the political parties; the majarity
of the Members were Congressmen.
Mr. Gokhale was a party to this re.
port—the report on election law.
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Nothing has been said here as to what
has been done so far as this report is
concerned There seems to be no
proposal to bring about changes in
the election law We know how elec-
tions are being held in different parts
of the country, I do not want to go
into that because that 15 well known

So far as the Department of Com-
pany Affajrs 1y concerned, today a
very great responsibility i1s there on
the Company Law Board the func
tionary of the Central Government, in
carrying out the various provisions of
the Act I am prepared to give the
Company Law Board a further period
of trial They Thave given these
powers to the Company Law Board
after taking awav the powers from
the court The Company Law Board
may take fime to settle down in thewr
work It appears that they are doing
their duties  satisfactorily But I
would request the hon Minister to
see that Benches of the Company Law
Board are set up at difterent centres
in India and the constitution of ths
Board should be such as to inspire
the fullest confidence of the people,
not only people from the Executive
should be there as  assured by Mr
Gokhale 1n this  House during the
deliberations in the Select Committee
people with legal background should
be taken

With regard fo sole gelling agency,
the Reserve Bank s report of January
1976 says that payment of commission
to sole selling agents was made to the
extent of Rs 1008 crores in 1872-74
and there is no reduction Although
some ban has been put in respect of
some industries it should be seen
that 1t 15 more wvigorously exercised
and there 18 a greater check on the
selling agency agreements being san-
ctioned

Cost audit is wvery important I
would request the hon Minister to see
that cost audit 18 made mandatory
mn as meny ndustries and companies
as possible
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I find that there are arrears in &is-
posal of cases like prosecution, investl.
gation and inspection These wsre
matters whuch should be expedited.
I have not got the time to go mtp the
details, I would only gay thiz that
these are very important matters
which need to be looked into. In
MRTP functioning many things which
are desirable and which should have
been done have not been done

By and large, so far as thig Minis-
try 1s concerned, today our grievance
18 that it has failed to stand by the
people 1n maintaimng  their minimal
rights under the Congtitution Mr.
Kokhale has spoken 1n New York that
habeas corpus applications are still
maintainable We do not know. I
would request the hon Minister to
tell us whether Government 1s think-
ing of going to larger Bench of the
Supreme Cout so that this guestion
can be settled

‘With these words, I oppose the
Demands for Grants

SHRI RAMAVATAR SHASTRI
(Patna) I beg to move —

That the demand under the head
‘Ministry of Law Justice and Com~
pany Aflairs be reduced to Re 1"
[Absence of a defimite scheme to

give legal assistance to the poor
(15)]

‘That the demand under tbe head
Ministry of Law Justice and Com
pany Affars’ be reduced to Re 1™

Failure 1n taking action agaunst
those indulging in bungling to the tune
of lakhs of rupees by forming iske
companies (16)]

“That the demand under the head
‘Mimstry of Law Justice and Com-
pany Affairss be reduced by
Rs 100"

[Need to take into consideration the
thinking of judges while appointing
them (17)]

‘That the demand under the head
‘Ministry of Law, Justice and Com-

pany Affars be reduced by
Rs 100"
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{Need to appoint such judges who
have Yaith in democracy, socialism and
secularism (18)]

“That the demand under the head
‘Ministry of Law, Justice and Com.
pany Affairs' be reduced by Rs. 100.*

[Need to appoint more competent
fawyers for the poor at Government
expenses (13)] -~

“That the demand under the head
‘Ministry of Law, Justice and Com-
pany Affairs’ be reduced by Rs. 100.”

{Need for making
pensive (20)]

“That the demand under the heaa
‘Ministry of Law, Justice and Com.-
pany Affairs’ be reduced by Rs. 100.”

justice less ex.

[Failure to check corruption ram-
pant in the courts ot law (21)]

SHRI JAGANNATH RAO (Chat.
rapur): Mr. Chairman, Sir, my good
friend, Shri Somnath Chatterjee, while
speaking on the Demands for Grants
of the Law Minstry i1eferred to sub-
jects which really relate to the Minis.
try of Home Affairs. He said thal
this Mimstry 1s responsible for sub-
version of democracy and subversion
of Fundamental Rights relating to {ree-
dom and so on. I would like to sub-
mut that this Ministry 15 not an econo-
mic Ministry; 1t has no achievements
to boast of; it has only mentioned
the work it did; not that it has to get
compliments and bouquets of the
House. All the Acts that were draft-
ed by the Minstry and the wdvice
that they rendered and ther facts
have been mentioned in the Report.
As I said, it is not an economic Minis-
try, no achievements are there to be
proud of. Therefore, it will not be
<orrect to say that.

My friend also weni on voicing his
objection and opposition to MISA.
‘He spoke on the MISA amendment
Bil] and he expressed his views frank-

MISA is not a
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pleasant measure, it is a very unplea-
sant measure, but it had to be brought
in the circumstances that exist today.
Emergency had to be umposed by the
President because of the political and
economic  turmoil in the country,
Had no emergency been proclaimed,
we do not know, what would have
happened to the country? The oppo-
sition leaders had openly proclaumed
that they would paralyse the Govern-
ment and start nation-wide disobedi-
ence movement, Ip that case, what
would have happened to the country?
There would have been chaos and
anarchy in this country. Emergency,
therefore, had to be imposed. In the
present case, the emergency 18 becausa
of internal  distrurbances, the provi-
s10ns have to be more stringent and
more harsh. I said so earlier also.
When the emergency is because of
external threats, we know the enemy
and we know the borders where from
the attack could come, but where
the emergency is due to iniernal dis-
turbances, we do not know, who is a
friend and who 18 a foe. Therefore,
sirong measures have to be taken. It
is voiy unpleasant indeed; I do not
8’y that 1t 1s pleasant, bult we have to
put up with it in view of the jre-
vailing circumstances.

When the emergency is in force, the
President 18sues notification under
Articles 359 of the Constitution the
enforcement of the fundamental rights
are suspended, The latest Supreme
Court judgement has indicated that
when Articles 21 and 22 are suspend-
ed. no writ of habeas corpus can lie,
This is the state of affairs. Knowing
that full well, my friend is expressing
his views in this House. However, he
has the freedom to do so.

As I said, I only want to mention the
correct position. It is not correct to
say that this Ministry is responsible
for mny of these things like subversion
of democracy and all that. I justify
the imposition of emeregncy, 1 justify
the MISA amendment Bill which was
moved in January. Therefore, there ig
no question of subversion of demoore-
cy. Emergency should continue.
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[Shri Jagannath Rao]

Shri Somnath Chatterjee also spoke
about judicial reforms. I agree that
justice should be made less expeasive
and that speedier justice should be
available. The court fees, of course, lg
a major source of revenue to the Stale
Governments. I raised this subject
two years ago while speaking on the
Demands of this Ministry and I know,
the Law Minister wrote o the Chief
Ministers, but to no effect. The Chief
Ministers naturally did not agree.
May I now request the Law Minister
to request the Prime Minister to ad-
dress the Chief Ministers and I am
sure, they will agree? Whatever
revenue they will lose by reduction nf
court fee, they can make up by fresh
taxation on other items, but reduction
of court fee is very necessary.

Another thing that I would like te
submit is that the courts should be
decentralised. Let the courts be estab.
lished at Taluk headquarters at least,
if not at block level. Andhra Pradesh
has done that. Let the Munsif court
be established at all the Taluk head-
quarters and let them deal with the
eriminal cases also, so that this dicho-
tomy between rural and urban areas
would go and some lawyers would g0
and settle down in those areas and
Justice would become cheaper. It is
very expensive to bring a witness to a
city because the witnesses have to be
treated lavishly. It is difficult for a
client to do that I would request the
Law Minister to consider this.

This Ministry is also incharge of
Official Language Commission. It is a
pity that till today, the Constitution of
India hasg not been translated into all
the regional languages. From the Re-
port I find that only in some langu-
ages, it has been translated and for
some languages, partly the script has
come, The people should know what
the Constitution stands for. They
should know about the socio.economic
philosophy of the Constitution, what
the fundamenta] rights mean to them,
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and the scope of the Directive Princi-
ples. The smendments that we DPro.
pose to bring should also be translated
into the regional languages and we
shouly go to the block level to explain
the same to the people.

SHRI SOMNATH CHATTERJEE:
Before amendment or after?

SHRI JAGANNATH RAO: Qur party
has tet up a Committee. The Com-
mittee has drafted some amendments.
I am talking of those amendments.
This would enable us to go to the peo-
ple and thus make these democratic
institutions more participative than....
representative.

There are so0 many vacancies of
judges in the High Court which have
to be filled. These vacancies have
been lying vacant since long. I do
not know the difficulty of the Gov-
ernment in this regard. There are 49
or 50 vacancies. These should be
filled in quickly so that arrears do
not accumulate.

The judges of one High Court should
be transferred {o another High Court.
I do not agree with my friend....

SHRI SOMNATH CHATTERJEE: 1
said that there should be some criteria
unless it is for giving punishment.

SHR] JAGANNATH RAO: It ig not a
punishment. A judge of the Delhi
High Court has been posted as the
Chief Justice of the Orissa High Court.
Justice Ansari of the Delhi High Court
has been posteq as the Chief Justice of
J. & K. High Court. Likewise puisne
judges of one High Court should be
transferred to other High Courts. The
judges shoulq be transferred to other
States so that they should have a clear
mind. This would add to the efficiency
of the judicial administration,

Whatever amendments the Govern-
ment wants to bring in the Election
Law that should b prought forth well
in time before the election takes place
so that people know where they stand
and what the law is. \
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Thiy Ministry bas gained respectabl-
ity because it bag become a Ministry
of Justice and aleo Company Affairs
snd equally so its responsibility has
jnereased which it has to discharge.
Therefore, I would appeal to the Minis-
ter through you that this Ministry
should be more active, more dynamic
to see that things are done. For inst-
ance, Legal Aid to the Poor scheme has
not yet come out. It has not been fina.
lised. We have been talking about it
for years. Let it come in whatever
ghape you like. Something should
come out so that the people may
know wWhere they stand.

I would talk about the drafting of
the Bill. I should not be misunder-
stood when I say that the level of
drafting has come down not only at
the Central level but also at the State
level I do not entirely blame the
Ministry for the fali in the standard of
drafting. It may be that the concerned
Ministry may not be clear in its mind
as to what principle should be incor-
porated in the Bill and on what lines
it should be drafted or whatever it may
be. When the Bill is introduced, we
find every clause is amended by the
time we receive the Bill and we begin
to speak. Massive amendments are
carried out This should not happen.
I hope timely action will be taken by
the Government and also the sister
ministriec anq this Ministry will see
that the leve] of drafting goes up as
in the past go that nobody can say that
there is any lacuna in the Bills,

By and large there is not much of
criticism against the Minstry. But
what I have said. 1 said. I support the
demands of the Ministry,

MR. CHAIRMAN: Smi D. K
Panda.

Shri D. K. Panda roge—

8HRI DINESH CHANDRA GO-
SWAMI (Gauhati): Let me make a
Tequest. I have got a meeting of the
informal Consultative Committee, If
you agree and if you permit, I may
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speak before him. I think you will
have no objection.

MR. CHAIRMAN: Why do you say,.
it I permit you?

SHR] DINESH CHANDRA GO-
SWAMI: I do not want to encroach
upon his right.

MR. CHAIRMAN: There is no en-
croachment. You may speak. Shri:
D. K. Panda may speak afterwards,

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): I rise to suport
the Demands for Grants of the Minis-
try of Law and Justice. Mr, Som-
nath Chatterjee has raised a number
of points and 1 will not go into them
just now. From the beginning of this
session, he has been raising such
points and we have replied to them
times without number in this House.
If I join issue with him it will just
be repeating the earlier arguments
and time will not permit that. But
I will reiterate the arguments which
we have advanced in earlier cases
whenever such questiong were raised.
He has raised some important issues,
There js one subject of lega] aid to
the poor with which I have been very
much concerned. The task of the:
Law Ministry is not merely to for-
mulate laws for the country or to
bring in legislations to be passed, but
law i8 gn instrument of social change
and economic change. When they
make laws they shoulg also gee to
it that these are implemented faith-
tully, that a climate or atmosphere is
created in which laws are imple-
mented and that the beneflf of these
lawg goes to the common man for
whom these laws are really made. It
is not that Parliament or State Legis-
latures have not passegq laws. The
Parliament has passed laws; the State:
Legislatures have passed laws. They
have passed a number of laws. But
the point is, the benefit hms mot gone
to the common men. The fruits have
not reacheg the common man, There
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[Shri Dinesh Chandra Goaswami]

arg two main defects here which 1
would like fo point out. Number
one 18 lack of awareness and nume
:ber two is assertiveness on their part
They do not know what type of bene-
ficia] laws have been passed for them.
He does not take the benefits of such
laws. Even after the ushering in of
the 20 point programme of our res-
pected Prime Minister, a number of
laws have been passed on bonded
Jabour and rural indebtedness. A
survey was carried out which reveal-
ed that B0 per cent of villagers do
not know about these things. The
beneficial effects of such laws do not
go to the people to whom ‘hey mre
intended, Vesteq interests and other
interested persons exploit the situa-
tion and they look to their own in-
terests with the result that these
people suffer from their lack of as-
sertiveness. Even ;f they know the
law, they do not have the machinery
and the resources by which they can
fight or go to a court of law. There-
fore, what I suggest to the Ministry
of Law is this. Apart from ell the
wther legislative programmes, he
should bestow attention on legisla-
tion regarding legal aid to the poor.
It is unfortunate that these things
are debated times without number in
different forums Today the Climate
is very good. Mr Chatterjee com-
plaineg sbout lawyers' conference.
My experience is this. The legal
community has come forward Thcy
have assured us that they have got
all intentions to provide legal aid to
the poor. But it is not possible to
provide legal aid merely on volun-
tary basis in a vest country like ours
Today I know that Madhya Pradesh
Government has passed laws or exe-
cutive action, by which people earn-
ing less than a certain mmount can
get legal aid. West Bengal Govern-
ment has passed laws in the case of
Bcheduleq Castes and Scheduled
Tribes. But no uniform law napplica-
ble throughout The country has been
passed and it is timme that we pass
such a legislation. I therefore appeal
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in respect of criminal cases. As
practising lawyer, it is my experience
that whenever lawyers are engaged
for defanding such persons, thess
caseg go to inexperienced persons. For
effective implementation of this legal
ajd provision, they should associate
persons with experience, persong with
talent. If you leave things to volun-
tary organisations alone, these may
not work. Therefore, I would request
the Ministry of Law to go into these
matters and take effective stepg in
this regard.

There is another aspect to which
the Law Ministry with all ilg resour~
ces should apply its mind. That is
for having legal aid clinics in the law
college itself. In the medical col-
leges, today, before a student gets
his graduation in medicine, he has
to undergo some sort of a clinical
traiming. But, the law student, imme-
diately after passing goes to the
court and he damages in many cases
the interests of the clients. So, why
can't we have legal aid clinics in the
Law College itself? Here, under the
supervision of expert lawyers or tea-
chers, the people will be asked to
submit their compliants and the
students may give their opinions sub-
ject to correction by the persons who
may be in charge of them

Such legal aid clinics msre in vpera-
tion in the U.S., in Indonesia and
even in our peighbouTing country,
Ceylon Why cant at least the Law
Ministry take some initiative of
making a provision in the curricula?
This was of course a pojnt which war
referred to in the Report of WMr.
Justice Krishna Iver und, with your
permission, I want to draw the atten-
tion to certain paragraphs of this
report. He says:

ly channelised and co-
ordinated, the idealism and zeal of
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spthusistic youth in our law
schouls chn meet this new demands
and help transform our society to
desirable goals”.

In ancther paragraph he says:

“Lyperience elsewhere hasg clear-
ly shown that student participation
can contribute to legal serviceg only
it they are given responsible work
including appearances in Courts”,

1 feel a beginning should be made
in this girection. I also support the
cause that in the case of beneficiaries
of the 20-Point Programme, you must
do something in regard to the court
fees. The beneficigry of the 20-
Point Programme comeg from such
a strata of society as are not in a
position to pay the court fee. If you
make an exception in the case of
criminal cases the accused person is
not to pay the court fees in many
cases, obviously, the beneficiary is
also not in a position to pay the court
fees—why should the beneficiary of
the 20-Point Programme be in an in-
ferior position in this regard? There-
fore, jomething should be done in
this regard about the court fees.

Regarding law’s delay, the report is
silent. I®ok at the magnitude of
the pioblems, I do not have the
latest figures of 1078. But, even the
writ petitiong constitute an insigni-
ficant portion of the total number of
cases peridling in the entire country.
In 1814, the number was 79,404—cases
of wr.t which were pending—but in
1873, the number wag 70,088 while
the uundisposed of cases went up by
9,000 and the increase in 1876 will be
much more.

Look @t the number of cases that
ding in the wdmi-
to
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are pending. How can you expect the
land reforms measures to be success-
ful if 3 lakhs cases are pending. I
went to a particular district in Orissa
and tried to evaluate where the peo-
ple said that the number that Iis
shown in the reply given to an un-
starreg gquestion is one-sixth of the
total number which is still remain-
ing pending in our area. Therefore,
if Government gives its statisties, I
think they give the correct ones in
the House; for that region 6 lakhs
caseg gre pending. Obviously, some-
thing should be done in this regard
also.

Once again we do not have statistics
for Andhra and Gujarat. Therefore,
the Law Ministry must assist and the
adminigtration must also fill up the
posts of judges in high courts and &
most concerted effort should be made
to improve the subordinate judiciary.
In emergency, you have got the right
to give directions to the States. You
must obviously give direction for in-
creasing the number of subordinate
judiciaries and improve their condi~-
tions because psychologically and phy-
sically and because of strains, when a
person undertakes to appear day after
day for a case, this is a colossal waste
of social work which we never try
to take into account. If you take into
account the colossal gocial waste. then
you will ind that there should be an
increase in the number and more
amenities to the subordinate judiciary
which will definitely be of great im-
portancé to the development of the
entire legal system in the country,

In this context, why can't we simpl-
fy the laws? For example we have
seen that even the judgment of courts
are such because of the complicated
laws. For example take the Industrial
Disputes Act. The definition of the
industry has always been the most
complicateg factor. Why not Parlia-
ment do something regarding this?
One of the difficuities in the present
Jega] system from which we suffer
i{s that Parliament makes the laws.
The grealest myth of the ¢entury is
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[Shri Dinesh Chandra Goswami]

this. “‘he executive brings a law be-
-fore tl.e House which we discuss, We
find that here when the executive
brings the law before us, it makes it
ag a prestige question and they will
'not even permit any change either in
‘‘the’ o ‘@',

16.00 bhrs.

Then it goes to the court and the
court interprets it and in interpret-
-ing such a law the court will hear
argument for 50 days, 51 days or 52
days. [t will take into account every-
thing but they cannot take into ac-
count vne thing, namely, the debates
+of the Parliament and the Assemblies
“because the Anglo-Saxon jurisprudence
says that the debates of the Paifa-
ment und the Assemblies should not
weigh in the minds of the courts.
“They will go round the whole world
"but will never discuss what the Law
Minister or the Members said. Can
-we not today bring g Law of Inter-
pretation and make 1t clear to the
courts that the prime factor which
should determine cases of interpreta-
tion iy the debate that took place
in the Parliament itself? I have not
made this suggestion. This sugges-
tion hag come from a very hon’ble
judge of the Supreme Court itself.
He said, “Why not the Parliament
make a law?” I asked him. ‘Why
«<don’t you interpret in such a manner?”
‘He sald that the Law of Precedents
stood in his way. There is a Law
+0f Precedents of 1950 or 1851 where
it says—following the Ang o-Saxon
Jurisprudence—that you cannot look
into it. I feel that the Law of Inter-
pretation should again say that the
"Law of Precedents should be
done away with. The condi-
tion of thig country =as it
.stood in 19048 or 1950 has changed.
*Our atlitudes have changed. Our em-
-phasis have changed. In 1950 when
-the Constitution was framed, socialist
economics was not a part of the
“Constitution machinery. Why can’t
-we not change the entire approach?
"] feel that the time has come when
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the Law Minwter has to think of the
change in the entire approach. We
have followed the Anglo-Saxon jurls-
prudence up till now. What is the
basic philosophy of Anglo-Saxon juris-
prudence? The Anglo-Saxon juris-
prudence philosophy is to fight for
the rights of certain individuals. The
greatest thing that the Anglo-Saxon
jurisprudence ks about is the
Magna Carta. What is Mugna Carta?
Magna Carta is the acquisition of
rights by a handful of people coming
from the affluent sections in the name
of the people, and we have followed
it al] throughout A Handful num=-
ber of people, that is, Magna Carta.
Even after Magna Carta the people
really dig not get any benefit In a
country like England where they had
all the resources from the colonies
they could afford such a type of con-
cept but in a developing country like
ourg where State activities are be-
coming more embtracing everyday—
where individual righfs mugt become
subordinate fo~community good—can
the philosophy of Anglo-Saxon juris-
prudenc~ stand the test of the present
time? This is the vita) question wnich
is leading ug to all sorts of changes
either in the Constizution cr in other
laws but we have never tried to
tackle the philosophy of this entire
approach Have we ever discussed
whether Ang!o-Saxon  philosophy
which is prevailing in (he drafting of
the laws or which is prevailng in
the interpretation of the laws....

SHRI B V. NAIK (Kanara): Are
you for King John?

SHRI DINESH CHANDRA GO-
SWAMI: Please don't interrupt. Try
to read the history of England and
see whether ths benefits went to the
common man and the sons of the soll
or the benefits were confined t> a
handful persons. At that particular
time it might have been a great
achievement in the days of Monarchy
but whether in the days of Democracy
that particular ncquisition of right by
a handful of persons can remain ou!
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phiosophy of lLle is the basic ques-
tion which we must address ourselves
to. Toduy with the State activities
being all-embracing—whatever we
may talk about rule of law—if we
cannot bring up the standard of living
of the people below the poverty line,
they will try to get redress not
‘through the rule of law but through
extra-constitutional methods,

In such arcumstances, individual
‘yights must be subordinate to comrau-
‘nmsty good. ¢ you approach the whole
question in this light. Mr. Somnath
+Chatterjee will himself find that there
are lots of laws in the arguments
which we hnava: developed,

I do not want to go into the ques-
tion of constitutional amendments be-
~cause I have been associated with the
“Committee which is discussing it. But
T have one point to make and that 1s
‘that any constitutional amendment
must assert the right of Parliament
as the supreme authority to amend
any part of the Constitution, No
“basic structure philosophy can come
in the way,

1 will conclude by quoting a para-
wraph from what Jawaharlar Nehru
=said while this question came in an
Jdndirect way. He said:

“A free India will see the burst-
ing forth of the mighty emergy of
a mighty nation. WHat it will do
and what it will not, I do not know;
but I do know that it will not con-
sent o be bound down by anything.
Some people imagine that what we
<do now may not be touched for 10
Years or 20 years....I should like
-the House to consider that we are
on the eve of revolutionary changes,
revolutionary in every sense of the
‘word because when the spirit of a
nation breaks its bends, it func-
tions in peculiar ways and it should
dunction in sirange ways. It may
be that the Coastitution this House
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may frame may not satisty a free
India. The House cannot bind
down the next generation or the
people who will duly succeed us in
this task”

These were prophetic words. I con-
clude by quoting what Thomas Paine
said:

“There never did, there never will
and there never can exist a Parlia-
ment or any description of men or
any generation of men in any coun-
try possessed of the right of the
power of binding posterity to the
end of the time.,. The vanity and
presumption of governing beyond
the grave is the most ridiculous and
insolent of all tyrannies”.

With these words, I support the

Demands,

SHRI D. K. PANDA (Bhanjanagar):
Having gone through this Report, I
find in certain casesg that there is a
Yig gap between practice and policy.
In 1974 certain declarations were made
by Shri Gokhale, It was said that
Government would bring forward cer-
tain comprehensive laws and bring
about a certain orientation in the
entire legal system, because the law
should serve the people, Ev:ryone of
us is saying that here. So mere
speeches, declarations or professions
will not dn.

I would like to say certain things so
far as the Indian Law Institute is con-
cerned. I would like to know how
far the money that has been allotted
to it has been usefully spent. An
annual grant of Rs. 6 lakhs is made to
this Indian Law Institute. I would
like to know what i8 the specific con-
tribution it has made durine the last
18 years of its functioning, Absolutely
nothing.

SHRI M, C. DAGA (Pali): Absolufe~
1y nothing?
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SHRI D. K. PANDA: On the other
kand, they have been inviting visiting
professors mostly from the USA and
UK, On what have they been speak-
ing? They deliver speeches and lec-
tureg on our own system, They have
also brought out certain articles which
were published in the Journal of the
Institute. One article was by Black
Shield. It is common kncwledge how
it has influenced the judgment in the
QGolaknath case, This money has “een
misspent so far as the Law Institute
is concerned,

16.09 hrs

[SuR1 P PARTHASARATHY in the Chair]

It hag been declared times without
number in this House that we ghould
develop and should have a growth of
our national jurisprudence. To what
extent have we done s0? Can you say
that there is at least a statement of
Indian laws? Based really upon our
Indian fraditions, have we really been
able to build up our own national
jurisprudence? Absoluiely nothing, In
that direction no effort has been made
g0 far. Money has been allotted for a
specific purpose it should be used for
that purpose; not otherwise. Till today
what has been done? I can say that
it has become a den of reactionaries;
1 demand that the money should not
be wasted; it must be spent properly.

Secondly, the present director was
the person who opposed the 25th con-
stitutional amendment; the continues
to be director, He is for the preser-
vation of the right to property. He
has himself amassed much wealth
and so definitely his approach will be
like that, If such persons head this
institution nothing will come out of
it: rather it will go against our
mational interest.

The All India Bar Council is a
statutory Boly under the Advocates
Act. Itg chairman is one Jethmalan{
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who is a Bombay lawyer. What ia
g0ing on in the meetings there? The
Attorney General and the Solicitor-
Genera] are not gttending the meetings
for reasons best known to themselves;
they may be good reasons or not. As
a result all those reactionaries who gre
spreading reactionary ideas take ad-
vantage of the situation and they cone
trol and guide the entire bar associn-
tion against the spirit of programmes,
against the law of the land, against
anything progressive. We should take
care to see that the ex-officio members
like the attorney.general and others
participate in their affairs. There is
no chance of their being elected; they
are also not participating, so others
take advantage.

With regard to labour cases, I want
to cite one example. Whatever law is
there, it should serve the twenty point
programme during the emergency: it
should serve the weaker seciions of
our peovle. There was a labour case.
Gorakhpur jute mill case, Mahabir jute
mill versus the directors. A petition
was filed in 1858 before the High
Court, as the government refused to
refer the case to the tribunal In 1963
the petition wag allowed by the single
judge and the management filed an
appeal against the single judge order;
that was disposed of after nine years
in 1972 and the government made a
reference in 1973 and in July 1975, the
management filed an appeal in the
supreme court. After a lapse of 17-18
years, the case wag disposed of. What
is the fote of 800 dismissed workers?
Because the very order was granted by
the High Court, that the government
should have referred the matter, to
that extent that order was confined
and actually the government had re-
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vwelare the Court. So, this Is the
remedy for the workere. Then, simi-
larly there are so many other cases.
I do not want to cite all those cases
here. It is one of the classical ex-
emples. I will quote what the judge
bas sald in his judgement: “by the
time It has heard 17 years have passed
when the impugned order refusing to
make reference was pasged and 800
workers were dismissed.” Now these
800 workers were already 17 years old.
The Government took three years
time to refer this matter. I do not
know whether they will refer the
matter or nol. But what I want lo tell
you is thig that as far as these matters
are concerned, there should be speedy
disposal and Government should not
unnecessarily delay referring these
matters to the Court. In the case of
public undertakings, we have found
that the management is becoming more
zealous to continue the matter in the
Supreme Court in the form of writ
petitions and it is said that hundreds
of writ petitions are being filed in the
Supreme Courl. It is not so. There-
fore, what I want to say is. as far as
these matters are concerned, the Gov-
ernment should take a very reasonahle
and progressive attitude {owards the
grant of relief to *the weaker sections
of the society on the spot. In many
cases, from my own experience, 1
know that in a dispute over a small
land, Government took 8 or 10 years.
Then the matter was referred to some
olher Court and then to the Civil Court
and finally it reached the Supreme
Court. They had taken 20 years to
decide about this small piece of five
acres of land. So, if you really want
a comprehensive change in our legal
system, you should see that it serves
the people because it will really attach
great importance when the interests of
the wenker sections of the society like
peasants, landlesg agricultural workers,
ete, are safeguarded. The Government
is unnecessarily delaying these matters
and there should be a total change in
this respect also. Sometimes they
themasalves take the initiative and take
these matfers in ths form of the writ
petitions before the Supreme Court.

705 1LS.—8
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Now, in regard to cost audit, I would
like to tell you one thing. At the time
when the Company Law Amendment
was considered, we had received many
petitions from Bombay and from other
industrial centres demanding cost audit
of all the comparifes. If this is done,
1t will reveal the real cost of produc-
tion of various articles manufactured
by the big companies, We will also he
knowing what is the price of raw
materials that they have paid and this
will expose the big companies. So, at
least as far as the bYig companies gre
concerned, cost audit should be made
applicable. In the report, here and
there, it has been mentioned about 43
companies and 73 companiez. But we
do not know what is the achievement
The Company Amendment Act. has
been passed after the Emergency and
we have all given our consent to the
amendment. We made a suggestion.
at that time, that cost audit of these
companies should be made compulsory,
because most of these companles are
making huge profits and we do not
know what their profits are.

Against the Birla houses, an enguiry
was going on since 1867. This enquiry
is now in a stand-still position. Why”
Just because one of the Birla com-
panies, not all, has gone to the Calcutta
High Court and obtained a blankel
stay order! What has the governmeni
done to get the stay vacated? I want
a specific answer.

About the Jiaji Rao Cotton Mills, for
inspection there was an order made
under section 237B of the Companies
Act. That order was auashed by the
High Court. Government filed an
appeal in the Supreme Court. More
than five years have elapsed. On some
ground or the other, they file a peti-
tion, consult the lawyer of the other
party and with this common under-
standing, thé case is being adjourned.
This delay is going to help only those
monopolisis againsf whom we have
started certain investigation and en-
quiry. The whole purpose of the in-
vestigation will be defeated hecause of
the delay.
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In many cases, the court has opined
that the government should be cir-
cumspect in filing appeals in respect
of service matters. Certain cases are
being filed relating to conditions of
service, promotion, etc. Unless it is
very serious, the government should
not go on filing writ petitions, as they
are doing now. I have got go many
examples.

The cases are oiling up in the mofus-
gil courts because the High Courts are
not paying due attention 1o those
mofussil courts. This should be done
and the number of cases pending in
mofussil courts should be reduced.

About legal aid to the poor, there
was so much discussion. We roused
the aspirations of the weaker sections
that we are going to give a tongue to
the tongueless and the dumb millions
can now raise their voices in the
courts and get justice, But what ex-
actly has been done in this regard?
In 1947 in Bombay this on of concept
wag born and some steps were taken.
Last time also assurances were given
in this House that a comprehensive
Legal Aid Bill would be brought. Why
has it not been worked out yet? In
answer {o one of my questions, it has
heen said, “We have sent the recom-
mendations of the Krishna Iver Com-
mittee to the Orissa Government.”
That committee was formed after tak-
ing into consideration all our past ex-
periences. 1 want to know what
specific steps have been taken 1o see
that legal nid freely flows to the needy
persons.

SHRI B. V., NAIK (Kanarn): Mr.
Chairman, Sir, I Yriefly support all nur
previous friends who have spoken on
the guestion of legal aid. I also request
the Minister of Justice and Law to
keep on looking at our Constitution
swhich needs a lock. For example. take
the list of subjects that have been
incorporafed, I saw to my surprise that
the Union List provides for fishing and
fisheries beyond territorial waters. 57
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items in the listed subjects fall within
the Union List, 1e, the Central List,
ws see that fisheries as per Entry 21
fallg in the State List. In other words,
it takeg us to a sort of a legal absur-
dity whereunder the State Covernment
is responsible for fishing upto a dis-
tance of 12 miles from the shore and
thereafier immediately the Central
jurisdiction comes into operation. 1 do
not know whether it is in the concept
of the Government or anybody elsé to
have a fence somewhere and say that
you take care of this and all Central
laws are applicable here and the rest
will be taken care of by the Stafes.
This i3 an ideal field in which the
Concurrent List can come into opera-
{ion. The result of this is that there
have been lol of complcations in this
ever growing industry, namely, fisher-
ies in our country, What I am draw-
ing at is that the Union Ministry for
Law which ought to work as a watch-
dog aboul the operation of our Consti-
tution, should remove these imbalances
which have developed.

The corner-stone of our entire eco-
nomic development and programme hsas
been our mixed economy. When the
late-lamented Pandit Nehru thought of
mixed economy, he did have ga far
reaching vision. Put his concept of
mixed economy. whereunder now comes
the private and the public sectors
including the joint sector which he had
envisaged in the vear 1856 was not
some sort of a mixed bag. I substan-
tiate my statement in this behalf.
What happened when our public sector
executives met here in New Delhi, only
Last month? They came 1o & cate-
gorical conclusion that:

“The two-day convention of public
gector enterprises has called on the
Government to amend sections of the
Companies Act which were not at
all appropriate for the public sector.

The Act is desitned primarily for
private sector companies, It i{g ridi-
culoug that some appointments ap-
proved by the Union Cabinet have
fo he once again sent for clearsnce
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velevance for public sector units
where the President is virtually the
only shareholder.”

If we look at the comparative
strength of our public and private
sector companies in our couniry, we
find that the Government companies
numbering in all 805 have a paid-up
capital of Rs 5062 croreg whereas the
private sector companies numbering
about 42611 have a paid-up capital of
Rs. 2675 crores. It is something like
giving some powers to the tail and the
tail is wagging the dog. Now, after
Nehru's mixed economy concept and
after the public sector have been in
operation in this country for the last
23 to 30 years, 'what are the Ministry
of Company Law doing to formulate
a legislation for administering our
public scctor companies which have
found a place of pride particularly
after the Emergency. Will you, there-
fore, come forward with a place of
legislation to help us run our puhlic
sector companieg better and to facili-
iate the management there? Time and
again, we raised this In the Consulta-
{ive Committee,

For example, in aeronautics and
many other public secior rompanies,
the workers' participation has 1o be
made more meaningful. Do you call
for general body meetings?” No The
President ig the sole shareholder.
How do you make the workers parti-
oipate in the day-to.day, micro, major
and medium decisions? There iz no
institutional or statutory framework to
give meaning and purpose to the views
that this House expresses from time
to time. Will the Ministry or Depart-
ment of Company Affairs kindly wake
up, even though it is too late, and
come forward with g distinct plece of
legislation, rather than take all the
credit, in the administrative report, for
forming thig law and that?

The Department of company law is
lo-day administering some other legis-
lations also. But when we go through
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the functioning of the Depariment of
Company Aflairs, we find that it is
supposed to administer the law per-
taining to chartered accountants—ag
mentioned by my friend Mr. D. K
Panda—and cost accountants—not of
cost accounts because it ig the latest
addition—I mean chartered account-
ants which is a profession born and
brought up in the banis, capitalist,
retrograde system of our economy.
You are now putting the same people
in charge, for the purpose of adminis.
tering our public sector concerns which
ave supposed to be the citadelg pf the
socialist pattern of economy. This
means that we have for too long been
unaware of it, The guestion of natlon-
alizatlon of our servite is important:
and with {wo times Rs, 500 crores of
subscribed share capital resting in the
public sector, much of the income of
our chartered accountants comes from
the revenue of public sector companies
The concept of commercial audit and
of CAG's contro] of these public sector
companies is a nominal one: it posi-
audit If you want to bring down the
cost of inventories, want better utiliza-
tion and make full use of the Emer-
gency for the purpose of building
public secior, you have to have a
public cadre. The public sector ran
finance this cadre and it can be built
up on the basis of available talent
Those who are good can be paid ade-
quately Their income will not fall
down Therefore, I think that of all
the departments in this Ministry, it is
the Department of Company Affairs
which must wake up, and wake up a
bit too soon. Thank you

SHRI INDRAJIT GUPTA (Aliporé)-
1 am glad that we have at least suc-
ceeded this year in having a very briet
discussion on this Ministry’s perform-
ance In most other years, it has been
the victim of the guillotine. There is
really no time to develop one's ex-
amination in detail

This Ministry is in a way in a very
fortunate position; because it is & com-
posite Ministry ie. the Ministry of
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Law as well as the Minisiry of Com-
Pany Affairs. Therefore, within the
aegis of one Ministry, they are in a
position to coordinate their activities
and work in a way which is perhaps
denied to many other economic Minis-
tries. In the handling of company
affairs, in the administering of the
Compuny Law and in the functioning
of the Company Law Board, if they
find thal they are coming up against
certain obstacleg in the law itself--
which do not permit them to do certain
things which they would like to do—
then it is within the competence of this
Ministry to initiate suchh amendments
in the law, as would facilitate a better
and a more efficient administration of
the Company Law itself.

I regret to say that the general
impression which has been created in
ihe country, and quite rightly in my
opinion, is that the Company Law
Administration and the Company Law
Board, instead of functioning as effec-
tive watchdogs of public interest, have
really been, I should say, succumbing
to the pressure of the big monopoly
houses and big business in this coun-
try. The only people I find who have
o good word for the Company Law
Board are the captains of industry!
They are the people who seem to be
very much satisfied with the way that
the Company Law Board functions, or
does not function. Everybody else,
that is to say, ordinary shareholders of
rublic companies, workers and other
people are thoroughly  dissatisfled
with it.

You will find from this Report—
while I do not want to say anything
about this Report itself, I cannot help
saying that this kind of a Report is
an insult to the intelligence of Mem-
bers of Parliament—it has been ad-
mitted at page 84 that the inspection
reports which the Department has
collected of the 20 larger industrial
houses have reveagled ‘“several lapses
on the part of the companies in com=-
plying with the various provislons of
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the Act. They have also revealed
malpractices, diversion of company
funds and cases of mismanagemept”.
This, I should say, is just a very brief
and passing reference to the actual
state of affairs that is going on,

You will find even in this limited
Report a sort of confession of frustra-
tion. An examination of the pages of
this Reporti reveals their confession of
frustration, their inability to get round
the various obstacles which are being
created by the vested interests, by the
monopoly houses, by the big business
interests against their affairs being
properly probed, controlled and regul-
ated.

If you make a reference to page 79,
sole selling and sole buying agency
agreements, there also you will find
that a large number of applications
have come. But, apparently, the
Company Law Boarqd has no alterna-
tive but to postpone a detailed con-
sideration of these matters, it is said
here. In the meantime, pending de-
tailed consideration, they have ap-
parently no other alternative but to
give interim permission to these peo-
ple to carry on the sole selling and
buying agency agreement.

Similarly, under the MRTP Act,
orders were passed agalnst certain
companies, foreign monopolies, for
certain manipulations, malpractices,
but they moved the High Courts with
writ petitions and get stay orders and,
therefore, the whole thing is held up.
The same thing is happening with
regard to investigations under this
Act,

So, what I want to say is that we
find such things happening in the
country on a large scale. For example,
if I may mention one or two things,
for a layman it is difieult to under-
stand what the Company Law Ad-
ministration is doing in matters like
the case of Jaipur Udyog, the lnmﬂ
cement manufacturing company
this country, in fact, in the whole of
Asla, run by the glant Mr, Alok Jain
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personally in this case, which was
allowed to remain clossd for over one
and a half years, with no accounting
of funds, nobody knows where the
diversion of funds has taken place, the
whole tuctory is almost facing ruin
and yet no action is taken. What
investigation have you carried out and
what actlon have you taken against
the defaulting, erring owner-employer?
I do not kmow, I am told that the
Government is anxiously trying to see
how it can be provided with new loans
and additional funds to get the factory
started. It is good that the factory
is being started, because the workers
are starving. But what about the sins
committed by these people? You have
allowed those people, who control this
big industrial house, in which crores
of rupees have been invested, to
function in such a way that they have
brought this factory to the verge of
ruin.

Then, take Bird & Company, one of
the biggest well-established business
houses, dating from the days of the
British. In the case of that Company,
one of the leading Directors has been
trying hard to corner a larger number
of shares and so on so, that he be-
comes a person who virtually is con-
trolling the entire concern. Is it not
a fact that raids were carried out a
vear ago, extensive raids by the en-
forcement authorities, by the income-
tax authorities, on his various houses,
hecause he has more than one house,
and a large amount of unaccounted
wealth was found, a good amount of
jewellerv, supposed to helong to his
wife and so on, a lot of shares trans-
actions Ip shares and manioulation of
shares, which could noi be accounted
for?

Such people are permitted {o con-
tinye as directors of such important
concerns. Does the Company Law
come in the way? The Company Law
saygs that a person cannot be dis-
qualified from being a director unless
he is convicted. If that is so, it is for
the Ministry to come forward and say
that the law must be amended. A
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person, against whom so many cases
are pending in which CBI enquiries
are going on and s0 much unaccounted
money is found, is allowed to continue
as a director in a big establishment
like this.

Similarly, reference has been made
to Birlas and so many others. There.
fore, what I want to say is that the
Company Law Board and the Company
Law Administration, in my opinioa,
have totally failed to perform the
public service for which they have
been set up and for which the people
look up to them,

I am really surprised how Mr. Som-
nath Chatterjee, of all people, seemed
to be rather satisfied with the per-
formance of this Company Law Boarc.
On the contrary, I would give a
warning that, in keeping with the
general mood and the temper of the
country ioday, which is generally
against this whole mismanagement,
maladministration, corruption and
irregular business practices of these
big monopoly and business houses, it
is high time that the Company Law
Board and the Company Law Adminis-
tration generally, and this Ministry,
took up this challenge. If they want
the law to be further amended so as
to help them, it is up to them because
it is the same Ministry, it is one com-
posite Ministry, and they can easily
identify where the bottlenecks and
hurdles are. Come forward with your
suggestions or amendments, but do
not allow these people to run riot like
this. They are not at all worried
about your Company Law Board. I find
in Calcutta so many of these big busi-
ness house people openly ridiculing
and joking about your Company Law
Board. They say: “We know how
much power they have, they will not
be able to do anything.” In this defiant
mood they are going ahead. Therefore
I would say that really the Ministry
is on test. It is for them to satisfy
the country that they are really acting
as the watchdog of the public in this
matter, which I reslly think they have
failed to do.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I am very grateful
to Mr, Gupta, Mr. Naik and other hon.
Members for speaking specifically on
some of the subjects that I am dealing
with in the Department of Company
Affairs. I would like to confine my
comments to them in the short time at
my disposal.

like to make it clear that the Minis-
iry's role is to see that the monopoly
houses and other big business interests
do not function against the public
interest, and that is why this Ministry
njtiated the MRTP Act and also the
very far.reaching amendments of the
Company Law last year. As a conse-
quence, before and after this legisla-
tion there were representations from
the big business houses, Federations
of employers and manufacturers
against these amendments. But I would
own the fact that this Ministry has
been trying to work within the ambit
of the policy laid down for the de-
velopment of the country. While it is
no part of this Ministry’s work to
encourage the work of the other sec-
tors outside the company sector,
Government have taken keen interest
in the development of the co-opera-
{ive, small scale and medium sectors
as also the public sector. All these
sectors are developing fast, but as
Shri Nalk pointed out, the growth of
the public sector in the last few years
has been phenomenal. We have given
the figures of the growth of the public
sector in the last few years. It far
exceeds the growth of the private
sector, but Government has a responsi-
bility to see that the country is de-
veloped, that the production machinery
goes on and that the targets are
achieved. It is in this context that
the Government had to allow the ex-
pangion of the private sector in cer-
tain cases where it was necessary in
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While doing this, Government has
taken care to see that these houges
dilufe their control, and the companies
do not remain closely held. So, the
equity control has to be diluted, That
iz made a condition in every case
where the equity control is more than
40 per cent. If it is a foreign com-
pany, the dilution formula is impoged.

conditions. The convertibility clause
is imposed. As far as loan from
financial institutions is cdncerned, if
necessary, it could be converted into
equity. We have been imposing them
whenever clearance is made. We have
recommended to the Government, to
the Cabinet for increasing participa-
tion for public financial Institutions.
All this has been done. Sometimes,
it has been specifically made a condi-
tion in the letter of intent and the
licence that the public financial in-
stitutions will share to the extent of
20—~30 per cent, because the whole
purpose is not to hurt the development
process, but, at the same time, to
loosen the control of the big business
houses over the corporate sector, and
glso to strengthen the public financial
institutions.

If I had the time, I would have given
the figures how public financlal insti-
tutions today have come into dominant
equity participation In most of the
big companies. ....(Interruptions).



SHRI BEDABRATA BARUA: I am
net administering the provident fund.
What I said was that if there is any
provident fund arrear, Government
will not like the loan to be given to
the Directors; Government will not
approve the sanction. When I say
that Government has assured it, it
means it will be implemented., There
is no question of its not being imple-
mented. It has to be done case by
case; it cannot be done only when the
cases come before us,

As far as the inspection of the 20
houses is concerned, we have been
taking up the inspection, and as =a
policy, Government has sald that as
far as possible, it will be implemented.

Mr, Gupta and Mr. Somnath Chatter-
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than a crore; they do not have sole
selling agencies.

So, the point is that under the pro-
visions of the MRTP Act, the Mono-
poly Commisgion is looking Into the
restrictive practices. I am not saying
that we have achieved success. We
are trying to bring down the sales
expenses of the companies.

There are other matters which were
raised by Mr. Panda. About amend-
ments, he asked, what are the achieve-
ments. I have already said that these
amendments have made a lot of im-
Ppression on the companies system. It
is not that they have taken very
kindly to these amendments. We do
not want to be a sort of bull in a
China shop. We do not want to dis-
turb the whole structure so that it
does not become either public sector
or private sector company but it stops
functioning. At the same time, we
would like to regulate it and these
regulatory provisions have come into
effect. I£ I am to give my opinion, the
fact is that about the former manag-
ing agencies, in respect of relations of
directors, every application is under
study and there has been a great check
on the entire system.

Regarding the audit provisions we
have amended the Act. At mt_m
of course, it was only a question bet-
ween auditors and the companies.
About the cost audit, it is compulsory
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About the public sector, it is true,

ment of India may be the only share-
holder @n this situation, what we
have done is that we have tried to
make a number of concessions so that
some of the formal clearances which
are required in respect of the publie
sector conupanies may not be insisted
upon. Regarding the Managing-
Director, once the administrative
Ministry approves it, automatically,
the approval is given. Also, regard.
ing managerial remuneration. inter-
corporate loans and several other
things, we have given a lot of relaxa-
tions.

1 do admit that there is some think-
Ing in the country amongsi the opublic
sector executives also—several of them
have told me—that we sghould have a
separate legislation for the public
sector enterprises. Some hon. Mem-
bers suggested that there should he a

that legisistion,
assure the House that
of functioning the
Department is {0 ses to
public sector matters are
No matter is delayed. I
pect of this mater, in
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it is either rejected or approwed. But
the delay 48 not there, uniess - of

%

course, there are matters

we want to investimete -or inspect snd
lock into those Abings.

About the monepaly houses also,
they have -saild about the Coes -Osla,

Cadbury and Colgate. Under Seotion
31 of the MRTP Act, the Investiga-
tion onders were made. But they were
stayed by the courts. Thesé are 4he
facts. ...

SHRI INDRAJIT GUPTA: If they
are stayed by the courts, what is the
Company Law Department doing
about it?

SHRI BEDABRATA BARUA: It is
not that we are not doing anything
We are taking steps to vacate the
stay orders. At the same time, we
are contemplating what is to be dene
in such peculiar situations.

I am extremely thankful to hon.
Members for making all these sugges-
tions. I do not have enough time to
go into all these details, regarding
Benches and all that. Mr. Somnath
Chatterjee mentioned about the Com-
pany Law Board Benches and all that.
About arrears, I have slready replied
to that I again thank the hon.
Members....

SHRI INDRAJIT GUPTA: The direc-
tors are allowed to continue in spite
of those cases pending against them.

Is there no way of doing amything
about it until those cases are dlFpos
ed of? Should they 'be permitted {0
continue as Direetors?
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SHRI BEDABRATA BARUA: So
fur as the Diresfors are comcerned, if

there

not to approve the appoint.
ment. The Amendment has given us
more powers than what we had pre-
Whenever such cases arise,
we try to have a quick inspection and
give them extension for one year or
#e at a ime in cases where it is neces-
sary fto complete the inspection.

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I am in general

performance of the Law Ministry.
Even though the Law Minister, Shri
H. R. Gokhale, while addressing an
Indian audience in North America,
presumably in answer to a guestion,
has reiterated that Government would
preserve the independence of the judi-
ciary, I am afraid they have been doing
just the opposite of it.

1 would submit for your considera-
tion the case of Mr. Lalit of Bombay
High Court. You are aware that High
Court judges are appointed initially as
Additional Judges for a period of two
vears, and confirmation follows as a
matter of course. This practice 1s
being followed for over two decades.
In the case of those recruits from the
Bar, even in the case of Additional
Judges—because there ig no ban on
Additional Judges resuming practice if
they resigned before confirmation—an
undertaking is taken from such lawyers
before they are appointed Additional
Judgeg that ithey would not resume
practice if they resigned before confir-
mation, which only reinforces the prac-
tice that, when a person is appointed
as Additional Judge, he will be confirm-
ed in due course, In this particular
case, Mr. Lalit hag a lucra-
tive practice in the Bombay
High Court. He was appointed
judge of the Nagpur Branch of the
Bombay High Court but he was not
confirmed contrary to general practice
The Bar Associgtion of Bombay, seve-
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ral Associations, solicitors and other
lawyers in Bombay met in
the Bar Library, in Bombay and
adopted a Resolution expressing satis-
faction at the way Mr, Lalit was dis-
charging his duties as judge of the
High Court. They have said that he
was a popular judge and that, in the
absence of a communication from the
Government as to why he was not con-
firmed, the meeting felt that because
Mr. Lalit gave a judgments which were
nat favourable to Government, he was
not confirmed.

Similarly, in the case of Mr, Justice
Agarwala of Delhi High Court, he was
not confirmed because of the judgment
he gave—ag is the general impression—
in the case of Kuldeep Nayar and the
Supreme Court Bar Association adopt-
ed a Resolution condemning this deci-
sion ofvGovernment ang appealing to
the President to re-appoint him as a
judge. These two cases have led us {0
believe that the power given to the
Ministry to appoint judges—because
whatever may be the provisiong of the
Constitution, in the ultimate analysis,
it is the Government nominee who will
always be appointed as a judge—is no*
being properly used. This is my per.
sonal experience They have misused
this power in penalising these judges
end thereby administered a sort of
warning to other judges that if they
misbehave in the sense that if they do
not fall in the pattern of “confor-
mism,” they would go the way these
judges have gone,

19.00 hrs,

Now, I come to the power of trans-
fer, I am not opposed to the power of
transfer being exercised, but the ques-
tion is, how has that been exercised?
In the recent case of Gujarat High
Court, the two judges who delivered
the judgement against the Censor and
ruled that the Censor has no jurisdie-
tion over the decisionsg of the court and
the publication of the judgement of the
court would not cause any kind of dig-
order, have been transferred as a resylt
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of this judgement. The timing of the
transfer has crested a widespread im-
premsion that the power vested in the
Goverament is now being utilised not
to promote the independence of the
judielary, but to subvert it.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): Which judge
bas been transferred and where? It 18
not a fact.

SHRI SATYENDRA NARAYAN
SINHA: This is a general impression.
Immediately after the judgemen{ was
delivered, the judges were transferred.

Shri Sen, the then Law Minister. had
given an assurance in this House that
the power of transfer of judges will not
be utilised without obtaining their con-
gent, The power of transfer should
~at be utilised ggs a penal measure.
not be utilised as a penal measure.
Dr. Ambedkar, while introducing this
had sald that it should be used only
for the purpose of administrative con-
venience, but not asg a penal measure.
Therefore, my submission is, that Jes-
e what the Law Minister said, the
performance of this Minstry has
created a widespread impression and
apprehension that this Government is
not promoting the independence of the
judiciary, but is subverting the same.
The Government owes an explanation
to thig House and the people outside,
why Mr. Lalit was not confirmed as a
judge. Ig it not a fact that Mr Agar-
wala was not confirmed, because he
gave a judgement in Kuldip Nayar's
fase, which was not liked by the Gov-
ernment, and is it not a fact that the
two Gujarat judges have been trans-
ferred after they delivered the judge-
ment against the censor? In fact, the
ex-Chief Minister of Gujarat told me
that they have been transferred. It is
for the Law Minister to verify and tell
us the facts.

MAY 11, 1946

Secondly, I have made a suggestion
that a convention should be develsped
that the Chuef Justice of the High Court
should be from ouviside the State, The
Government have so far been sitting
over that reommendation and they
have not implemented fit.

Now I come to the question of elec-
toral reforms. Here and outside the
House, demand hag been made for
electoral reforms. The Election Com-
missioner made certain recommenda.-
tions. A Joint Committee was form-
ed. A unanimous recommendation
was made. The Bill was drafteq but
the Government dig not find time for
bringing it here, whereas they could
find time to amend the Representation
of the Peopleg Act to protect the Prime
Minister's election. My grievance is
Government hag developed vested inte.
regt in the pregent system of election.

We have been challenging that this
system iz bad because 1t is so devised
that the seats obtained by the various
nolhitical parties do mot neflect their
relative strength in termg of the popu-
lar votes polled The result is that
minority Government function al] over,
Therefore, an expert Committee should
have been appointed to go into this
question ang to make recommendations
so that the majority opinion could find
expression here.

Then I come to the queation of the
‘Legal ald to the poor.

MR. CHATRMAN: Please conclude.
You have taken more than eight
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minutes, The other Mesmbers will
complain, I have to give an opportu-
nity to everybody, ¥ou have already
taken more than eight minutes.

SHRI SATYENDRA NARAYAN
SINHA: I am going to conclude in half
a minute,

MR. CHAIRMAN: All right yon
take halt a minute,

SHRI SATYENDRA NARAYAN
SINHA: Mr. Chairman, I told you that
I was going to make my last point and
1 would conclude.

I gay that this Government iz wed-
ded to welfare. We are talking of the
rule of law which is being considered
to be a dynamic concept and we are
talking of equality before law. Uniess
you apart a meaningful purpose and
content to this maxim, the goa] cannot
be achieved. We have got to prepare
a comprehensive scheme to provide
legal service to the weaker sections.
Such a practice of legal help to the
poor is almost like an Indian creed
since long.

SHRI B. R. SHUKLA (Bahraich):
The performance of the Ministry of
Law, Justice and Company Aflairs is
to be considered in the larger context
of the proclamation of emergency. The
Ministry was called upon to pass and
to help in the enactment of such laws
which could implement faithfully the
purpose of emergency. The MISA was
amended, The Confiscation of the
property of the Smugglers Act was
passeg and the Press censorship Act
was passed. All these enactments
were adopted by the Parliament with
the requisite majority, rather by an
overwhelming majority. Now Shri
Chatterjee has come forward with this
allegation that this Government and
particularly this Ministry is responsi-
ble for the enactment of laws which
create distrust in the functioning of
the judiciary. Perhaps, he is think-
ing, it am election petition is decided
against the Prime Minister, it is a
triumph of the independence of judi-
clary. But when a duly constituted
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Bench of the Supreme Court allows
her appeal, it is not functioning inde-
pendently. When Gujarat and other
High Courts of the country have decid-
ed that the detention of the people
under MISA was illegal and the Sup-
reme Court wag approached by the
various State Governments and also
by the Central Government and by a
majority of the judges—4:1 it was
decideq that the detention was per-
fectly legal and there was no flew In
the provisions of the MISA, opposition
members are saying, that the judiciary
hag abandoned its eclaim of indepen-
dence and it has become subservient
to the Government Their criteria of
judging the independence or subservi-
ence of the judiciary is dependent up-
on this consideration. If anything is
decideq in favour of the Government
it hag become subservient, if it is
against the Government, it is indepen-
dent. This sort of approach is an er-
roneous approach on the part of the
hon, Memberg of the Opposition. So
far as the functioning of the Ministry
ig concerned and the way in which it
has enacted these laws, we should give
credit to their legal acumen and their
ability because the highest court in the
land has upheld the validity of such
laws. In the recent judgment of the
Supreme Court it iz laig down that
during periods of emergency the exe-
cutive can deprive any citizen of his
personal liberty and freedom, even
without there being any law on the
point. We are glad that our stand as
members of parliament belonging to
this side of the House has been upheld,
but as a citizen of this country, I
would request the Minister to go
through this judgment ang find out
whether such unbridled power should
be granted to an officer in this country
because due to his erratic zeal or mis-
use of powers he may do something
seriously wrong. Of course the Sup-
reme Court is perfectly right in giving
its judgment. It is now for Parlia.
ment to express itg viewg whether this
position shoulq be anopted. My sub-
mission is that if the execul.va autho-
rity in of laws passed hy
Parliament or State Legislatures dee
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[Shri B. R, Shukla)

something which hag the effect of cur-
tailing the liberty of an individual,
such action should not be challengable
in court of law. If the act of the exe.
cutive officer is not covered by enact.
ment of laws of Parliament or State
Legislatures then it should not be &l-
lowed to be defended.

Regarding transfer of judges and
their confirmation etc. every lawyer
and litigant knows that the judiciary,
with due respect to it, hag not heen
coming up fo the expectationg of the
people at large. The judiciary has
created a preserve for Itself, It is not
functioning ag independently and as
impartially as it should. Therefore,
there shoulg be legislation by the Gov-
ernment to check these malpractices
which have unfortunately crept into
thig pious body. I am talking of the
system itself. So far as the guestion
of transfer of judges is concerned, my
submission is, if one judge is transfer-
red from one high court to another,
there should not be any grievance. My
another suggestion is that one-third of
the judges of every high court should
belong to another State. Similarly, the
Chief Justices of all the High Courts
shoulg be not from that State High
Court but from outside that State.

SHRI ARAVINDA BALA PAJANOR
{Pondicherry): I think three minutes
are not sufficient for me because these
three minutes will be off if I were to
touch other points,

Anyway 1 shal] confine myself to
one point which I have repeatedly
mentioned on other oceasion, We have
18 high courts, T believe. But, you
are not considering setting up a high
court for Pondicherry. Because of
timeJimit 1 wil] not touch the other
subject,

For Pondicherry, my complaint ir
that the Madras High Court is not able
to appreefate the difficulties . The
second point is this. It is a problem
for the litigants of Pondicherry to
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come {o Madras from there to Aght out
their cases, 8ir, ag far as the sybordl-
nate judiclary ig concerned, you have
given the jurlsdiction to the Madres
High Court. But, when it is a question
of transfer of subordinate judges, you
say that you cannot transfer them £
the Madras State because it is a diffe-
rent territory. It is a small territory
but I do not call them small judges
but subordinate judges who are con-
fined to particular places. Many of us
very vehemently argued for the trams-
fer of high court judges. If it comes
to transfer it is said that these small
judges belong to a particular area. 1t
ig a saying there that the people have
to take the law ag the judges feel it
and not the law as it has to come to
them.

When I think of the smaller portion
of my territory, as somebody oxpres-
sed the other day ] have an extended
arm to Madrag also because I have to
go there to practizse there too. I think
the game feeling 1s prevailing in that
area, I am sorry to bring to the notice
of thig House one thing. Mr. Shukla
just now spoke about high court
judges. The papers are giving the
Evening news that an ex-Chief Justice
was arrested and there is a common
saying there from Saidapet bus stand
to the topmost bus stand that otheér
high court judges are also likely to be
arrested—this judge is corrupt, that
judge is corrupt and so many of them
are corrupt. I do not know about
Allahabad and other places, 1 hear
from my friends the same thing. 1
tell you that the public has a feeling
that the judiciary has been destroyed—
1 do not want to say by whom I think
all of us have contributed to this thing
When the confidence is destroyed, I do
not think we can get justice. You all
know pretty well it is not only enough
for us to simply justice. I say that
there must be an appearance of justice
not only justice being rendered but
there must also be proper condilions
created. I think on this, many of us
have been harping. You have allowed
only three minutes to me. On the
Legal Affairg which is such a subject
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whaere, according to me, we must have
the maximum time because it lg con-
cerning us—the lawmakers—how
many of us are really making laws
hsre? And how many of usg really
understand the law and how many
assist to make the correct laws. My
friends here feel happy if the laws are
uphelg by the Courts but when a law
ig struck down, they are unhappy.
What ig wrong wilh them? I want fo
make & suggestion to the Law Minister
through you that at least when you
are making the appointments of the
Law Officers, why do you confine your-
self to particular persons for fhese
posts? I ask why all Central Govern-
ment posts are to be given only to these
same persons? Why the socialism not
applied here and equal distribution not
observed? That means he becomes a
monopoly man. That is the main
reason why they are not able to defend
the Government at the proper time
Since you arve going to ring the bell, as
a lawabiding citizen, I shall sit down
by making the suggestions only.

At leasi in future, when it concerns
law, the allotment of three or two
minutes time should not be there It
is a mockery If you want to get [deas
from us, at least give us more time—
ten minutes at least.

MR. CHAIRMAN: Mr. Ramsingh
Bhal. I shall be happy if you take
three minutes only.

ot ow fay Wk (f): Few
Wit & i WY gq oF frde
FTAT ST | T AT AR G 79
o1 fe dfs w wm & wwfag
ord ¥ fy wod aw w0

BT g7 K AT« T AqT
W ¥ wer e QA @reEer ot
qu et § | g & ag e §
7% W WA T § O wrerew WAy
Wit w7 27 GO ¥ ¥T QF Ay
o w fer wm B 4 o
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EH AR H wat A feAr wg AR
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A FH D o wwoamd N
e %9 &t e agi odr § e
wr¥ar & wgar wew § fe
st ofy ey o ¥ ager afeartw w TR
fraew & gwifes W w9
et fFY 1 feeg v Wi afe-
feafe & wpmz ofwds sy 81

wwfrt § A fowr Wi AT
¢ womr qww ¥ fag wdw i
dwa w A adwr & vE H g
R 9ET g1 AR A g& mfe-
fex #udfe § 1 ¥ e
Ty Ay ARe¥ uRrHi FTHTIE ¥
qgor ar€ WY v W@ faar ST qr
FfeT wa gw A e § add ww o
FQF @ T §Y @y f&y qamar
mr 8 1 wafag s & gz fdew
s wgar § fa @@ A wroed
wifsz & wqr § WEE WS A
#Y WGT W W HIOET (e
T ERT | FR AETAT TgA [N A
A & )

=it e 100 faei w1 asfE-
T fear, @R guEz femm &
R sor g g fr ot Qe
T apr W Faw e wifgy,
wafrt W Refare & a1 gafeg
TR ¥ /] awgT T w6 qr
wifgg 1+ afx wolt foelteere &
arft & A Swer A=Y, IEET TH-
= w2 ,IEw I TER A
T ¥ fefr WX
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% e v dw Y ogga & wrar oy
w ot

ot qw wop wror (el ) : o
N A a1 & 37w agavAT YHATE
fF T grasfiwTama § 1 wow
w7 # frear g oigarT gz o § o

o R ft ST and § | & oy
g g 5 wre v 4w wadwz
FAAR Eorafl | FAqw oy
T W E IT X XA E arAar gy
g frsm ww 19 gargade w6 @
%% TR di ) § el oamw
g g1 mgwnafod Ry F
¥R g~

“Obviously an expensive procedu.
ral system is a self-defeating ins-
trument of justice”,
aT wiqea 274 fd 38 frog
W E | 9KE €T SN I9 ¥ 8,00
q7 (—

“I1 is one of the primary duties
of the State to provide the machi-
nery for administration of justice
and on principle it ;5 not proper
for the State to charge fees from
suitors in courts”.

wre ¥& fF e fraarwgm % 0 &
arAqT  WEaT g 5 ®E A ww W
gz 1 ot FonE 7 & o wgr amar §
} s gawreer fRar smgy Afew
ag gt € swft § 1 & A
argar § 5 #T q@et wro gerdd a
adf °

wA w= wratwd & fag drenew
g ¥t fag, goof fad ot



253 DG 1476-77
¥ frg, &fceey ¥ fog, it & fag
ey & 1 erkwd ofy ooy
A g o wdw erEdt e At
w7 gear RO wae) amy 8 faa
gear &, wam WrHA Qraww )
Wl oo amar & 1 gidEsdew
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wft gfawr el & gE e
Wik gEtTey wraR S wdT |

dma gz dr que s garw oy
g arg § 7w gwr ¥
ey asfr § fer et wlwr
Tea fradt aff & 1+ 1973 %
A F fodwr v @ | s
grag &1 S w1 *f I R
27 i@ w1 gw qEI Y omeT ) §
arrarqEar g & wAgw daw
# oo srra g g & QW AT FA
o ar® § aradl W wdw W
Wt qE X ot Ear aff |

srefaay  ®Y frerar ey =t faa or ¢ &)

qrRT ¥ 1 TR W W A SHRI P. G. MAVALANKAR
or® §? (Ahmedabad): Mr. Chairman, Sir,

I shall be very brief, ang I shall abjde
R 3w Y ATIRT § | 9AR by your bell.
s WA fesgas @At mn # ) thlt is not without significance that
e last of the Ministries to come
=W X TR W AT i gaTT AR under discussion for all these days
e we g #dfer § | wrowr arfgd has been the Ministry of Law and
fr Wfi’ﬂ{ﬂ'ﬂ' T BEIT T Justice. I wish we had more time
5 . to discuss its Report. After the emer-
TG | IW R gEgd st wrg gency, I find that particularly two
W 1IAETREAT AR AT WTOST
Afsx  ofte F a1 F T, @
s ey fr so H F¥ ¥ ar

Ministries—apart, of course, from the
Home Ministry—which are most con-
¥ griwe argdim W R adior
/el B0

cerned, are the Ministry of Informa-
tion and Broadcasting and the Minis-
try of Law and Justice.

They have been doing many things
after theq emergency which have made
non-gsense of the Rule of Law in this

wiiewa 311 X 226 ¥ A } country, and of the freedom of ex-
oY fTFE '\IT'(EE' | RI%T qHe- pression in this country. Moreover,
A1 Lt osd ¥ 311 % Uity the fact that Shri Gokhale, the hon.
fog T w9 gET W Al
¥ SuR oferdr aTeERE
T w7 sy §1 226% ¥ wresfy
war orar  § wwelal # Wi gasy
® fer sTm § 1w W
sToer stEde WA sfeg )

Minister, is not present here in the
Heh ffr gz 1 sy it

House to answer is in itself an indica-
tion of the king of attention this
r wr vt & FEer wg

august House, once upon a time
august House now no longer august,
has been getting from the govern-
ment. Have you ever thought of the
Minister remaining absent when the
demandg of his ministry are being
discussed in tbe House,

SHRI BEDABRATA BARUA: He
has gone to attend a meeting.
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SBHRI P. G. MAVALANKAR: Par-
liament ig more important than any
meeting outside, in the first two de-
cades of our Parliament, that has heen
the writ laid down by convention and
I know it for a fact.

Now, Sir, on page 27 of the Minis-
try's Report, they say: we made four
amendments of the Constitution. But
it is a disgrace that amendments 38
and 39 have been made, because they
make non-sense of the Rule of Law.
Page 29 refers to the proclamation of
emergency on 25th June. But, the
emergency was announced on 26th
June! Was it then pre-dated, was it
an afterthought? Page 53 mentions
several vacancies in the appoinfment
of judges. Now, I do agree with
those who complain sbout so many
thousands of petitions still lying un-
decided. Then, why is it that so many
judges are mot appointed in wvarious
High Courts including one judge in
the Supreme Court,

My further two points, I shall give
in a few sentences. Are we really
concerned with the quality of the
legislation? Or are we bothered
about quantity? Does the quantity of
legislation give us satisfaction? What
about quality? WMy point is: let us
not go merely by quantity., we should
also have quality.

The basic question to ask is: what
about the Rule of Law? My friend
Mr, Goswami and some Congress
members were lecturing on habeas
corpus. JIts seed were sown in the
13th century, in Magnra Carta which
was signeq in 1215 by King John at
Runneymede near London, At that
time, there were only a few people.
But does Mr. Goswamj think that
habeas corpus and such other basic
human rights are no longer anplicable
to all individuals in England, in Great
Britain today? Therefore, my point
is that in India today, the Rule of
Law has been made a non-sense of
and it is the Ministry of Law and
Justice angd Company Affairs that has
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been responsible for making it lke
thet. The hon, Minister Dr. Beyid
Mubammad interrupted my friend
from Congress(Q) when he said that
so many judges were being transfer-
red. Will he contradict? Will he
say that two judges of the High Court
and one Chief Justica of Gujarat,
Mr. B. J. Dewan, are not going to be
transferred? They have, perhaps,
not yet been transferred. But is not
their transfer under active contem-
plation?

17.38 hrs,

[MR. DepuTY-SPEAKER in the Chair]

Let me also refer to two other mat-
ters: What about chit funds or benefit
companies? I am sorry the Minister
may not have time to reply to my
points, These so-calledq benefit com-
panies have cheated our peopls by
lakhs and crores. What has the gov-
ernment done in regard to curbing the
evils of these chit funds and benefit
companies? About free legal aid to the
poor, T will not say much except to
remind the Minister that three years
have passed since May 1973 when
Juslice Krishna Iyer presented the
report to the ministry, and the minis-
try is still gtudying it1 Will the
minister now say something concrete,
at least after this so-calley emer-
gency, so that the poor people may
get some justice?

Finally, I saw in the papers today
that Mr. Gokhale while he was ab-
road, I believe, in America, had stat-
ed that the democratic structure would
remain in tact. It is that he is giv-
ing a consolation prize? What kind
of structure will it be, if there iz no
free election ang fair election and no
Rule of Law? If the President and
the Prime Minister, the highest of the
high are not considered equals in the
eves of law, where is the guarantee
of a democratic structure remaining
intact? These are the sad thoughts
with which T am ending. I hope those
sad thoughts will not go astray. I
say thig not only for the ¥ouse but
for the millions of my countrymen
outside Parliament and I hope I am
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the excuse of emergency.’

Therefore, I woulg conclude by say-
ing that if you want democracy and
freedom and economic justice for the
poor people, I am with you; I want
millions of our countrymen to get two
square meals a day, shelter and cloth-
ing and food, But for that you do not
have to desiroy democracy and the
Rule of Law, That is my agpeal and
request.

MR. DEPUTY-SPEAKER: You have

discussion today. Mr. Mavalankar
was using adjectives like ‘non-sense
ang disgrace’. I can assure him that
we are not provoked by those adjec-
tives and they do not breek bones.
They can only extite him and make
his use more adjectives. Sir, Mr.
Somnath Chatterjee has said that the
Law Department has not made any
achievement to claim. We are not
here to claim our achievements. Our
achievements lay in the Statutes and
the effects of these Statutes will bring
progresg for the generation to come
and posterity will judge our achieve-
men{s. Mr. Somnath Chatterjee also
said that there was nothing exciting
about our report. I can tell him that
the ordinary maintenance of law and
peace is not exciting. What is ex-
citing is what his friends and his
party tried, up to the beginning of the
Emergency and for the maintenance
of the rule of law, it had to be stop-
ped. Such sort of excitement was
there in this country. He has also
said that the MISA is & lawless law

(Interruptions)

According tio our conception, a law,
whether it is lawless or not, is decid-
ed when it is challenged before =&
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Court of Law and the highest Court
of the land decides the matter, The
MISA hes been challenged before 5
Court of Law and the highest Court
of the land, the Supreme Court, gave
ithe decision. Some persons may call
it whatever they like, but we have
,standards of democracy, we heve
standardsof ruleoflaw and that is
‘decideq at the highest temple of law
and justice In the country. I am not
able to refer to all the points which
the hon. Members had raiseg here, It
is not because I do not consider them
important or because I do not have
any respect for them but it is only
due to the shortage of time that T am
not in a position to reply to them,
But Mr. Somnath Chatterjee and
others raised some points One is
about the transfer of judges. A re-
ference was made that two judges
who gave judgement in the Nayar
matter were transferred. They had
not been transferred. That is what I
deny, not what will happen in future
in Gujarat or anywhere glse as Mr.
Mavalankar said. We do transfer the
judges on certain principles. The
State Reorganisation Commission re-
commended that 1/3rd of the judges
should be from other States. It was
a controvarsial issue, Sometimes pub-
lic opinion and judicial opinion
favoureq one way and sometimes the
other way., The present trend, as the
experience ghows, is that transfer is
necessary and transfer will be done
on certain principles. It will not be
done for vindictiveness or simply be-
cause a judge gave & judgement
against the Government. In the
course of a judge's career it is quite
possible that he will give judgements
against the Government ag well a5 for
the Government, so that whenever a
judge is tramsfered anybody can gay
that it 1s because he had given judre-
ment ageinst the Government. So,
that sort of argument will not deter
us from discharging our-constitutio-
nal duties which we are performing
in this country. If we finq valid rea-
sons for transfer of judgeg for the
better administration of justice, we
will certainly do so whatever may be
the reactlon of indjvidualy. Now,



259 DG 1976-T7

(Or. V. A, Seyid Muhammad]

it has been sajd that we have not been
filling up the vacancies. There are
some 62 vacancieg at present,

There are varioug reasons, The
process of selction is not easy. We
have to consult, according to the
Constitution, various authorities like
the Chief Ministers, the Chief Jus-
tices, etc. We have to gelect per-
sons who are prepared to come. Some
people are not prepared to come for
various reasons. It is mot an easy
process. If there is some delay in
appointing judges, it is not because of
any fault on our pari.

About company law, the points
raised by some members have already
been replieq to. It wag said that we
have not amended the election law.
It is known to all that o Bill was in-
troduced and discussions went on.
Time ang again the Law Minigter
wanted to have a discussion, but the
opposition memberg did not turn up.
It went on for some time and then
events which are known to every-
body took place. There was no time
to pass jt. We thought we would
consult the opposition ang get their
opinion but because of their non-co-
operation we could not do it. In this
situation, the blame cannot be laid at
our doors.

Cost of litigation is 3 matter which
has been drawing the attention of the
government for some time in this
House and also outside. Court fees
is one reason. The high fees charged
by advocates is another, Delay of
litigation also increases the costt due
to frequent adjournment etc Wheve
ever we can, we are trying io reduce
the reasons which contribute ts the
enhancement of the cost. Amendment
of the CP.C. angd various other thingg
have been done. Recommendations
have been made to the State Govern-
ments and we hope they will be per-
suaded to reduce the court fees.

Another point raised by most of the
spaakers was about legal aid. It is
true thatl Justice Krishna Iyer’s re-
port was uubmitted a couple of years
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ago. We studied the matter; and we
.sent certain points to ascertain the re.
actions of the Judges and Chief Jus-
tices of the High Courts as well as the
Chief Ministers of various States. Bome
reactions we have received, Others
have not sent their reactions. Some
Btates like M.P., West Bengal, Funjab,
Rajasthan ang to some extent Kerals,
have starfiay some schemes, however
satisfactory or unsatisfactory they
may be. But our attampt js to have
if possible a uniform approach by
introducing a proper legislation and
expedite the process of legal aid, We
are very serious and earnest about it.

Mr. Goswami said that while a law
is being interpreied by a court, the
debatcs are not taken into considera-
tion for interpretation. I cannot say
that it is a point of view which you
should accept, In tihe debates in Par-
liament, all sorts of views in favour
of and against a particular provision
of law are expressed ang the practice
not only in this country but in other
countries also generally is that judges
do not take intn consideration the de-
bates Generally it has been accept-
ed that it iz not safle to rely on the
speeches made in Parliament when g
Bil] is discussed You may agree with
it or not, but for the “fime being that
is the generally accepted principle in
intarpretation of laws.

Another point which h11s heen raiseg
is about Eniry 57, List I and Entry 21,
List 1T about the fisheiies. T can tell
you the reason for thai The territo-
rial water ig generally considereg as
part of the territory of the Stale. That
is why the fisheries within the territo-
rial waters is gssigned to the States,
By an amendment of the Constitution,
you can possibly bring it to the Con-
current List. That itself is not really
a contradiction and a sort of puzrle,
ag Mr. Naik put it. It ig based on
sound reasons,

Mr. Indrajit Gupta mainly referred
to the Company Law. So, that part
of the debate has been replied to by
my friend and I do not propose to deal
with that.
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One of the points which was raised
by some Members was about corrup-
tion in courts. Here, I want to make
the position absolutely clear. By and
large, in this country the judges of
the Supreme Court, the High Courts
and thia subordinate judiciary have
been free from corruption and we are
proud of that fact The occasional
corruption which you find in some of
the judges, is rea'ly an aberration and
not the rule. And whenever such
things happen, we along with the
Members feel that it js a very sgad
gituation. If there are conditions
which create this corruption, we must
eliminate them and if any judge is
found to be corrupt irrespective of
his eminence, he shoulq be brought to
book and we shall not have any hesita-
tion in doing that. I want to pay tri-
bute to the judiciary of this country.
By and large, they are no corrupt,
they are honest and they are men of
integrity.

SHRI P. G. MAVALANKAR: let
thern also remain independent

DR. V, A SEYID MOHAMMAD:
Judicial independence has got an ex-
iremely unusual cannotation, When-
over a judge gives a judgment against
the Government, he is supposeq to be
very independent, but whenever he
gives judgment in favour of the Gov-
ernment, he is not considered as in-
dependent. I cannot accept that sort
of aproach.

Mr. Panda made an attack on the
Law Institute. He thinkg that the
Law Institute does not do any work
or make any contribution. 1 may tell
him that the Law Tmstitute publishes
books, teachles students, conducts re-
search, publishes a journal ang gets
experts to give lectures, I think,
these are the thingg which any Law
Ingtitute does. Perhaps, Mr. Panda
thinks that it should produce bales of
cotton or tonnes of steel but thati is
not expected from a law institute. He
hag also said that the Law Institute
hag not produced, what he called, a
national Jjurisprudene, I do mot
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know what exactly it is. I can as-
sure him that national jurisprudence
is not produced by any institute. It
Erows through thie years from the
common law of the lang and various
other things.

Regarding arrears, I want to assure
the House that one aspect of the
arrears is delay in the courts. We
are taking steps to cut short delays.
We are also taking staps to see that
an expeditious disposal of cases at
all levels js made. With these

“words. ...

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I would request the Minis-
ter tb answer some more questions.

MR. DEPUTY SPEAKER: There
is no difficulty, (Interruptions), Order
please. Order; order please, Mr.
Jagannath Rao. Mr. Minister, if you
want to conclude, you can conclude;
1f you want to carry on till 6 p.m. you
can do so. (Interruptions) Order
please. I am prepared to allow all
the hon Members. But I am only.
(Interruptions) Do you want me to
shout at the top of my voice go that
you can hear me? What I want to
convey is, even if the Minister finishes
his speech now, there is gbsolutely
no difficulty jn disposing of the busi-
noss before us. Thig is what T want
to make clear to everybody. (Inter-
ruptions) Now the Minister can
carry on. (Interruptions) Let the
Minister finish, (Interruptions I will
allow the hon, Members to put ques-
tions.

DR, V. A, SEYID MUHAMMAD:
I find thafi questions have been raised
about the Language Commission, and
also about clumsiness in drafting bills.
I think those are matters which I
should certainly reply. (Interrup-
tions) In regard to the Language
Commission, the main attack was
against the unsaffisfactory transla-
tions produced. (Interruptions)
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MR. DEPUTY SPEAKER: Thare
was no difficulty.

DR. V. A, BEYID MUHAMMAD: A
translation of the Comatitution has
been published in Malayalam: and
secondly, recently another one in

. I understang that it s
ready in Punjabi and that it will be
released very soon: (Interruptions)
and in about eight languages, the
translation is in the process of com-
pletion and we expect to publish them,
to release them at an early date.

Regarding the drafting of bills, I
do notl/ catch what exactly is wrong
with it. I do not understanj the
general statement that the drafting
of bills js not gll right. I do not find
any specific allegation, i.e, whether it
is in the matter of brevity or..(In-
terruptions).

SHRI JAGANNATH RAO: Every
clause iz being amended before the
discussion takes place.

DR. V. A, SEYID MUHAMMAD:
If some specific defects hag been
pointeg out—apart from saying that
the bill is introduced and then the
amendments are producad—one could
have attended to them. The respon-
sibility of bringing in nmendments is
laid on all the Members and posaibly.
on the Ministries also, That is not
necessarily an indication that the bill
iz badly drafted or that it is clumsily
dratted.

One allegation which was made
against the Law Ministry was that we
do not implement the laws. I think
that that is an allegation which has no
basig at all, because the Law Minis-
try is only making the laws. The im-
plementation as far as the wvarjous
laws are concerned, is left to the de-
partmenis concerned, Sometime;g it ig
a matter where the State is involved;
and if the responsibility is rut on the
State insttumentalitieg to carry out
the provisions of the law, what can
the Department of Law here do about
the im tation? I do mot think
that that allegaiton has any basis
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alle-
gation wag that Rs, 830,000 were spent
on the to-and-fro journay of the dele.
gates.

I do not propose to gay, nor am I in
a position to ascertain and say before
this House, those figures and allega-
tions are correct. If at gll the State
Govrenment, spent the money, the Law
Ministry cannot be held responsible
for the game,

Having now exhausted all the points
I have noted down, I will not take any
more of the time of the House. If
any hon. Member asks any question, I
am preperd to answer it.

exactly four minutes.
You want to put questions, where is
the time for the Minister {o reply?

AN HON, MEMBER: Extiend il by
a few minutes

MR. DEPUTY-SPEAKER: I am not
going to do that. Because, I see 8o
many of you getting up. If all of you
put questions and the Minister notes
down all those queslions and i his
stately and dignified way he deuls with
those questions, he will iake time in
answering the questions. That is my
difficulty. So, I will allow only three
questions,

st Tx Wyt ot (ateate) :
IUTETN WARA, VAW TR F 4R
& ot WY sgon w7 Fra-aver §, Porw
NTEFNqFR A @EINA
"G WA &7 T R gy § W I@
® graTer st aff gAR T
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# wrny wiger e vaT ¥R A
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wier & g Ift wwr R folg
fod wig ?

SHRI P, G, MAVALANKAR: The
hon. Minister blamed the cpposition
with regard to electoral reforms, I
would like to ask him pointedly whe-
ther the Government suo moiu, even
with whatever opposilion is still left,
will continue to have consultations to
ascertain the opposition poini of view
with regard to electoral reform?

SHR] R. V. SWAMINATHAN (Ma-
durai): Is it a fact that an income-
tax tribunal was established at Madu-
rai and that tribunal is still funetioming
in Madras for three years for want
of accommodation in Madurai?

DR. V. A, SEYID MUHAMMAD: 1
will answer the question of Shri Swa-
minathan firsi. We have income-tax
tribunals at Madras, Bombay, Hydera-
bad, Calcutta, Delhi, Cuttack and
Jodhpur. I have to ascertain whethe:
a new bench has been estublished al
Madurai.

Regarding the question of Shr: Mava.
lankar, a Bill wag introduced, I think
in the Lok Sabha, Subsequently,
there was an informal commuttee, if I
remember correctly. That Committee
had made certain suggestions, and ac-
cording to those suggestions, discus-
sons were carried on,

18.00 hrs,

Regarding the first question, I do
do not know whether 1 got it correct-
ly. If he can repeat it in English....

MR. DEPUTY.SPEAKER: Let that
be the answer.

There are some cut motions to these
Demands moved by Shri Ramavatar
Shastri, I will put them to the House.

VAISAKHA 21, 1888 (SAKA)

DG 1976-71 266

All the cut motions were put and
negatived.

MR. DEPUTY-SPEAKER;: The
Quesgtion is:

“That the respective sumg not ex-
ceeding the amounts on Revenue Ac-
count shown in ihe fourth column
of the Order Paper be granted 1o
the President to complete the sums
necessary to defray the charges that
will come in course of payment dur-
ing the year ending the 31st day of
March, 1877, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos, 69 and 70 relating to the Minis-
try of Law, Justice and Company
Affairs.”

The motion was adopted.

MR, DEPUTY-SPEAKER: I put
the rest of the outsianding Demands.
The question is;

“That the respective sums not ex-
ceeding the amounfs on Revenue Ac-
count and capital account shown
in the fourth column of the
Order Paper be granted to
the President to complcte the sums
necessary to defray the chaiges that
wil come in course of payment dur-
ing the year ending the 31si day of
March, 1977, in respect of the heads
of demands entered in the second
column thereof against:—

(1) Demandg Nos, 11 and 12 re.
lating to the Ministry of Chemi-
cals and Fertilizers;

(2) Demands Nos. 15 to 18 relat-
ing to the Ministry of (ommuni-
cations;

(3) Demands Nos, 33 to 40 relat-
ing to the Ministry of Finance;

(4) Demands Nos. 41 to 45 relat-
ing to the Department of Revenue
and Banking,

(5) Demands Nos, 73 to 78 relat-
ing to the Ministry of Planning;

(6) Demands Nos. 86 to 88 re
lating to the Ministry of Supply
and Rehabilitation;
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[Mr. Deputy.Speaker]

(7 Demands Nos, 93 to 97 relat-
ing to the Ministry of Works and
Housing;

(8) Demands Nos. 98 to 100 re-
lating to the Department of Atomic
Energy;

(9) Demand No, 103 relating to
the Department nf Electronics:

(10) Demand No, 104 relating to
the Department of Space:
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(11) Demang No, 105 relating to
Lok Sabha;

(12) Demand No, 106 relaling (o
Rajya Sabha;

(13) Demand No. 107 relating to
the Department of Parliamentary
Aftairs; and

(14) Demand No. 108 relating to
the Secretariat of the Vice-Prem-
dent.”

[The Demands for Gramts, 197677 on which were voted by Lok Sabha, are shown beJow—EHd.|

No. of Amount of Damard for Amount of Demards for
Demand Name of Demand  Grant on account voted by  Grart voted by the House
the House on 23-3-1976
I 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF CHEMICALS
AND FERTILIZERS
1r. Ministry of Chemicals
and Pertilizers 534,000 . 26,67,000 -

12. Chemtcals and Fertilizers

Industries . . . 3,29,000 8I,99,30,000 16,46,0C0 409,96,46,CC0

MINISTRY OF COMMU-
NICATIONS

15. Ministry of Communi-

cations . . 6,96,67,0c0

23,31,000  1,39,33,000 1,16,57,000

16. Overseas Communi-

cations Service s 1,55,48,000 1,20,82,000 7,77,42,000 6,04,08,000

17. Posts and Telegraphs—
Working Expenses

Posts ard Telegraphs—
Dividerd to Gererzal Re-
venues, Appropriatiors
to Reserve ds ard
Repayment of Loars

from GeneralRevenues .

92,34,91,000 o 461,74,58,000 .

18

25,66,96,000 . 128,24,77,C00

19. Capital Qutlay on Posts

and Telegraphs . v 35,34,67,000 va 176,73,33,000
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4 ] 4
MINISTRY OF FINANCE
ita] Revenide ital
_ Rs. CR Rs. Ry
33. Ministryof Finarce 5,63,24,000 .- 28,16,17,c00 ..
34. Stamps . . 2,98,82,000 30,71,000 14,94,11,000 1,53,54,CC0
3. Audit . . . 10,83,30,000 . 54,15,50,000 .
36. Currency, Coinage and
Mint . . . 6,78,15,000  3,98,51,000  33,90,73,000 19.92,56.CCO
37. Pensions 10,50,00,000 52,50,00,000 o
38. Transfersto State and
Union Territory Govern-
ments . . . 125,32,51,000 266,61,49,000 .
39. Other Expenditue of the
Ministry of Firance 33,13,39,000 34,93,56,000 137,42,57,C00 174,67,77,cc0
40. Lnars to Governmert
Scrvants, etc. 8,83,33,000 . 38,16,67,000
DEPARTMENT OF REVE-
NUE AND BANKING
41, Departmertof Rg\rcnue
and Barking 79:71,000  13,91,97,000 3,98,54,000  69,59,86,000
42. Customs 4,14,94,000 20,74,71,000
43. Unpion Excise Duties 7514,17,000 35,70,83,000
44. Taxeson Income, Estate
Duty, Wealth Tax and
Gift Tax . . 6,83,33.000 34,16,67,000
45. Opiumand Atlmtmd Fac-
torics . 19,94,33,000 11,23,000 5,55,67,000 56,14,C00
MINISTRY OF PLANNING
73. Ministry of Planring 1,17,000 - 5,88,000 -
74. Statigtics 1,69,44,000 . 8,47,19,000 .
75. Pl'n ing Commission . 78,52,000 3,92,59,000 .-
76. Departm nt of Science
a~d Technology 1,80,19,000 24,83,000 9,00,93;,000  1,24,17,000
97. Survey of India 2,96,32,000 14,81,57,000 .
78. Grants to Cou cil of
Scie tificard I' dustrial
Research 7,40,64,000 37,03,23.000 .
MINISTRY OF SUPPLY
AND REHABILITATION
86. Department of Supply. 3,89,000 19,47,000 .
87. Supplies and Disprsals 1,33,06,000 6,65,30,000 ..
88. artm *nt of Rehabili-
:ﬂiegn . . . 4,07,64,000  1,57,79,000 20,38,22,000 7,88,98,000
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1 2 3 4
Revenue Capital Revenue Capital
Rs, Rs, Rs. Rs.
MINISTRY OF WORKS
AND HOUSING
93. MinlstryofWorh and
Housing . . 9,88,000 49:42,000
94. Public Works 9,51,07,000 2,45,86,000 47:55:35:000  12,29,30,000
95. WaterSupplyand Se-
Werage ' . 22,22,000 . 1,11,13,000 .
96, Housingand Urban De-
velopment . % 1,68,41,000 3,37,88,000 8,42,03,000  16,89,40,0¢0
97, Stationeryand Printing .  4,76,22,000 ot 23,81,09,000
DEPARTMENT OF
ATOMIC ENERGY
98, ' Department anton'uc
Energy . 7,34,000 . 36,68,000
99. Atomic Energy Research
D:zv:lopment and Indus- ’
trial Projects 9,46,52,000 16,94,48,000 44,13 46,000 77,58,29,CCC
100. NuclearPowerSchemes 6,42,05,000 9,18,03,000 32,10,25,CC0 45,94.(6,¢CC
DEPARTMENT OF ELE-
TRONICS
103. Department of Electrorics 1,29,28,000 37,09,000 6,46,44,cC0 185,41,0C0
DEPARTMENT OF SPACE
104. Department of Space 5,61,88,000  1,43,84,000  28,09,37,000  5,99,16,000
PARLIAMEN’I‘,DEPART—
MENT OF PARLIAMEN
TARY AFFAIRS, SEC-
CRETARIAT OF THE
VICE-PRESIDENT
105, Lok Sabha 76,19,000 i 3,69,14,000 .
106. Raiya Sabha - 30,93,000 1,54,65,000 .
107. Department of Parlia-
mentary Affairs . 3,29,000 . 16,43,000 e
108, Secretariatof the Vice-
President . . . 95,000 . 4,77,000 .

—
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18.02 hre,
APPROPRIATION (NO. 4) BILL*, 197¢

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): 1Ibegto
move for leave to introduce a Bill to
aujhorise payment and appropriation
of certain sumg from and out of the
Consolidated Fund of India for the
serviceg of the financial year 1976-77."

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Consclidated Fund of
India for the sesrvices of the finan.
cial year 1976-77."

The motion was adopted.

SHRI C, SUBRAMANIAM: [ wtro-
ducef the Bill

I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certsin
sumg from and out of the Consoli-
dated Fund of India for the services
of the financla]l year 1876-77, be
taken into conmderation.”

MR. DEPUTY.SPEAKER: The
question is:

“That the Bill to authornss pay-
ment and appropriation of certain

———

(No. 4) Bill, 197¢  a74

sumg from and out of the Consolida-
ted Fund of India for the services of
the financial year 1078-77, be taken
into consideration.”

The motion was adopted,
MR. DEPUTY-SPEAKER: The
Question is:

“That clauses 2 and 3, the Schedule
Clause 1, the Enacling Formula and
the Title stand part of the BilL"”

The motion was adopted,
Clauses 2 and 3, the Schedule, Clause

1, the Enacting Formula and the Title
were added to the Bull.

SHRI C. SUBRAMANIAM: I beg to
move;

“That the Bul be passed.'

MR. DEPUTY-SPEAKER The
question is:

“That the Bill be passed "
The motion was adopted.

18.05 hrs,
The Lok Sabha then adjourned ti] Ele-

ven of the Clock on Wednesday May
12, 1976/Vajsakha 22, 1898 (Saka),

= 1ith May 1976,
1Introduced /moveq with
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